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L]
HOUSE OF THE PEOFLE
Wednesday, 3rd December, 1952

The House met at a Quarter to Eleven
of the

[Mr, DepuTY-SPEAKER in the Chair)
" ORAL ANSWERS TO QUESTIONS
Rapio LicENCES

*874. Sardar Hukam Siogh: Wi.ll the
Minister of Cammunieations be pleas-
ed to state

(a) the number of premises licensed
for radio reception as on the lst Sep-
tember. 1952; and

(b) whether there are separate fig
ures l;or household and industrial pre-
mises?

The Deputy Miaister of Commuailca-
(Shri Raj Bahadur): _(n) 7.01,638.

(b) Separate figures are available
for Domestic Broadcast Receiver
Licenses but not for licenses issued to
Industrial Premises as such.

Sardar Hukam Singh: What was the
number of unlicensed premises detect
ed during the year?

Sbri Ra} Bahadur: For that 1 would
require separate notice. But I think
I gave that information in the last
FESEI0N.

Sardar Hokam Siogh: Does  the
Government have any authentic infor-
mation as to the relative sizes of the
listening audiences in respect of the
various programmes?

Shri Raj Bahadur: That is a matter
whictl; can be put to the State Govern-
ments.

Shri Veeraswamy: How many com-
munity radio sets are lnshlled m the
Madras State?
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Shryi Raj @ahsdgr: 1 cannot Bive the,
figures Statewise, but ail over the

country there are as many as 6,271.

Sardar Hubem Sipgh: Is there any
listener research unit attached to the

All India Radio?

Shri Baj Bahader: That is a question
which should be put to my hon. col-
league the Minister for Information
and Broadcasting.

Shri B, S. Murthy: Can Government
give us any idea as to the increase
or decrease in the number of non-
licensed radios?

Shri Ra} Babadur: There were sepa-
rate questions tabled on that subject
before. I would require separate
notice for this question.

UNEMPLOYED GRADUATES AND
MATRICULATES

*875. Dr. Ram Subbag Simgh: Will
the Minister of Labour be pleased to
state the numbers of unemployed gra-
duates and matriculates registe
with various Employment Exchanges
at present?

The Minister of faboar (Shri V. V.,
Giri): At the end of October 1952,
there were 16.055 graduates and

1.10.443 Matriculates registered as un-
employed with the various Employ-
ment Exchanges.

Dr. Ram Subbag Singh: Has Govern-
ment any idea of controlling this
menacing growth of unemployment
among the educated youth of the
country?

Shri V. V., Giri: Of course, that posi
tion is always there before Govern.
ment.

Dr. Ram Subhag Singh: What are
those ideas, Sir?

Mr. Deputy.Speaker: The hon. Minis-
ter said that the matter is comstantly
before the Government. The hon.
*fember wants to know what are the
ways in which Government are guing
to control it.
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Skri V. V. Girl: Because so many
people rose I did not kmow....

Mr. Depaty-Spesker: The hon. Memw
ber may repeat his question.

Dr. Ram Sabhag Singh: Has Govern-
ment any idea of controlling the
menacing growth of unemployment
among the educated youth of the
country? s

Bbri V. V, Giri: The Planning Com-
mission is at work. and apart ffom it
new industries are being started; and
various other measures bhave to be
taken to relieve unemployment

Shri 8. 8. More: Has Government
any jnstitution -or agency for asseasing
the volume of unremployment among
the uneducated, particularly people

coming from the rural areas, and, if -

not, does Govemnment contemplate in-
stalling any such agency?

Mr. Deputy-Spesker: How does It
arise? This is about wunemployed
graduates and matriculates. The hon.
Member wan% to know about those
who are not either graduates or matri-
culates, who are not even literates. It
does not arise.

Dr. Ram Sobhag Slogh: Has any
demand been made on the Employ-
ment Exchanges for supplying agri-
cultural workers?

Shri V. V. Giri: Yes, Sir.

Dr. Ram Sobhag Stngh. How many
agricultural workers?

Shri V. V. Giri: Notice, Sir.

Shri B. S. Morthy: May we know
the ratio between the applications of
these unemployed graduates and matri-
culates registered, and the employ-
ment secured?

Shei V. V. Giri: 1 am collecting
those figures and I shall soon place
them for the benefit of the hon. House

Shri H. N. Mokerjee: Some months
ago the Chief Labour Commissioner
of the Government of India, Mr. L. C,
Jain, referred to certain figures in
Bombay regarding unemployment.
And according to his figures al the
end of May 1952. out of 366586 un-
employed persons registered with the
Exchanges. 14,828 were graduates,
And out of these graduates. 583 had
Engineering and 1,223 Medical degrees.
Has Government any schemes special-
1y to absorb these engineering and
medical graduates who could be taken
jnto all kinds of nation-building
services which we want to promote?

3 OECEMBER 1952

Oral Answers 1014

Shri V. V. Giri: Yes, they are taken
into consideration

Dr. Ram Subbag Siagh: Would it be
possible for Government to improve
the agrilcultural workers’ conditions so
that agriculture may be in a position
to absorb more and more educated
youths?

Mr. Depaty-Spesker: There are end-
less suggestions.

Shri N, Sreakantan Nair: Are Gov-
ernment in a position to know the
total number of unemployed graduates
and matriculates and tbe proportion
of these people who apply to be
registered in the Employment Ex-
changes?

Shri V. V. Girl: I think I have given
that information. But if you want it
province by provinee | can place that
information for the benefit of the
House later.

Shri Nanmzdas: How many of these
unemployed graduates and matriculates
are scheduled caste candidates, an
what steps hay\e Government taken to
amtgoy these scheduled caste candi-
a

Shri V. V. Glri: I would like to have
notice of that question.

Shri M. S. Gorupadaswamy: May I
know whether Government has receiv.
ed any report from any State that
the continuation of these Employ-
ment Exchange offices is not useful
and that they should be terminated?

Shri V. V. Girl: No, Sir.

Shri Bshadur Singh: May I know
whether the Employment Exchanges
have any option m the grant of intro-
ductory cards to the candidates regis-
tered with them?

Shri V. V. Girl: They have no option.

Shri K. K, Basu: May 1 know
whether Government has ascertained
the possibility of engaging these
engineers imstead of importing foreign
qualified foreman-standard experts?

Shri V. V. Girl: That view is always
there before Government,

Bardar Hokam Simgh: Has Govern-
ment received complaints from any
quarters as to the discretion exercised
by the Employment Exchange officers
In refusing to give Introductory chits
to some of those reglsbered with them?

Shri V. V. Giri: Now and then there
mr?:' be some complaints. but not
0 n.

Bardar Hukam Bi.ﬁh: Have those
officers been proceeded against?
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Shri V. V. Giri: Yes, Sir,

Shri Achuthas: Have the Govern-
ment any idea of persuading the State
Governments to restrict the €rowtb of
the Arts colleges for some yesrs in
view of the increase in the number of
unemployed graduates?

Shri V. V. Girl: He may refer it to
some other Ministry.

CortoN CULTIVATION

*§76. Dr, Ram Sobbag S.ogh: Will
the Minister of Food and Agricokure
be pleased to refer to the answer
given to a supplementary question to
starred question No. 1101 asked on the
23rd June, 1952 regarding cotlon cul-
tivation and state the acreage of land
diverted under cotton cultivation last
Year?

The Minister of Agricolnre (Dr. P.
8. Deshmukh): In the absence of
exhaustive field to field surveys of
land, it is not possible to arrive at any
firm estimate of the extent of land
that was actually diverted from food-
grains to cotton during 1951-52. On
the basis, however, of the available
data, it is roughly estimated that the
maximum amount of net diversion of
land from foodgrains to cotton durin
1951.52 is likely to be of the order o
317 lakh acres. The actual diversion
is, in fact, likely %o be appreciably less
as the above estimate ‘% based on the
extreme assumption that all the addr
tion to the acreage under cotton was
at the expense Of foodgrains and not of
other crops or of fallows nor due to
inter-cropping.

Dr. Ram Subbag Singh: May 1 know
what percentage of our total require-
ment of cotton is met by internal pro-
duction?

Dr. P. S. Deshmukh: The percentage
may go up to about eighty.

Dr. Ram Subbag Singh: What are
the steps taken by Government for
increasing cotton production so that
the country may be self-sufficient in
cotton?

Mr. Deputy-Speaker: He wants to
kno?s whether there will be increased
acreage unier cotton cultivation so as
to make India self-sufficient in cotton,

Dr. P. S. Deshmukh: We are depend-
Ing more uvon intensive cultivation to
produce more from the same acreage,

Dr. Ram Sobbag Siogh: May I know
whether the prices of cotton produced
here and of those purchased from
foreign countries are different?

Dt. P, S, Deshmukh: There is very
great difference, Sir.
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Dr. Eam Subhag Biogh: What is the
difference between the two prices?

Dr. P. 5. Deshmukh: It will depend
on variety to variety. It is dificult to
say.

Mr. Depuly-Speaker: 1 think we are
going ta another subject.

Shri 5. N. Das: What is the final
estimate for production for 195152
and what 1s the overall increase over
the 1947-48 productlon?

Dr. P. §. Deshmukh: For 1951-52 we
have got revised figures, and that
comes to over 36 lakh bales.

Mr. Deputy-Speaker: He wants the
comparative flgures of 1947-48 also.

Dr. P. S. Deshmokh: [ think it is
more than double that.

Shri K. G. Desttmuokbh: May 1 know
whether there has been any lincrease
in the area under irrigation of cotton?

Dr. P. § Deshmukh: Not very much,
but there are a lot of people very
ltgeen to have irrigated cotton cultiva-
ton.

Shri K. G. Deshmukh: May I know
whether the Government of India has
proposed to the State Governments to
have a protected area for cotton?

Dr, P. S. Deshmukh: That is a
matter which rests with the State
Governments. So far as Madhya Pra-
desh is concerned I think the Govern-
ment is taking up the question,

Shri Eelappan: In view of the fact
that we are exporting cotton and
cotton yarn, is it not the inference that
we are producing more than our
requirements?

Dr. P. S. Deshmokh: So far as a
particular variety viz. the short staple
variety is concerned.

Shri Veiayudban: May I know
whether diversion to cotton cultiva.
tion was responsible for decrease in
the cultivation of foodgrains?

Mr. rgienulrsm": It was already

‘answe! o

Dr. P. 8. Desbmokh: To the limited
extent that I have stated.

Sardar Lal Singb: The hon. Minister
said that the difference in prices is
due to the varleties.......

Dr. P. 5. Deshmokh: I never said
that. I did not say that the difference
wag due to the varieties. I said there
are so many varieties that it is not

sible to state in one the difference
in the prices because it would be
necessary to go into details.
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Mr, Deputy-Speaker: This relates to
cotton cultivation. Arything about
prices here?

Sardar Lal Simgh: Cotton cultiva-
tion will depend upon the price that
is given for cotton.

Mr. Deputy-Speaker: I won't allow
the question.

Shri B. S. Morthy: Has ibe Central
Government issued any ctions to
the S:ate Governments asking them
not to allow as far as possible the
diversion of land under foodgrains to
cotton cultivation?

Dr. P. S. Deshmpokh: No directions
are issued but the State Governments
lﬂi.awue of the Government of India's
PD IcY.

VANASPATE RESBEARCH ILANNIDG
ConnaiTTEE REPORT

*877. Shri S. N. Das: Will tbe Min-
ister of Food and Agricolure be
pleased to state:

(a) whether the Report of the Va-
naspati Research Planning Committee
has been received and considered by
Government; and

(b) it so, the important recom-
mendations accepted and rejected by
Government?

The Mimister of Agricolture (Dr. P,
& Desbmuokh}: (a) The report has not
yet been received The Committee has,
however, furnished the results of their
researches and these have been con-
sidered by the Government.

(b) The important conclusions of
the Committee were:—

(1) In comparative {feeding experi-
ments carried out. at four different
research contres, on rats for three
generations with raw groundnut oil.
refined groundnut oil and vanaspati ot
melting points 37°C. and 41°C.. the
results indicate that there is no dele-
terious effect produced by vanaspati
a_sl compared with the raw or refined
oil.

(2) Human feeding trials carried out
at four different centres also indicate
that vanaspati of melting point 37°C.
has po harmful effect as compared
with raw Eroundnut oil.

(2) As regards comparative Nutritive
-Valus of (i) Ghee, (ii) Raw groundnut
oil, (ili) Refined groundnut oil, (iv)
Vanaspati of melting polnl 37°C. and
(v) Vanaspati of melting point 41°C.,
ghee Is tbe best. raw groundnut oil,
refined groundnut oil and vanaspati of
melting point 37°C. are next best to
pure ghee and vanaspati of melting
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polint 41°C, comes third in nutritive
va

The Government of India have
accepted the conclusions arrived at by
the Committee and bave banned the
production of vanaspati of melting
point higher than 37°C. under the

. Vegetable Oil Products Centrol Order,

1947.

Shri 8. N, Das: May | know whether
this Committee will submit any final
repo:t or it will continue for a long
time?

Dr. P. S, Deshmaokh: It will depend
upon the Comunittee, Sir.

Shri S, N. Das: May 1 know the
centres where the researches are being
carried on?

Dr. P. S. Destmaokh: I have not got
the information here.

Shri 8. N, Das: When this Committee
was appointed in 1947, was it the
intention of the Government to continue
it for a long time or any specific time
was fixed?

Pr. P. 5. Deshmokb: No specific
tine was fixed® Tbe Government
will determine in consultation with the
le: ttee when it terminates i

Shzi §. N. Das: May 1 know whether
any expenditure is being Incurred for
this pur’poue' If that is so, what is the
amount

Dr. P. S. Deshmukb: [ would like to
have notice.

Shri Namdhari: Will Government
consider discouraging the use of vanas-
pati ghee with a view to reducing the
number of T.B. patients and further
to eliminate the risk of the production
of war Quality children?

Dr. P, S. Deshmokh: In view of the
fact that scientific research has shown
that there is no bad effect. I do not
think the question arises of discourag-
ing the use of Vanaspati ghee.

Sardar Hukam Singb: May I know
whether the conclusions arrived at by
this Research Committee are identical
with the conclusions arrived at in
other countries?

Dr. P. S. Deshmokh: Yes, Sir. The
decisions arrived at by this Commitbee
are shwilar to those arrived at in
foreign countries. 1 believe that was
the Question.

Sardar Hukam Singh: Did they carry
out the research independently or were
they provided with the resulds that
were arrived at in dliferent countries?
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Dr. P. B, Oeshmuokh: They were not
influenced in any way by the research
outside, They depend upon their own
research wvestigations

Sardar Hukam Singh: Who were the
Members? Any foreign experts?

Dr, P. S, Deshmuokh: [ have not got
the information to answer here.

TREASURY CONTRACTOR oF Post OfFICE

*§78. Pandit Munisbwar Datt Upa-
dhyay: (a) Wil! the Minister of Com-
maunications be pleased to state what
action bhas heen taken against the
agent of the Treasuty Contractor of
the Post Office, who did not deposit
Covernment monev to the extent of
Rs. 1.03,500/- between September 1948
to January 19507

(b) Which officials of the post office
anrd the Imoerial Bank have been
found involved in the above case?

{c) What action has been taken
inst the Post Master and other
cials involved?

{d) Is there any chance of any por-

tion of Government money being re-
rovered?

Degw of Communi-
cltlom hri Bahadurl {a) The
agent is bemg by a Speccial Court
at Allahabad.

(b} The Supervisor of the Accounts
Branch and the Accountant of the
Post Office are suspected of criminal
acts and are being tried in a Court
of Law. Two officials who had held
charge as Postmasters were found

ilty of negligence in their duties.

o official of the Imperial Bank is
criminaily involved.

{c) The Supervisor and the Accoun-
tant mentioned in (b) above _are
under suspension. One of the Post-
masters has been reverted and the
guestion of reducing the pension of
the other, who has since retired, is
under consideration. Action against
other delinquent officials will be taken
after the judicial proceedings are
over.

(d) Yes.

Pandit Muonishwar Datt Upadbyay:
May [ know what amount has been
recovered?

Sbri Raj Babadur: According to the
terms of the contract, the contractors
have got to make a deposit of 20 per
cent It comes to Rs 33,500 in this
case which has been forfeited and
according to the contract, the con-
tractor is bound to indemnify Govern-
ment to the full extent. We are Ury-
ing to realise the balance.
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Pandit Man(stwar Datt Upsdhyay:
May I know whether this was due to
non-existence of rules on this point
or non-observance of them?

Skri Raj Bahadur: Not on account
of non-existence of rules but on account
of laxity in observance of the rules.

Pandit Munishwar Daft Upadbyay:
May | know whether the rules are
up % the mark?

Shri Raj Babadur: The efficacy of
rules in order to prevent the occur
rence of such incidents is always under
review from time to time and re-
consideration will be done after the
result of the trial is known.

Pardit Muaishwar Dat{ Upadhyay:
May 1 know whether there is any
relation between the amount of
security and the amount of money
that these people are allowed to
handle?

Shri Raj Bahadur: 20 per cent. of
the average daily amount handled in
the post office.

Shri S, N. Das: May [ know
whether, as a_ result of the enguiry
made by the Department. any official
entrusted with the duty of supervis-
ing was found negligent?

Shri Eaj Babadur: I have already
replied to this guestion. That is in
the main reply.

Shri M. L, Dwivedi: How long has
tite guestion been pending?

Shri Rajl Babaduor: [t came to light
round about April 1949 and it was
entrusted to the Special Police Estabe
lishment for investigation. Now the
case is before the special court.

Cumvese Giprs 1o INDIA

*8§79. Shri §. N. Das: Will the Min--
ister of Food and Agriculture be
pleased to state:

{a) whether some Chinese gifts for
relief of the distressed in India were
received and subsequently returned;

{b) if so. the circumstances which
led to the return of the said gifts: and

{c) what was the source of the
g?

The Deputy Minister of Food and
Agricolture (Sl'm M. V. Erlshnappa):
(a) to (c). On the 19th August 1952
the Bank of China. Calcutta, informed
the Indian Red Cross Society, Delbi,
that a sum of Rs, 4,20.940 had been
received by them for the Indian Red
Cross Society from the People’s Relief
Administration of China, Red Cross
Sgciety of China, All-.China Democratic
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Youth's Federatlon, All-=China Demo-
cratic Women's Federation and All-
China Federation of Labour. This was
followed by a telegram ffom the donors
to the Indlan Red Cross Soclety ask
Ing them to hand over the amount to
the Andhra Provinclal United Famine
Rellet Committee In response to whose
appeal the money had been donal
While acknowledging the receipt with
thanks. the Indlan Red Cross Soclety
informed the donors that It ls their

actice to organlse relief through

helr own nTenclu and, therefore, the
money could not be handed over
to the Andhra Provincial Famine
Rellef Committee. Thereupon _the
donors requested the Indlan Cross
Soclety to return their money through
the Chinese Embassy, New Delhi, and
thls request was complled with

2. On the 18th September. 1952 the
Chinese Charge d° Aflalres Informed
the Ministry of External Affalrs that
his Government had Instructed him to
Inform the Government of Indla that
the Chinese organlzations had decl
to give the money to the Indian Red
Cross for famine rellef In South Indla.
He also sent the amount to the Minis-
ter of Health, who is the Chalrman
ot the Indlan Red Cross Soclety,

Shrima¥ Renu Chakravartty. The

rinclple as enunclated In the answer
is that any glifts recelved from abroad
cannot be glven over through private
organisations. I want to ask how it Is
tirat American gifts are belng distri
buted to refugees by prlvate organlsa-
tions in India.

Sbhri M. V. KErishoappa: American
glits are distributed through Govern
ment agencles and Red Cross: not by
ony un-recognised organisations.

Shrimati Reau Chakravartly: No
Sir. There are organisations In Calcutta
which are distributing Amerlcan gifts
to the refugees.

Shri M. V. Erishoappa: No Only
through recognised organisations and
Government agencies are all the food
gitts from abroad distributed In India.

Shrimat} u Chakravartty:
Plctures have come out of the Rotary
Club. Calcutta distributing.........

Mr. Deputy-Speaker: Order, order.
Are we entering lnto an argument?

Shrimati Benu Chakravarity: This
is wrong information.

Mr. Deputy-Speaker: Order, order,
please When the aker or the
Deputy-Speaker Is standing, no other
hon. Memher need stand. The hon.
Minister has sald that wherever any
fndividual Is d].slrlln.l't.lnge primarily he
is the agent elther of the Government
or the Crose Boclety who are
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entrusted with that work. What the
hon. Minlster has said Is that there i
no direct dealing between the Amerh.
cans and any other Individual persons.

Shri M. V. Krishmappa: Yes, Sir.

Mr. Deputy-Speaker: It iz only
through these agencies that glf¥ are
distributed. 1{ however the hon. Mem-
bers want a debate. this 1s not the
forum for that.

Shrl H Mukesfee: Is the Rotary
Club of Calt ‘utta, for example, an
agency of the ‘Government or an
grnn’isatiun employed by the Red
ross?

Shri M. V. HErishnappse: All the food
gitts that we recelve from abroad are
being distributed by Government
agencles and recognised organlsatlons
like Red Cross. Ramakrishna MiIission
?agl other recognlsed organisstions In
ndla.

Shrimati Renu Chakravartty: On a
point of Informatlon, Sic. I would like
to ask whether this is only In the case
of gifts that are comlng to Govern-
ment or any gifts come directly from
a:rond to lnd vidual privale organlisa-

ns

The Minister of Revenue and Ex-
penditure (Shri  T'vagl): Pallllcal
parties?

Sbrl M. V. Erishnappa: They would
be sent through the Government to
recognised Relief organlsatlons here
In India. Individuals cannot recelve
them and distrlbute them except
through Government or recoinised
organisatlons.

Shrimati Renu Chakravartty: May
we know how tbe All Indla Women's
Conference I'as  been distributing
American gifis In Calcutta to the
refugees?

Shri M. V. Erishoappa: The Red
Cross Soclety may take the help of all
other organisations In the distribution.

Shrl K. K Basu: [s the Government
ina itlon to contradict that reliet
organisatlons which are not predoml-
nated by Congress people are never
recognised to give reliet?

Mr. Deputy-Speaker: Order. order.
Need not be answered.

Shrt Namblar: May [ know whether
any part of these gifts ls distributed
as wages by the Government authorl-
tles In the State of Mysore?

Shrt M. V. Eriabnappa: No. Regard-
ing glfts distributed In Mysore. I want
to bring this to the notice of the
House, There s some doubt In the
mind of the hon. Member that in
Mvrore they are taking work for the
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distrlbuted. The real fact is tiris.
Mysore, shere are some people who
think it below their dignity to acce
gifts that are doled. They are in dis-
tress on account of the continuous
failure of ralns durlng the last four
years. In some villages, even mliddie-
class men are in distress, They are
not Preplred to take help in the I.'orm
ole

M doled glifts. They are prepared to
in the community jects or
cumrnnn works such as silt clearance

in tanks. construction of roads to
vitlages etc. They are prepared to work
and take food: not from doles.

Mr. Deputy-Speaker: Next question.

Shri Namblar: Some more informa-
tion is necessary.

Mr. Deputy-Speaker: Enough has

been asked. Next question: Pandit
Munishwar Datt 'Upoghn.y‘
Komari Anrale Mascarepe: On a

point of order, 8ir, when a questioner
feels that the answer given to the
question is not correct. is .lcre any
remedy for that?

Mr. Deputy-Speaker: [ can only say.
further questloning is not the remedy.
Next question, n

Shrl Raghavaiah: One more ques-
tion. Sir,

Mr. Deputy-Speaker: I have called
the next question.

Shri Raghavaiab: It is directly re-
lating to the question.

Mr, Deputy.Speaker: I know, I have
passed on to the next question.

CULTIVATION aNp Propuction or Crops

*880. Pandit Munishwar Dast Upa-

dhyay: (a) Will the Minister of Food
Agricolture be pleased to state

what are the estimates of cultivation
and production in the years 185051
and 1951.5Z of rice, wheat, :rnm
sugarcane. polalo. arher, ground-
out, mustard, linseed, cotton, t&
tea, coffee and tobacro in the
of India?

(b) By what time the crop esti-
mates of Rabi snd Kharif crops are
fAnalised and published?

The Minlsier of Agricoltore (Dr. P.
&, Deshmukh): (a) Statement [ giving
the available information is placed on
the Table of the House.

(b) Statement II containlns the
required information ls placed on
Table of the House. [For (a) and (b)
See Appendix V, annexure No, 23.]

Pandit Moaiahwar Datt Ubsdhyay:
May I know whether the decrease in
estimate in respect of rice, whept.
gram, groundnut, linseed and tobacco,
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{s confirmed by actual production
alsa?

Dr. P. S. Deshmukh: In many res
pocty it has been, Sir. The decrease
is generally due to adverse ¢llmatic

itions and weather conditions.

Pand¥ Muoaishwar Datt Upsadbyay:
May I know whether it is possible to
have an almost accurate estimate of
the crops three or Six months before
they are sown. and if that is so. what
is the agency glving Information as
to what Is golng to be produced, on
which thls estimate is made?

Dr. P. 8. Oeahmukh: Estimates are
estimates after all. Every care s
taken to see that the estimates are
correct. We have to depend on the
agenciea employed by the State Gov-
ernments.

Pandlt Muoishwar Datt Upadbyay:
I want to know the principle accord-
ing to which these estimates are made.

Dr. P. 8. Deshmokh: They are col-
lected by vlllage officers. I do not
think there can be auy principle.

Pandit Munlahwar Datt Upadhyay:
Is the pstwarl the agency who gives
all this Information or is there any
other officer?

Dr. P. 8. Desbmukh: I would like
to have notice.

l‘udl Monishwar Datt Upadhyay:
Mt:_,r know whether there s any
odical conference of the officlale
who give these estimates. for compar-
Ing them with actuals for future

guidance?
Dr. P. 8. Deshmukh: I am not aware.

DOCKYARD AT GEONERALI

*B81. Shri 8. C. Samamia: (a) Wil
the Minister of Transpary be pleasad
to state how far the Scheme of West
Bengal Government to construct a
Dackyard at Geonkhall on the Hoogh-
ly. 30 miles from Calcutta Dock and
also to start a Salt Works there. bas
materialised?

(b) How far is Kolaghat Reilway
g:lltlllc;n (Eastern Rellway) from Geon-
all?

(c) How far will the coal trafc
congestion be alleviated it a rail link
Is establisiied between Kolaghat and
Geonkhali?

(d) Have the Govermment of Wast
Bengal cr]qrer: any Informatiom or
submitted any proposal to the Plan-
ning Commission about the above-
mentioned Schemes?
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(e) If not. when are the Schemes
expected to come before the Flanning
Commission?

The Deputy Malster of Rallways
and (Shrl Alagesan): (a)
At the inatance of the Government of
West Bengal the question of develop-
ing a rt at Geonkhall was con-
sidered in 1949 and early !n 1952. The
proposal was not pursued.

The Government of India are not
aware of any proposal to set up a
salt works at Geonkhall. The West
Bengal Government are contemplating
the setting of a salt works at
Contal, some 40 miles from Geonkhall

(b) 25 miles.

(c) The effect on railway transpaort
would be negligible as the bulk of the
coal for ¢ will still have to mave
to Calcutta via Burdwan.

~(d) and (e). The Planning Commis-
TIDI;:J have no information on the sub-
ect,

Shrl 8, C. Samanta: May I know
whether the Port authoritles at
Calcutta are also dlscussing about tive
establishment of a satellite port in
Geonkhali, and I s0. how far they
have proceeded?

Shrl Alagesan: This question has
been Considered by the Government in
all its aspects. The Port Commissioners
have also expressed their views In tire
matter. There Is no }ustlfication for
esiablishing a port at Geonkhali just
now,

Shrt 8. C. Samanta: May [ know
bow Gouemment are trying to relieve
the serlous coal congestlon in the
Calcutta lpart by not diverting the
railway line from either Kolaghat or
Bhogpur or Machrada to Geonkhall?

t are the alternative proposals?

Shrl Alagesan: At present sufficient
faciltles exlst at Calcutta ort to
handle coal. There are about BP berths
for handling coal at present. Recently
two carge berths have been converted
into coal berths. And the Calcutlts
Port Is able to hardle coal to the
extent of 12.000 tons per day.

Bhrl 8. C. Samanta: May I know Sir.
whether Government is aware of the
residential address dellvered by
. D, C. Driver of the Coal Con-
sumers’ Aassociatlon in which he said
that a foreign firm ls golnql to establish
a shipyard near Geonkha

Shr : Some experts also
have considered the case of Georm
khall. but they were of the opinlon
tll'nlnt Vlnkhap.tmm l» a more aultable
sile.
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Sart S C. Samanta: mminn
was whether a foreign has
approched the Government of India
or the West Bengal Government to
start any such port here?

Bhri Alagesan; I have no Informa-
tion on the subject.

Dr. 8. P. Mockerjse: Wl Govern-
ment place on the “Table the latest
report of the Caleutta Port Comunis-
sloners on tiis subject?

Shrt Alageaan: If it is the desire of
the hon, Member. it can be placed on
the Table of the House.

Dr. B. P. Mookerjee: May we know
briefly what their jatest recommenda-
tlon was as to how it was essentlal
far the pr Ser development and inte-
gration of leutta port?

Shri Alagesan: [ do not have de'alled
Intormation on tire subject,

Shrl 8, C. Samaota: May [ know
Sir. whether there was any proposal
for the establishment of an oil nery
also at Geonkhali?

8hrl Alagesgn; Yes, Sir. That was
also considered, and Messrs. Caltex
Limited have chosen Visakhapatnam
port for the establishment of an ofil
refinery.

Shri 11. N. Mukerjee: Has Govern
ment considered the desirability of
proceeding with this Geonkhsll scheme
because that would incidentally help
the process of rehabilitating retugees
to a very considerable extent?

Shrt Alsgesan: The scheme is not
sultable in several respects aa there
is no safe anchorage and IH shi
would have to proceed docks
neceasltating a complete port .et.up nf

lots, tuge etc. Tt was also estlmated
that the annua! turnover of the new
gaﬂ. would not exceed 80.000 sons, and
ence it was not a financially feasible
proposition,

Shii Damodara Menon: iz it a fact
that 1Indian ship owners have re-
ented to the Government that
ere is a Ereat deal of coungestlon in
¢alcutta and additlooal cosl berths
must be provided?

Shrl Alagesan: [ have
answered this question.

already

TuaE-wELLS IRRIGATION ScRIMZ

*838. S8hri 8. C. SBamaata: Wili the
Minister of Food amd Agricafure be
pleased to state:

ta) now many tube-wells have so
tar been sunk according to the Tube-
wells Irrigatlon Scheme started at the
nstance nf the Central Government,
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(b) the number of tube-wells that
are propesed to be sunk In different
parts of India (State-wiae),;

(c) the names of firma that are con-
structing tube-wells;

(d) how long it will take to com-
plete the Schemes. and

(e) the total amount that has been
sanctioned for the Scheme?

The Minister ot ﬁlrleulhlﬂ! (De. P.
S. Oemlmukh): (a) 378
(b) 1. Uttar Pradesh—12¢5
2. Blhar—820
3. Punjab—3505
4. Pepsu—300.

Total 2670

These are in addition to 585 tube-
wells still to be constructed by M/S.
Assoclated Tubewells Ltd. in UP,
Bihar and Punjab and 382 wells by
National Tubewells Ltd. in Bombay.

{(c) 1. M/S Associated Tubewells
Ltd.

965 wells in U.P., Bihar and
Punjab (440, 300 and 225
wells respectively),

2. M/S National Tubewells Ltd.
400 wells are In Bomnbay.

3. M/S. German Water Development
Corporatlion,

500 wells in UP.

Arrangements for the balance num-
ber of wells are still not fina

(d) The schemes of 440 tubewells in
U.P.. 300 tubewells in Bihar, 225 tube.
welils in Puniab and 400 tubewells in
Bombay are scheduled to be com-
pleted bz the 31st March, 1853. 500

e constructed by the German
Wller Development Corporation In
iI.P. are expected to be completed
withln two  years of commencement
i.e, by March, 1955,

(e) A total loan of Rs. 350°25 Ilkhl
has so far been sanctioned to th
States concerned for the Auocl.nted
Tubewells and Natlonal Tubewells
contracts.

Shei 8§ C. Samsata: May I know,
Sir, how many of the contracting
assoclations mentioned by tbe hon.
Minister are forelgn?

Dr. P Dexhmukb: So t;r as tha
Germm Wlter Development Corpora-
tion is concerned, although the con-
tracling Arm is foreign, it bas certain
Indian representation on it. and it_ls
working through an Indian compapy.
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Mz, Depoty-Speaker: The hon. Minis-
ter may repeet his answer a title
louder as eeverzl hon. Membera have
not been able to hear.

Dr. P. 8. Deashmukb: 1 have not fot
the information about all these com-
es, but I know for certaln that
the German Water Development Cor.
poration ls acting through an Indian
fierm here.

Shrl 8. C. SBamapta: How many
Indian contractars ;ppljed and how
many have been refused?

r. P. 8. Demhssuokh: | have not got
the Information.

ﬂquFom:ﬁ!‘v“
wd a2 § 37T & fowd ¥ g N
¥ig s e are & wwA € ar
fre 43 § 0 fewet @ v dsc
I i F feen a §
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g At qua A 8 |

8hrl Dabbl: May I know whether
it i8 a fact that the firm which has
been glven the contract for construct-
ing tube-wells in North Gujarat in
Bombay has glven a sub<ontract to
somebody else, and 1f e, how muth
profit this Arm is going to get as a
resuit of the sub-contract?

Dr. P. 8. Desbmukb: I am informed
that there is no sub-contract given.

Shri 8. C. Samaopta: May [ know,
Sir, the names of the Sta where
the tube-well irrigation scheme will
not be successful?

Dr. P. 8. Deshmuokh: Wherever we
have not attempted it. We have tried
in these four States, and I may Inform
the House that we are going to
establish some exploratory tubewells
hereafter, and their number will be
536. They cover almust every State

Shri Labhl: May I know whether
it Is not a fact that some days ago in
reply to a certaln question the hon.
Mmnister stated that this flrm had
given sub<ontracts to somebody elie?

Dr. P. 8, Deshmahb: [ bad added a
clause “subject to correction”. and
that ia the correctlon I want to make
now.

5 wwe fog : W arefim wr
i o B &3 B A gE e
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Bhei K. G. Desbmukb: In view of
the absence of irtigation facllities in

Miadhya Pradesh. ls It contemplated
1Y) c;:mtmct any tubewells {n that
part?

Dr. P. 8. Deshmukh: Twenty-eight
tubewells of an exploratory nature
will be underiaken there.

o areo que ford s frsq
wRa & fat f &f 278 Yew & =
2!
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Shri Namdharl: Will Government
consider erectlng more tubewells in
fertile aress in the Punjab as. besides
the production of 3% lakhs maunds of
food and some quentity of fodder, it
saves Rs, 55 lakhs of dollar exchange
and Indian money?

Dr. P, 8. Deshmukh: Government is
convinced of the proposition stated
by the hon. Member, and that is the
reajon why we are giving so much
preference to Punjab.

Shri C. S Bhatt: May I know whe
ther it is possible to get the figures
district-wise for Bombay State?

Dr. P. S Desbmukh: [ have not got
the ARures district-wise, but [ believe
most of these tubewells are golng to
be dug in Gujarat.

Eumarl Anole Mascareme: May I
know. Sir. why in the construction of
tubewells, attention is confined only
to the North?

Dr, P. S. Desbmokb: Because there
Is 8 very bad rocky soll in the sauth
and tubewells are not eudf
everywhere, afraid it s snd
that there is a wnt strata where the
sinking of tubewells is difficult,

Kumari Annle Mascarene: It is not
our experience,

Mr, Depuoty.Speaker: That Is an-
other matter.

Sari Nanadas: May [ know whether
Government has tried this tubewel)
scheme in Rayalseema. and [{ so. what
are the resulis?

Dr. P. 8. Deshmalth: o far.
There are going to be 1'5 h:hewells
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dug in the State of Madras when the
exploratory tubewells are undertaken.

Dr. Rama Rso: May I auggest that
the hon. Minister be provided with a
mike and § cup of ee?

Mr, Deputy-Speaker: I wlll not
allow any such remarks to be made.
This 15 not a place where one can
indulge in any kind of sarcasm, It Is
improper. The hon, ber must
withdraw bis suggestlon.

Dr. Rama Rao: I withdraw, Sir.

Mr. Depoty-Speaker: It Is not for
want of coffee that the hon. Minlater
15 not able to speak louder.

Shr! Namblar: May 1 know, Sir.
whether. In view of thg fact that there
are facllities available for tubewell
schemes fo be successful in South
Arcot District of Tamil Nad. Any
enquiries were made or any attempts
undertaken at all?

Dr. P. B. Deshmukh: It Is likely to
be made in the future.

Shr) G. S. Slngh: May 1 know
whether these firms have contracts to
produce water regardless of the depth
through which they have to drill, or
is the contract only for drilling up to
certain depths?

Dr. P. S. Deshmukbh: Normally, the
standard depth is 300 feet in the case
of most of the tubewells.

Shrl T. N. Singh: I know
whether the contracts with the As
sociated Tubewells Limited. as well as
the Bombay firm. expiled once,
whether th failed to keep to the
contract, and whetl the contracts
were renewed once again, and if so,
why it has been done so far like that"

Dr. P. 8. Deshmukh: We have had a
Rood deal of difficulty in making these
firms act up to the schedule, and
therefore sometimes we have had to
extend the time given to them.

Shri T. N. Slagh: Out of the 2,000
tubewelis that are to be constructed
by Associated Tubewells, how many
have they constructed so far?

Dr. P. S, Deshunukh: The numbur
given was only 960 and not 2,000, and
1 think about 350 are about to be
completed very soon

T. N. Singh: [ wanted to know
how many have been construcled. and
not how many are to be constructed
very soon.

nnﬂh P. 8. Deshmukh: Round about

.

Sbri U, M. Trivedl: May 1 know
why no tubewells have been con-
siructed, and why no help has been
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glven by the Covexnment in their
construction in Rajastban?

Dr. P. 8. Deshmukh: Tubewells have
been constructed in Rajasthan, and

five are golng to be wided in the
exploratory  tubewel construction
scheme.

8bei U. M. Trivedk Is it a fact that
a bill of Rs. 28,000 has been made out
by the Government for the dluim of
a single tubewell In Khijarla?

Dr. P. B. Deshmaokh: I would like to
have notice.

Mr. Degﬂb Spesker: Does the hon.
glsember ink that it can be dug for

8hrl U. M. Trivedl: 1 said Rs 28,000.

Mr. Depoty-8peaker: The hon
Member must know what exactly will
be the cost per tubewell,

Shrimati Ammu Swamloadhsn: In
view of the fact that monsoon has
failed for the last five years In South
India and there is water scarcity In
Madurai district, Dindigul and other
places, is the Government thinki
constructing tubewells in places where
there is a great deal of drinking water
difculty?

Dr. P. 8. Deshmukh: This is not a
very easy thing to solve. There is
water scarcity, especially of drinking
water all over the country and we
have got such report:: from many
States. It Is not possible for us to
start digging tubewells only for drink-
Ing water.

8hri V. G. Deshpande: May I know
the amount so far _advanced to the
National Tubewells Limited. and the
work done by them up to this time?

Dr, P. 8. Deshmukh: I want notice.

Shri B. 8. Murthy: What steps have
been taken to Investigate the question
of digging tubeweils in Rayalseema?
May | know also whether the Govern-
ment of Madras has been consulted in
the matter, and if so, the reply of that
Government on this subject?

Dr. P. 5. Deshmukh: I do not think
Government of India has made any
survey or lnvestlgatlons so far

Beveral Hon. Membecs rose—

Mr. Deputy-Speaker: We have had
sufficient about thls. Next questlon.

Question No. 883, Sardar Hukam
Singh.

Sardar Hobam Siagh: In the llst of
questions supplied to us, there is no
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uestion No. BB83. It is not printed in
e list, and I did not know that I had
any question at all

Mr. Deputy-Speaker: After question
No. 882, there Is s question on ‘Rall-
way Zones (Economy). It appears
that Sardar Hukam Singit gave nolice
of that question. 1 understand the
Press made a mistake while printing,
by putting it in the name of Bhri N. P,

. 'On the 20th November. a corri-
gendum was issued "...for Shri N.
P. Sinha", read "Sardar Hukam
Singh".

Dr. S. P. Mookerjee: Anotber corree
tion mlso is necessary. For '884°, we
have to read ‘883’

Mr. eaker: Thu correctiol
also hE?b?e-na’ lssued in the nmg
corrlgendum:

“On page 121(1) after question
No. 882 for the existing No. “BB4™
read “883"."

1 wish the hon. Mernhar evidently
had only known this. Otherwise I
would have passed over to tire next
question.

Sardar Hokem Singb:
question, Sir.

RaiLway Zownes (Ecomomy)

*g88. Sardar Hokam Bingh: (a) Wiil
the Minister of E2ilwaya be pleased to
state the economles expected to be ef-
fected. or the increase in efficlency
expected from the re-grouping of the
Indian Railways into Zones and from
the abolition of the I Class on Indian
Railways?

Doputy Minisler of Rafiwaya
‘h'lliwn (Bt ): While
betler cuqrﬂmatmn in the movement
of traffic has been secured on the
Regrouped Rallways. It is too early to
assess tive full extent of the economies

1 put the

realized and realizable. It Is only
after some time has ed after
Integration has been co ed that a

worthwhile assessment can be under-
taken. As regerds the question of
financlal Implicationa of the withdrawal
of Arst class accommodation It has
already been referred to the Railway
Administrations concerned and their
reports are awaited.

Bbrl Namblar: May I know the
amount of money saved due to re-
trenchment arising out of thls zonal.-
sation?

8hri Alagomap: As | have already
stated. it Ils too early to answer the
question and give a full picture of the
economy that can be rea under
this acbeme.
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Shri Nasmblar: May 1 imow whetlrer
there .erg 1:.‘emllt;;siry ti?ﬂmd gl rr?t..
conflom anticipation retrenc
ment arlaing out of the merger?

Shri Adlagesan: I am not aware of
any such thing

Shri B, 8. Marthy: How many extra
second class boriu are to be provided
due to the abolition of the first class
bogles?

Shri Alagman: As soon as the first
class 18 abolished, these bogles are
intended to be converted Into second
class bogies, without any reduction of
amenities or convenlences.

Bhri K. K. Basu: May 1 know, since
the regrouping, how many senior grade
posts such as, deputy directors and
others were created?

Shrl Alageaan: There has been a
considerable reduction in the numher
of senior gazetted posts.

Dr. 8. P. Mookerjee: Has the atten-
tion of the Government been drawnm
to certain statistlcs which have been
recently publlshed, indicating that
there has been a steady deterioration
in movement and efficiency and
especially movement since the starting
of the zonal system?

Shri Alagesaa: Since the starting of
the zonal sysfem, there bas been
greater efficiency, with regard to
movement. We have not moved coal
so far to the extent to which we have
been moving now. and for lnstance. ai
one point Moghalsarai alone, 1,185
wagon-loads of coal are moved a day
and on the whole we are moving 500
wagons more on an average dally than
the guaranteed minimum.

Shri Sarangadbar Dax May 1 know
whether the congestion in the Calcutta
docks s due to the increased effici-

ency of the zonal system?

8hri Alsgesam: It is not due to the
zonal system. Of course, it is well-
known that we are short of wagons,
and this congestion is partly due to
the inadequacy of the wagons.

Sbrl U, M. Trivedk: How many

honorary gazetted officers have been
created, on account of this zonal sys-
tem?

Shri Alagesan: I have no dea.

Shri Sarapgadbar Das: May 1 know
whether the Calcutta port was not
congested before two or three months
ar:d whether the congeation has taken
place only durlng the last two or three
months?

Sbrl Alageaan: There are varlous
reasons for that. One is the arrival of
all food ships st a particular time,
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resulting In a bunching of shipa It is
not due to the paucity of wagons alone,
There are varlous other causes also.

Shri B, 8, MarthY: Is it not a fact
that due to the zonal system in tbe
Ssuth, the Madras-Bezwada line has
a lot of congestion. and that several

titions have been received by the

overnment mn this connecction?

Sbrl Alageaad: We are taking very
early steps to remedy that congestion.

Sbhrl Namadas: The hon. Minlater
answered that all the first class carri.

¢s  will he converted icto second
class compartments. Am 1 to under-
stand that there would be no additional
aceommodation for the third class
passengers, consequent on the cancel-
lation of first class?

Shri Alsgesan: I do not know how
this arises from that. We are trying
:(l)s c?mwde more third class coaches

Shri Ram achandra Redds: W
first class is abolished, what r\:\r‘:l'}ll t;:
the name given to the highest class?

Shri Alageasn: The Second
the highest class, and we will .:u;i‘_lle tl’:
addition air-conditioned coaches too.

Shri Raghavalah: As a result of this
Tegroupi and zonalisation schemes
in the Indian Railways, may I know,
:E:I:et: thteh tlpi:rr(m.iﬂ'm.e number of
Pt =LA at are likely to be re-

_Shrt Alagesan: No workers are

likely to be retrenched. Yesterda I

%gslr’:rggmna questlon l}n the other
VEry sma

has been retrenched. PRINSAL oty

Shrl Namblar: Arising o
answer given already, nlfnyml ‘L‘nc}:&
Sir, whether the Government have
rﬁulved complaints from staff about
:: L:eeln'.%e pr;tunber of transters from
ace,
e R‘nw“?mmcularly on the

Shri Alagesmq: Government gav.
undertaking with regard to th‘e tthr.e:
]zoms which were formed in the last
ap. Government did not give any such
underiaking with reference to trans-
g;g in any other re-grouped zone.

EVen sop, these transfers are

b
m ::t:ted to the minlmum posslble

MULTI-PURPOSE WELPARE CentRes

*B84. Shri N. P. Riahs: (a) Wi
}I:Iinlsler of Laboar be pleased tol!stt:.t:

OW many multi-purbose welfare cen-
o R
oot Thar coalficlds and @t
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(b} Do the female labourera get any
stipend?

The Mialster of Labowr (Shri V. V.
Ghri): (a) Eighteen centres. a list of
which {s placed on the Tabe of the
House.

(b) No.

I may edd, Sir, that no atipend is
paid. but female workers jolning the
cenires are paid knitting end other
charges at certain speclfied rates,
material k5 supplied by the Fund snd
the articles so prepared are sold to
the coal-miners,

STATEMENT
L.ist of places in Bihar coal-flelde where
multi-purpoge welfare centres have been
opened
Patherdih. Bhulanbarares. Bho
wralt, Jeetpur, Industry, Bastacola,
Kustore. Kankanee, Bansjora.
Sijua, East Bhagatdlh. Bhull, Deep-
Laikdih, Bokero, Kargall, State
Railway Colliery at Giridibh, Bhur-
kunda and Relligarha.

Shrt N. P. Simba: May [ know, Sir,
it on the women labourers are
entitlied to make use of these centres
or even those females residing in the
vicinity ¢an make use of them?

Shri V. V. Girl: 1 tirnk it is only for
the female labourers, but I am not
certain,

Shit B. 8. Mortky: What ls the total
expenditure on these centres?

Shrt V. V. Girk: I have not got the
information here, but if the ivon. Mem-
ber iz anxious I can glve It to him
laster.

Shri B. 8. Morthy: Mey I know, Sir,
whether any share s borne by the

employers?
Shrl V. V. Girl Emploiyers ar¢
Government? [t is maintained from

the Coa! Mines Welfare Fund.

Shrimatt A, Kale: May I know, Sir,
whether the women labourers get any
maternity benefits or whether the Act
Is & dead letter?

Shii V. V. Girl: They do get

Shrimati Reou Chakravartty: What
are the activities undertaken hy these
multi-purpose centres?

8brt V. V. Glri: The report has been

::guiled to ::;1;{ M:mbcl& of the House
reqy, e hon

through it. ° s s

Shrl Naemadss: May I know, Sir.
whether the Government contemplate
starting such  mMultl-purpose welfare
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centres for mica mines. and It so, Is
there any programme for Gudur
mines?

Shri V. V. Girl: They have, Sir.

Shri Baghavaiah: May [ know. Sir,
whether there is any such scheme
atarted for the female workers In the
Kothagudem Coal Mines?

Bbrl ¥, V. Giri: [ am not sure.

Bbhri Nambiar: May [ know, Sir,
whether thls scheme will include tire
contract lebour also or It will be con-
fined to only those who are on the
pay-rolls of the management?

Shri V. V. Girk: I think it includes
contract labour also.

Bhri ADduas Satter: May 1 know,
Sir, whether any such weifare centres
exist 'n any other coal-flelds, especially
In West Bengal?

8bri V. V. Girt: Yes, in other coal-
flelds also.

HyoroPONIC CULTIVATION

*883. Shei Dahhi: Will the Minister
otl Food and Agticuiiaore be pleased to
Ftate:

(a) whether it is a fact that experl-
ments In hydroponic cultivation have
been made In Kalimpong in West Ben-
Hal:

(b) If the answer to part (a) above
Se in the afirmative. whether the ex-
periment bas been successful; and

(c} if so. to what extent?

The Miaister of Agrienléore (Dr.
P. S. Deshmokh): (a) Yes,

(b) and (c). It bas been demonstrat-
ed that plants cen be successfully grown
to maturity through thls teckmigue but
the expense ia far too high.

Shrt Dabhi: May i know. Sir, if it ls
a fact that ‘hydroponics’ 1a useful in
deserts and stony places, and if so.
whether Government cont late
making any experiments in tirat direc-

tion?

Dr, P.
demonstrated
cheaply. The only thi
found from the exoerimenta at
there is a possihllity of doing it but
tire cost is very heavy.

Shrt 8. C. Samaania: M?'
Sir. the technigue—how It fa

8hrt V. P. Nayar rose—

8. Deshmukh: It (s nowhere
that this can be done
that clnmbe

I know
done?
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Mr. Depoiy-Speaker: Hon. Members
ttlilcl;‘-ll look around before putting ques-
a

Dr. P. 8. Deshmupkh: There 18 nothing
new about the technique of hydropol
or soliless agriculture. Plant sio-
loglata discovered it almost a century
ago that it was posslble to grow plants
successfully witbout soil with their
rects in water in which ealts had
treen dlasclved or in pure sand watered
with a solution of certain salts. This
technique, known as water culture, Is
still found very wuseful in Investigat-
Ing the requirements of plants for
mineral nutrients, In fact, this tech-
nigue may be regarded as the basis
of modern fertilisers.

Shrl V. P. Nayar: May 1 know. Sir
whether as a result of experiments in
hydraponics, it 1s possible tor agricul-
tural crops alao to be raised that way
in our country?

Dr. P. 8. Dexhmukh: Yes, Sir, It s
possible to do that. but the experience

everywhere is that the cost is pro-
hibitive.
Sbri V. P. NaYar: May I know, Sir,

the Inland water area available in
India for sollless cultivation?

s“pr. P. 8. Deghmukh: I could not say,

HEAT AND SOUND INSULATING MATERIAL

*BB6. Shri Raghavaiab: (a) Will the
Minister of Food and Agriculture be
aleosed to state whether it is a fact
that & process has been Invented for
tbe production of heat-and-sound-in-
sulating material from a waste pro-
duct of sugar manufacture?

(b) If so. what is the process and
what is the average cost of produc-
tion of one pound of the material un
der factory conditions?

{c) Have the Government of India
any steps under conterplation for
Atarting or encouraging the starting
of a factory for the production of the
above material?

(d) What are the main sources
of sound-and-heat-insulating material
that s consumed in India at present?

The Minisher of Agricoiture (Dr.
P. 8 Deshmukh): (a) Yea

(bl A description of t Iih of
manufacture is laid on {he Table of
House, [See Appendix V, annexure
No. 241

3 DECEMBER 1952

Oml Answers 1038

The present coat of production ia,
however, .obt known.

(c) Not from bagasse. The Govern-

rnmt I:|||1.l'l:a however, under contem-

1s enconraging up

ol a hard and insulating board factory
using bamboo as raw material

(d) Major portion of the demand s
met by imports from UK. and
Scandenavia. Part of the requirements
of heat-insulating material is available
from Indigenous production also.

Shri Raghavalah: May 1 know, Sir,
what is the post-war cost of manu-
facturing 7/16” thick bagasse fibre?

Dr. P. 8, Dextimokb: As | said in the
reply. that cost has not been made
available,

Shri Ragbavalah: In the statement
laid on the Table of the House only
the pre-war cogt of manufacture has
been glven and not the post-war cost
of manufacture

Dr. P. 8. Desbmukh: I have not got
the information.

Shrl V. P, Nayar: It is seen from
the statement that 500 Ilbs. of boric
acid will be required for preservation
of one stack of bagasse May I know,
Sir. wlether any exveriments have
been conduched to reduce the cost of
storage of stscks of bagasse?

Dr. P. S. Deasbmukh: I do not know,
Sir, if any experiments were conducted.

Shri B. 8. Murthy: Have Govern-
ment received any information from
the "Vuyyur" sugar factory whether
this experiment is Eoink on?

Mr. Deputy-Speaker: Have the Gov-
erninent got any !nformation that in
the “Vuyyur” sugar factory—in Madras
State—this experiment is going on?

Dr. P, 8. Deshmukh: [ am not
aware.

Shrl V. P. Nayar: May I know, Sir,
what is lhe total quantity of ba:asu
available

Dr. P. S, Deshmukh: 1 want notice.

Shrl V. P. Nayar: What is the total
cost of storage of bagasee per stack?

Dr. P. 8. Deshmukh: The total cost
is known to the mills, Sir. I do not
tlslnk I can reply % that.

HospiTaALs RUN uUNDER Coar DiinNeS
WeLrare Funp

*g88. Dr. Rama Rao: Will the Min-
ister of Labour be pleased to state:

(a) how many hospitals are run un-
der the Coal Mlnes Welfare Orgenlsa-
tion. in which centres, how many beds
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and other facliitias each of them pos-

(b) whether Government have been
receiving regular reports of the work-
ing of these hospitals;

(c) whether Government have re-
ceived any reports regarding behavi-
our on the part of the staff of any of
these hoapitals. towards the workers
and their families and what stebs have
been taken in this connection: and

(d) whether Government have re-
ceived the report of the non-admit-
tance of a miner’s wife at the Dhan-
bad Hospltal. resulting in her death
and what reDs have been taken In
this connection?

Tbe Mialster of Labour (Bhed V. V.
Gird): {(a) One Centrsl Hospital at
Dheanbad, Four Reglonal hoapiltals and
child welfare centres at Tisra, Katres.
Chore and Sesrsole and one dispen-
sary at Hhull, For otber detalla atten-
tion is invited to the printed Memo-
randum_on the activities of the Coal
Mines l.abour Welfare Fund for the
wear 1050-51. Co?hn of this report are
available in the Library of the House
and have also been supplied to all

ember 8.

() Yes
{c) Nao

(d) No aspeciic complaint was
received by Government but the atten-
tlon of Government was drawn to a
report published in local newspapers
An investigation has been ordered and
is in progress.

I may add that the moment the
report is received, I shall be prepared
to snswer. if necessary, a Short Notice
Question on thls sublect, If udmitted.

Dr. Rama Rao: May 1 know, Sir,
whether the Labour Welfare Advisory
Conynittee have received any reports
about the treatment accorded et these
hoapitals. aend if so. are they con-
asidered at the quarterly meetings of
the Commitiee?

8hri V. V. Girl: The reports are
recelved and the treatment accorded
{s good

Dr. Rame Rao: Have the Govern-
ment any inspection or supervision
over these hospitals?

8hd V. V. Giri: There la a tri-

partile Committee regremttnl the
workers, employers and Government.

Bari B, 8. Merthy: Who are the
rsona in charge of thla inveatige-

pe!
tion, Sir?
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Shri V. V. Girk: We have directad
the Coal Mines Weifare Commisaloner
to Investigate and send a report

§hri valab: May [ know, Sir,
whether Government s awille
that these hnc.pitnll are closed durlng
working days?

8hri V. V. Girl: 1 am not aware.

Mr. Deputy-Speaker: The Question-
hour Is over,

Sbord Notice Questioa and Answer
Fanunt or Mowsoos 1N RAYALASCEMA

Dr. Gangadhars Biva: Will the
Minister of Food and AgricoBure be

plessed to state:

(a) whether it is a fact that Rayale-
seema has been affected by drought
this year also;

{b) whether It ls a fact that the
millet crops and other crops in Rayale-
seema have withered to a great extent;

(c) how many fair price shops have
been opened In Rayalaseema and are
worklng to-day; and

(d) whether the stock of foodarains
in the fair price shops in Rayalaseema
is adequpte to meet the shortage of
foodgrains in the said area?

The Deputy Miaister of Food amd
Agriculture (Shri M. V. Krishaapps):
{(a) to (d). Four out of filve districts
of Rayalaseema depend on the South-
West monscon rains whereas the 5th
viz.. Chittoor. depends on both the
South-West and North-East monspons.
Durln the South-West monsoon
period from June to September. rain-
fall in all these districts was much
below normal. The North-East mon-
soon has also been deficlent so far
and this has adversely affected the
standing crops But showers even now
will partially retrieve the position and
are anxlously awaited.

The Covernment of Madras have
arranged distribution of foodgralns in
all the districts through. 1,579 fair
price ahops. These shops are well
stocked with foodgralns and further
supplies will be made by the State
Government as end when necessary.

Dr. Gasgadbara Siva: Sir. may I
know how far the Government has
implemented or is golng to implement.
In view of the plorable financial
condition of the Madras State. to meet
the sudden crisle that has befallen
the most unfortunate part of the
country?

The Minisler of Food aad

Agriea).
ture (Ekrl Kldwal): What is the Quei-
tion, Sir?
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Mr, Deputy-Speaker:
em&;lrim an answer?
the question?

Has the hon.
What s

Dr. Gangadbhara Biva: May I know.
Bir. how far the Government Is golng
to im ent, in view of the deplor-
able financlal status of the Madras
State, to meet the sudden crisis tlrat
has developed in that most unfortu-
nate part of the country?

Sl Eidwal: 1 have not been able
to follow. What has to be Imple-
meated, Sir? There are a large nwin-
ber of graln shops; thzﬂ have got
large stocks. wlil be sup%cd
with more stock if necessary. st
iz #t that has to be implemgnted?

Dr. Gangadbara Slva: Financial aid.

Shri Eidwal How does it arise out
of this question, Sir?

Mr. Deputy-Spesker: To reduce the
prices in the fair price shops.

Shri Eidwal: The prices were fixed
two Years Bgo and there has bedn
no rise In the prices and the grains
shall be contlnued to be supplied at
the same price.

Dr, Gesgudbara 8iva: It is stated
In the Press. Sir., that the Madras
Government plcaded its inability to
meet the sudden crisis.

Shri Kidwal: I have said that the
grain shops were functloning for the
last two vears and will continue to
function. if in any area more shops
have to be opened they will be opened
and what grain is required there, will
be supplied.

Shri Raghavaish: May 1 know
whether any foreign gifts in the form
of foods ete. have been given for the
relief of the Rayalaseema famine-
stricken people and. if so, whether they
were properly distributed, and f not,
why not?

Shrl Kidwal: Some foreign aid was
received and it was properly distri-
buted. But if there is any complaint
received it will be looked into.

Shri Ragbavalah: May I know
whether the Government ls aware of
the fact that in these famine-stricken
areas these aids are distributed
through contractors and .that by the
time these things go to the hands of
the consumers it takes a week?

Sh:l Kldwal: It always takes time
to unload the shlps and send these
things to the destination. and if it has
been done within a week. then 1 think
it s not an unreasonable delay.
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8bri B. 8, Murthy: May I know. Bir,
whether the Government of Madras
have asked for any help from the
Ce ernment and. if so. In
what form?

8hri Kidwal: The Government of
Madias snd the Central Government
share half and half al]l the moneys
spent in relief work and the supply of
&rain at ConCesslon rabes.

Shri B. 8. Murlhy: My gquestion la,
Sir, whether, due to the failure of
monsoons this year, any additional
graln  has been requested by the
Government of Madras?

Bhri Eldwal: What is the additional
grain? Whatever foodgralns they will
require will be supplied.

Shrt Baghsvalah: May I kaow, Sir,
whether It Is the policy of the Govern-
ment of India to glve prlority to the
supply of foodgralns only to Calcutta
and not to the people of Rayalaseema
and the dry districts of Guntur and
Nellore?

Mr. Deputy-Speaker: Order, order.
it is really unfortunate, I would not
alow the hon. Member to put any
more questions merely because the
hon. Member stands up. If he is really
interested in Rayalaseema, he wlll not
rub the Government this way, but
would give suggestions to them how
it ought to be done, or in Case there
Is any deficiency point it out to the
hon. Minister. T'hese are not the
questions which I can allow.

Shri B. 5. Murthy: May I know, Sir,
whether the military will be used for
running these gruel centres regarding
the running of which there are many
scandals?

Shyl Hidwal: Government, have
made satisfactory arrangements. There
have been no complaints so far. If
any complaint is made, I will send
that complaint to the Government of
Madras for proper redress.

WRITTEN ANSWERS TO QUESTIONS

Restoration anp ConsTRUCTION OF
Rainway LiNEs IN BiHar

*BB7. Shrl L. N. Mishra: Will the
hfi?ister of Rallways be pleased to
state:

{(a) the recommendations made by
the Government of Bihar in the cur-
rent year for restoration and construc-
tiog of new Railway lines in Bihar:
an

(b) the steps taken on them?
The Parlamentary Secretary so the

Mioleter of Rallwaye and Traasport
(Shrl Shahaawiz Khan): (a) No speci-
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fic recommendations have been made
by the Government of Blhar dwing
the current year.

(b) Does not arise.
Foreich Lanp TENUWE EXPERT

‘*8E9. Shrl Mobapa Rao: Will the
Minister of Food aod Agrieuliure be
pleased to state:

(a) whether &ny foreign land tenure
expert recently visited Indla;

(b) if &0, who he ls, which country
he belongs to, througkh which agency
hésoured the country, what Is his ex-

rience of land tenure In India or
n other countries and what was the
expenditure Incurred by the Govern-
ment of Indln on his account:

{c) what was the purpose of his
visit;

(d) which parts of Indla he visited:
and

(e) whether he submitted any Re-
port or made any recommendations to
the Central Government or State Gov-
ernments or any of their departmentis
ond If so. what was the nature of his
report or recommendations?

The Mlalster of Food and Agricul-
ture (Shrl Eldwal): (a) to (e). Dr.
Kenneth H. Parsons. Professor of
.Agricultural Economics. in the Univer-
sity of Wisconsin, ‘U.S A.. and Mr, W.
Ladellnsky. Agricultur'al Attache to
the U. S. Embassy nt Tokyo recently
visited India on a short study tour
under the auspices of the T.C.A. with
the object of studyin# the land tenure
problems In this country. The Govern-
ment of India have not Incurred any
expenditure on their account. Dr.
Parsons {s an expert on land tenure
problems and was one of the organi-
sers of the World Land Tenure Con-
ference held In the USA. in October,
1951, Mr. Ladejinsky has made =a
soeclal study of aerarlan problems in
the countries of the Far East ep,
Phlllipines, China. Korea, etc.. and was
actively connected with land reforms
measures In Japan. Dr. Parsons
visited Uttar Pradesh. PEPS.U.
ay and Madras and has submit-
ted a report to the Ministry of Food
and Asriculture and the Planning Com-
mission. A summary of hls renort is
nlaced on the Table of the House.
{See Appendix V. annexure No. 251}
Information about Mr. Ladeilnsky’s
reports wlll be placed on the Table of
the House In due course.

SurLea®

*Sp0. Shri Jassol: (a) Wil the Min-
ister of Food and Adrleultore be pleas-
¢d to state what are the current rates
of shellac?

207 PSD.
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{b) What were the rates in the cor-
responding period last year?

(c) Is it a fact that the shellac mar-
ket has been adversely aflected by the
actlvities of speculators?

(d) Is it also a fact that on account
of the shellac market having heen ad-
versely affected, cultivators and pro-
ducers have suffered heavy loss?

{e) Have the shellac producers made
any representation to the Government
of India about this?

(f) 1t so. what are the findlngs of
Government and what steps have so
{ar been taken In the matter?

The Mioister of Food and Agrieul
ture (Shri Kidwal): (a) The average
monthly price of T. N. Shellac at Cal-
cutta durlng October. 1952 was Rs. 71
per maund.

(b) Rs. 159 per maund.
(c) Yes.
(d) Yes.
(e) Yes.

(f) The matter Is under consldera-
tlon. in consultation with the Ministry
of Commerce and Industry and the
Indlan Lac Cess Committee,

ImroRrr of FOODGRAINS

*891, Sbri Belakrishnan: Will the
Minlster of Food and Agvicaltore be
pleased to state:

(a) whether a cut in the imports of
foodgralns has been made in the year
1852, and

{(b) It so, what are the reasona for
the cut?

The Miulater of Food and Agrieul
ture (Shrl Kidwal): (a) Yes, Sir.
- (b) The reason for the cut ls an
overall satisfactory food position in
the Country.

Rairway Apvisory CoMMITTEES

*893. Shrl KErlabaa Chandra: Wwill
the Minister of Rallwaya he pleased
to state:

{(a) whether there Is any proposal
to appoint Rallway Advisory Com-
mittees In every reglon and to appoint
Members of Parliament thereon;

{b) whether Local Advisory Com-
mittees exist at woresent in which
Members of State 1eglslature are re-
presented; and

(c) whether Members ot Parliament
are permitiad to I.nsgec Rallway
workshops. Raflway tations and

other Reallwsy Institutions?
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- The Deputy Ministcr of Rallways
and Transport (Shri Alagesan): (a)
The Government have decided to esta-
blish Railway Usars' Consultative
Commitlees on a regional basis iu
place ol the existing Advisory Comr
inittees. The answer to the second part
of the question is in the negative.

(b) Yes.

(c} Arrangements are usually made
for Members of Parliament 1o be
;;hown round rallway workshops. etc.
when a request is reccived trom them
by the authorities co.cerned.

Fooo PosiTios

*§93. Shrl Basappa: Will the Minis-
ter of Food and Agriculture be pleascd
to state:
~ (a) the present stock of food @cains
tn India;
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(c) the procurement of food grains
so far in those State Governments
where there is control; and

(d) whether any new confiracis for
import of food grrmins have been en-
tered into after May, 1952 and if so,
witler whom and for what quantitaa?

The Minieter of Food and Agrieul-
ture (Shrl Kldwal): (a) 21-81 lakh
tons on i5th November 1952,

(b) From I1st January to the 3lst
October, 1852 about 37-24 lakh tons of
{oodgrains have been Iimported from
abroad and during the remalnlng two
months of the year viz., November and
December, about 1-6 lakh tons are
expecrted lo arrive.

¢) 31.73 lakh t 15th Novem-
be(r )1952. " ons uplo_ ©

(b} the position as regards sup- (d) Yes A statament ahowlng the
plies of food grains from forelgn coun- detalls Is laid on the Table the
tries; House,

STATEMENT
The contracis vnake for impa.t o f [oodgroinis with Forelgn cotintrise from lai June, 1§53
iv oo andd of Oufobers 1958
“-'%'u_m_:nf Ce:r—ntry Crmmodity o Quantity in-l:mg tons B

1) Awtenlin

Wheat and flon r

@) Argentina Whoat .
{3) Cannder Wheat
(¢) U, B, A, Wheat

o Mila
{3) Burma Rioe
() Thina Tico
(7} Pakioton Rice

50,000 tona (12,600 tons of this will be
in the form of flour)

Quanticy can not be disolosed

300,000 vooy -

08,000 tong
07,000 tony

50,000 tona
40,230 tona
37,700 tons

Merre Gaves Rurway LiNes |

*394. Bhrl Basappa: Will the Minis-
ter nf Rallways be pleascd to state:

(a) whether there are any propozals
to connect the moetre gauge lines run-
uing belween Bankulore and Mysore,
or between Bangalore and IPoona with
broad gauge lines; and

ib) if so. when Government will
take up these works?

T'he Parliamentary Socretary lo the
Mioister of Railways zsud  Transvort
{Sh] Sbabuawaz Maaw): (4) and (b}
The Metre ;zauge lines running between
Banialuee and Mysore and BEongelore
and Poona arc already connected widn
broal gauge lines.

Fv-ont or R'er rrom Mawipnn

“R95. Shri L. L Slngh: {a) Wil the
iinister of Food and Agricullure be
nlesied to state whether Govornmeat
have slatlslics firstly of the procure-

ment of rice by the Manlpur Govern-
ment m the year 1952, secondly ton-
me of rice exported through Suppiy

ce af%er procur¢cment and lh%v
the tonnnge of rice exported by .

vote individuals by permits, by mak-
ing collection from local markeis?

(b) It the answer to part (a) above
be in the negative, do Gnvermnent pro-
pose to maintain such  statistice In
future?

(cy Is it a fact that rice was Indis-
celminately exported by Governiment
after the Manipur Government began
seizing rice on account of acsrclty?

(d) If the answer to part (c) above
be in the a 1ative, what steps have
(Governmedot — contemplated agalnst

thuse oficlals who
for such export?

The Winister of Faod aed Agricul
lure (Shrl Exdwal): (a) Yes,

were responslble
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(b) Does not arise.

(c) No Sir, only 58 tons were ex-
ported to Kohima which is generally
led by Manipur.

(¢1) Doecs not arise,
CeACHES AND WAGONS

*896, Shri Viswanotha Reddy: Wwill
tke Minister of Rallwaya be pleased
to state whether the wagons and the
passénger coaches that are imported
as complete wagons or coaches, or, in
parts, and assembled in this country?

The Parliamentary Secretary to the
Minister of Railways and Traasport
(Shri Shahmawaz Khan): Wagohs
are mostly imported in semi knocked
down condition and arc asscmbled in
Indle, Passenger co:ches are imported
as fully erected some with and some
without Inti'rnal furnishing and fit-
ings.

RamLwar COMPARTMENT (SEATS)

*897. Shrl Telkikar: Will the Minis-
ter n{f Raliways be pleased tu state:

(a} whether the rule pertalning to
the number of passengers to be seated
in a Railway compartment, carriage.
coack or bogey followed strictly; and

(b) if the answer to part (a) above
be in the negative, what are the diffi-
culties in the way?

The Parlizmentary Secretary to the
Minister of Rallwaya and Tronsport
{Shri Shabnawar KEhan): (a) Although
the maximum number of passengers
which may be carried In a compart-%
ment In a train is exhibited in the
compuriment, it has not been practica-

. ble to ensure that this number is not
exceeded.

(b) The principa! difficulty is the
paucity of coaching stock.

BANGALORE-HYDERABAD  NATIONAL
Hicnway

*§98, Shrl P, Bamaswamy: Will the
!\flr:eister of Transporli be pleased to
state;

(a) whether the Trunk Rond be-
tween Bangalore and Hyderabad wia
Kurncol has been Included In the
Scheme of National Highways;

{b) whether it is a fact that on this
ighw the traffic is obstructed for
want of bridres over the Rivers Tun-
wabhadra and Krishna; and

(c). when Gove ent propose to
complete this Highway?

The BDeputy Mioister of Raliways
and Transport (Shri Alagesdn): {a)

The rosd between Bangalore and

3 DECEMBER 1952

Wiitten Ansuers lvde

Hyderabad is included in (he prescnt
rovisional National Ilignway Scheme
ut it has not ¥e. been decidd whe-
ther the alignment of the National
Highway sheuld run wia Kurnool or
RaiChur.

(h) Yes, if the route ria Kurnool is
finally acceptcd. But if the final wute
is wia Raichur. a ULrid€e over the
Tungabhadra only will be reuired as
the Krishna is alrcady bridgeq,

(c) It Is expected that thc National
ITighwoy will be it for all-weather
thfough traffic by the ond of 1057-38.
The Mysore State have, however. not
joined the National Highway Scheme
under the Federal Financial Integra-
tion arrangements and therefore, the
devclopment of the portion of the road
near Bangalore in that State is the res-
ponsibility of that State and not of
the Central Government.

Ramic:unmand-Baloabura Hallway Line

*899. Shri P. Rumaswamy: Will the
.\En;uster ot Rallways be pleased to
State:

(a) whether Government are aware
that the ex-NS. Rallway had survey-
ed in 1946 and 1847 track for a rail-

line from Rsmgundam on Central
Ra lway to Bailadula in Bastar Dis-
trirt of Madhya Pradesh;

(b) what is the present ﬁasltian: and

(¢} whether Government will consi-
der ts early execution?

The Deputy Minisier of Rallways
and Transport (Shri Alagesan): (a)
Yes, the exN.S. Railway carried out
an engineering survey for this railway
line in 1946, No tralﬂr surue:v Wwas,
however, undertaken

(b) and {(c¢). It is not intended to
proceed any further with this project
at present

MACHEREA-SECUNDERABAD RAILWAY Dawe

*300. Shrl P, Ramaswamy: Will the
ltll?litu' of Rallwa¥s be pleased to
state:

(a) whether there is a _proposal to
constrizct 2 Metre gauge Railway linc
connectia® Macherca on T wmithern RHail-
way to Secunderabad on Central Rail-
way vit Nalfond:i; ond

(b) if the answer to part (a) above
be in the affrmative, when wili the
Fingineering Survey be made?

The Deputy Minisler of Rallwavs
and Transport (Shrl Alagesan): (a)
The reply 15 n the negative.

(b) Does not arise.
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RaTING ScHoOOL

*301. Shri K. G. Deshmukh: Will the
Minister of Transport be pleased to
state;

(d? whether it is a fact that a
“Rating School”, to train boys for mer-
~antile marine. is shortly to be estab-
'lshed. in the province o! Saurashtra,
by the Government of India; and

(b) if so, what facilitles the Sau-
reshire Government have agreed Lo
provide io the Government of India in

this connection? .
The Deputy Minister of Railways
and Transporl (Shel Alagesan): (a)

The guestion of setting u ’p an institu.
tion for the training o Merchant
Navy Rat'ngs on the West Coast is
under consideration.

(b) It is understood that the Saur-
ashtra Government have now under
consideration the facilities that they
can make available in this connection.

Bomeav-MANGALORE AIR SERVICE

*992. Shri N. P. Damodaran: Will
the Minister of Communieations be
pleased to state:

(a) when the proposed air service
between Bombay and Mangalore will
begin to operate; and

(b) what will be the route for this
service and which towns will be touch-
ed by this service?

The Deputy Minister of Communi-
catlons (Sbri Raj Babadur): (a) The
date proposed is the Ist January, 16535.

(b) Bomba¥-Mangalore-Cochin.

Foop Scarcity CoNmITIONS IN
MAaNIPUR

*903. Shrt L. J. Singh: Will the
Minister of Food and Agricalture be
pleased to state'

(a) the arca in Manipur and the
number of people affected there by the
recent food scarcity conditions:

(b) the causes of the food scarcity
l‘onditmns there:

(c) the relie! work so far under-
taken by the Central Government and
nenofficial organisations: and

(d) whether test relief works are
contemnplated by Govemment?

The Minister of Food and Agricul-
ture (Shri Kidwal): (a) No statistics
are aviilab's regarding aren and num-
her of praple affecled hy recent food
sesrvily In Manipur.

{b) 'There were repeated floods In
the State In 1932 necessitating resow-
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ing twice o thrice with consequent
diminution of stock.

(¢} By arrangement with the Supply
Department of Assam 8,000 rads. of
rice were imported [rom Assam Gov-
ernment stocis for sale in Monipur wt
subsidised rute of Rs. 15 per md
1402 mds. of this rice are now lying
in Government godowns unsold as
there is now no demand for it on uc
count of the price of local rice having
meanwhile dropped down to Rs 10
per md. for coarse varietles which s
below the procurement price of Rs. 1
per md.

(d) As there is no scarcity now and
the price of rice has dropped down
below procurement rate no test works
are necessary.

Waste LaND (RECLAMATION)

*904, Shrt K. Subrabmanyam: (ll)-
Will the Minister of Food and Agrie
ture be pleased to state whether the
services of any Netherland's expert
have been engaged for advice in conr
nection with reclamation of waste land?
(b) If so, what are the terms of his
employment?

(c) How much of waste land has
bzen reclaimed so far as per his agd-
vice?

‘The Minister of Fond and Agricul-
ture (Shri Kidwal): (a) No, Slr,

(b) wnd (c). Do not arise.

Bomeay TELAPHONE SYSTEM

*905. Shri : Will the Minis-
tfrt of Communicatioas he pleased to
state:

(a) whether it is a fact that the tele-
phones {n Bombay are not working
efficiently;

{b) if so. what are the causes; and

({c} what steps are beln: taken by
GCovernment to exﬁund and renovate
the ,Bombay Telephone System?

e Deputy Migister of Communi-
tallom (S8hrl Raj Bahadur): (a) They
are workmg fairly satisfactorily but
not to the exlent required. There have
been temporary setbacks due to cable
failure during the monsoons.

(b) A large proportion of the ex.
change cquipment in Bombay iz old
and has outlived its normul lite.

(c) New equipment of 6900 lines
has been Installed. out of which 3,100
lines haos been in ocement of old
cquipment. [I[nstallotion of :.ddlt!onfl

1400 linez of new ethmpment

Progrese.
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Order for 7,200 lines has been placed
and the Egulpment {s expected 1n
December, 1953

Bimur Jutk:

*806. Shrl Rajagopala Rao: (a) Will
the Minister of Food and Agricuiture
be pleased to state whether Govern-
ment have received any representation
from the Jute-growers of Srikakulam
and Visakhapatnam regarding the
marketing of Bimli Jute?

(b) Have Government received any
recommendations trom the Madras Gov-
ernment for the marketlng of the
Blmill Jute and if so. do Government
pro ose to pl.ace them on the Table

e House?

{c) Do (overnment pro se lo srn-
prove the quallty of the
to the standard obtained in knrn and
East Pakistan and if so.

(d) Have Government received any
recommendatlons from the Madras
Government for the Jmprovement and
development of the Bimll Jute quality
:ﬁr;d if s0, what are these recommenda

ns?

(e) Do Government propose to ?hce
them on the Table of the House

The Miloister of Food and Agrlcul-
ture (Shri Etdwal): (a) Yes. The
Srlkakulam Distrlct Jute-growers As
sociation sent n representation to ihe
Government of India in May 1952 mak-
ing certain suggesilons for fixing a
minimum price for the crop and en-
forcing it by compelling millers to pur-
ch?se the entire stocks from the culti-
vators.

(b) Yes. I shall consider placing
them on the Table of the House ofter
consulting the Madras Government.

(c) Government are already taking
steps to Improve the uality of Bimli
Jute. In 1949, experimental cultiva-
tion of good quallty jute on cultivators'
plots was undertaken in the Srika-
kulam and Visakhapatnam Districts cf
Madras. The result of these experl-
ments did not prove encouraging If
the contemplated development of the
Vamsadhara and Nagavali river pro-
jects materialises, it may be possible
to teake up the cultivation of Ligh
quality jute in this part of Madras with
SLICCRES.

(d) No.
{e) Does not arise.
Seamen (Discarce CERTIFICATES)

315, Shei Rarupal: Wil the Miniater
of Traasport be pleased to state:
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(a) the total number of seamen to
whom ‘“contlhuous dlscharge certi-
ficates" have been given at the Ports
of Bombay and Calcutta up to 3lst
December. 1951; and

(b) how many of these are Pakistan
and Portuguese subjects?

The Deputy Minlster of Raliways
znd Transport (Shri Alagesaa): (a)
and (b). The system of issuing contls
nuous discharge ceriificates to seamen
at the Ports of Calcutta and Bombay
is a very old one and there afe no
statistlcs to show the total number of
C.D.Cs. issued so far slnce the insti
tution of the system. Approxlmaite
dgures of the Seamen actually engaged
In the seagoing profession at Bombay
and Caleutta and holding C.D.Cs. are
however given below:—

Bumbay 38,000
Calcutta '300

Out of these. Pakistanis and Portu-
su;:e subjects ore approximately as
under:—

Pekiftanis  Portuguess

ml.l.a;uﬂl
Bornbay 1,000 12,000
Calcutta 28.500 1,500

A ban was Jrnpoaed by Governrnenl
on the grant of new C.DCs. from 1847
to April 193¢ The number of new
C.DCxz issued since Aprll 1950 is as
shown below:—

Bombny 3746
Calcutta 2338

Out of these Pakistanis and Portu-
guese submts are as under:—

Pakirtanis Portuguess

(@uen)
Bombay Nil 1088
Calcutta 25 b ]

RAILWAY ACCIDENTS

318. Shri Dabbi: WIIl the Minister
of Raliways be pleased to state:

(a) the number of Railway acci-
denta durlng the year 1951-52;

(b) the number of persons lnjured
in these accldents;

{c) the number of persons who lost
their lives:

(d} the extent of damege casumd to
Government properties as well as to
private propertles;
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(e) the amount of compensation
paid by Government; and

(1) the number of Railway servants
found guilty of these accidents and
convicted in law courts or dismissed
from service as a result of departmen-
tal action taken against them?

The Deputy Minister of HRaliways
and Transport (Shri Alagesan): (a)
16 serious acclidents i£,, accidents to
trains carrying passengers @itended
with loss of human life and/or griev-
ous hurt and/or damage to railway
property to the value of approximately
Rs. 20,000 or over, in each case.

(b} 208 persons were lnjured viz,
40 gricvously anit 168 with minor in-
}uries,

(r) 46 persons lost their lives.

(d) The approximate cosl of damage
to Railway property wiis Rs. 593,500
‘The damage to privatu property. as far
as known. amounted (o Rs. 7.600.

(e) Rs. 104578,

(f) Out of the 16 accidents referred
to in the reply to part (a) above. no
railway =tatf was held responsible in
Y cases lu the remaining 7 cuses, 1}
imembers of the stafl were held res-
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disciplinary action against them is as
{ollows: —

iard PIEnmry weli o Number
- ) = mmnng
Ratlury
stoff
() Awauiling eesuit of
solico  prodeci-
tions in progrees
in Courts  of
law 1o
(63) In provu ﬂnuhn s
(i) alwady take. {a
caue Of 1wVere
waming) 1
(v} Killed in the ae.
cident itwli ... 1
ToTar 14

317, Shri T. N, Sipgh: = Will the
Minister of Food and Agriculture be
please) to state:

(a) the number of persons oo full
ration In urban areas in January, 1952
and in August, 19525 and

(b) the population covered by A.P.
Sthemes and on full ration lo rural
areas respectively In January, 1962
and in August, 19527

The Migister of Food and Agricu b
ture (Sbrl Kidwai): (a) and (b). A
statement giving the Information is

pousible. The position in respect cf placed on the Table of the House.
STATEMENT
LT T e Papulatien eu-erud by Rural rationing
?opuhnon ou full ration |- e e iy —
Montha in urban Arees By A.P. Bebomes u.ml & By full
: relief Quots shops ratlon

“January 1862 39,080,000 46,809,000 71,588,000

Auvgost 1052 24,101,000 60,806,000 7.703,000

Forr FOUNDATION ASSISTANCE SCHEME
(TRAINING CENTRES)

318, Shri B, K. Das: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) the total number of workers
irained so far in the live Training
Centres under the Ford Foundation
Assistance Scheme,

{b) how their services
utilized; and

(c) whether the project areas have
their workers trained !n the Training
Centres?

have been

The Minisier of Food and Agrtcui-
ture (Shri Eldwai): (a) Seventy-nlic,

(o0 Thea hawe beon coplovied in the
Cumnunlty Projects.

(¢) The Intention is that all the
svorkers In the Community Project

Areas should ultimately receive exten-
sion training in the trainlng centres.
To begin with, however, as slmulta-
neous training for all the personnel re-
quired in the Project Areas {5 not pos-
sible, some staff mainly drawn from
the State Departments of Agriculture,
Co-operation and Education. have been
appointed to man the Projects. in addi-
tion to those trained at the extension
tralning centres.

PiT-HEAD DBAtTHS

319, Sbri N. P. Slaha: (a) WIIl the
Minister of Labour be plesased to state
what amount has been paid to the
Colliery owners of Blhar by way nt
subsidies towar«}s constructlon of p
hea¢l !saths in the years 1051 and 1958’

(b) How many pit-head baths have

been made {n those Years in =Blhar
and in which Collisries?
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The Minister of F.abour (Shrl V. V,
Girl); (a) No subsidy was paid to any
colliery.

(b} 8ix and eleven regpectively at
the following collieries:—

1951
Ekra Khas.
Lodna.
Bhulanbararee.
Bengal Jharia.
Josta.

Sirka.

1952
Noondih-Jeetpur.
South Balliary-Kondwadih,
Gulfarbarl,
Jealgora Bararee.
Bhutgorla.

New: 24nrine,
Kharharbares.
Loyabad.
Saltore,

New Bansdeopur.
Dhansar.

Raw Jure (Cost of Propucrion)

330. Bhri L, N. Mishra: Will the
Minister of Food and AgricolMare be
ploased 4o state the cost of
of raw jute per maund In
years 1951 and 10827

The Minister of Food and Agricul-
tore (Bhrl Eidwal): Cost of ?roductlon
of jute would vary from fleld to field
ond variety to vuriety, The Indian
Central Jute Committee have compiled
some data for certain centres which
show that in 1951 the average cost of
production of jute for those centres
was about Rs. 20. The figures for
1852 are not yet available as the col-
lectlon of all necessary diata has not
yet been completed.

THEFT rROM Hailway WacoNs

321. Shri N. P. Sioha: Wil the
Minister of Rallwaya be pleascd to
state:

(8) the number of thefts of con-
signed goods from Railway wagons
reported during the months of May.
June, July an Augusi, 1852 from
Fasterm Railways: and

(b) the total amount of loss caused
to this Railway due to the thef s?

The Deputy Minister of Rllways
and Transport (Shri Alsgesar): (a)
T'he number of thefts of good: frum
wagons on the Eastern Railv.ay re
ported during the months of May.
June, July and August 1952 -was 28R,
207. 321 and 273 respectively.

ductlon
In the
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(b) The total cstimated loss on acs
vounl wi dwse theits is Rs, 287,208
As claims on account of proved running
train thefts will be repudiated, the
actual loss tu be borne by the Ralilway
cannot be ascertuined ol this stage.

Mwmior IRRICATION WORKS

322. Shri Sanganoa: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the total amounts spent on the
Minor Irrigatlon works under the In-
tensive Cultivation Scheme in each
State of the Indian Union during the
years 1947-48, 1948-49, 1949-50, 1850-
51 and '1951-52; and

(b) what s the retioc between
contrlbutions of Goverament and
thoae of ryots in the expendituresdur-
Ing the zame peried?

The Minlster of Food and Agricol-
ture (Sbri Kidwal): (a) A statement
showing the expenditure incurred by
the Government of India on minor
Irrigation works in each State f{rom
1947-48 to 1651-52 iz placed on the
Table of the House, [See Appendix V,
annexure No. 26]

Figures of sanctioned expenditure
have been given wherever the flgures
of actual expenditure have not yet be-
come available

(b) Contributions towards expendi-
ture are taken from ryots only in res-
pect of ‘private’ schemes. Informa-
tion regurding the actual contributions
taken is not available.

Minmeom Waces Acr

323. Sbhri Belwaot Sioha Mebis:
Will the Minister of Labour be pleas-
ed to state what are the steps taken
by Government to enforce the pro-
visions =of the Minimum Wages Act,
1848, to the mining labour in India
and particularly in Rajasthan?

The Minister of Labour (Shri V. V.
Girl): The Minimum Wages Act 1948
is applicable to ecmployment in diny
mica works. Thewe works are 'n the
States of Madras, Bihar, Aimer and
Rajasiban. The owers of the Centrul
Government to fix minimum rates of
wages for mica mine workers have
been delogated to Stale Governments
and they have fixed thcse rates under
the enartiment,

Mica MivEs (ACC'DENTS)

324. Shri Balwant Sinba Mchia:
{(a) Will the Minister of Labour be
pleased to state the number of casual-
tics and accht-nts which occurred In
mica mincs in the Slales of Bihar,
Madras and Rajasthan during the laat
flve yeors?
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(b) How were they compensated?

The Mimis‘er of Labour (Shri V. V.
Girl): (a) A statement showing the
availuble inlormution is  attached.
{See Appendix V, annexure No. 217.]

(b) Payment of compensation for
injuries or death caused as the result
of accidents is governed by the provl-
sions of the Workmen's Compensation
Act, 1923, or similar legislation which
may have bzen in force prlor tp st
April 1931 i the States which now
form part of Rajasthan. As this Act
is administered by the State Govern-
ments, the Government of India have
no precise information on the point.

FACTORIES AcT, 1948

325. Shri P. Ramaswamy: Will the
Minister of Labour be pleased to state
iﬁ how many States the provlsions of
the Factories Act 1948 relating to can-
teens, creches, rest houses etc., have
not been enforced so far?

The Minister of Lahour (Shrl V. V.
Girl); The administration of the Fac-
torles Act. 1948, is the responsibility of
State Governments aud conscauvently
no detailed information regarding the
factorfes which have not provided
canteens. creches. rest rooms ete. iy
readily available. All State Goveln-
ments excwot Bhopal and  Manipur
have framcd rules under the abose
Act, and have brought them into
force. The implementation of rule; re
lating to canteens, creches. cle., in-
volves. in many cuses. the construction
of new buildings requiring release uf
controlled building materials such as
steel and cement This naturally tukes
time and therefore, the Factories
Rules of most of the State Governments
provide for notifying the dates by
w):jich these amenities shculd be pro-
vided. a

FacTtoRriss (ExXTENSION)

326. Shri P. Ramaswamy: Wili the
Minister of Lahour be please:| to state
the total number of applications re-
ceived in each of the Parts A, B and
C States by the Chiel Inspectors of
factorles for the erection of new face
torles or for the extension of the exist-
ing factories since the enfort:pient of
the provisions of Section 8 of the Fac-
tories Act. 19487

The Minister of Labour (Shri V. Vv,
Glri): The information asked for is not
rcaciily available as the administration
of the Factories Act falls within the
jurisdiction of State Goveitiments.
‘Ilhie :nformation is. however. being cok
ected,
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EmMpLOYEES' PROVIDENT FUND SCHEME

327, Shrl Tushar Chatierjea: Wil
the Minister of Lahour be pleased to
state:

(a) whether the State Board for
West Bengal for the pu e of ad-
ministering the Employees Provident
Fund Scheme has béén set up: and

(b} it not. when [t will be set up?

The Minlster of Labour (Shrl V. V.
Giri): (a) Not yet

(b) As soon as the Central Govern~
ment have established the scheme on
a firm footing, This will take atout
2 year. Meanwhile a Regional Com-
mittee, as envisaged in paragraph 4 of
the Scheme. will be set up. Steps have
already been taken to invite noming-
tions to the Committee.

CHOLERA. PLAGUE aNp Smatn Pox

328, Shri Veeraswamy: WIIl the
Minister of Health be pleased to siate:

(a) the names of States where cho~
lera, plague and small pox frequently
occur;

(b) the number of people attacked
by each of these epidemics laat Year
(1951-52) (Statewise):

(¢) the number of deaths on account
of each of these epidemics: and

(d) whether the incidence was on
the decrease or increase over that of
the previous year?

The Minister of Hesith (Rafkurear]
Amrit Kaur): (a) Cholera and small-
‘)ox occur practically In all States in
ndia. Regular Information is avall-
able only as regards Part A States and
the Part C States of Delhl. Ajmer and
Coorg. Plague occurs to an apprecia-
ble extent in Madhya Pradesh and
Uttar Pradesh and is practicaII%absent
in Ajmer, Assam. Coorg and Delhi.

(b) and (c). Reliuble figures of the
number of victims of each of these
epidemics are not available as a sub-
stantial proportion of the actual i:ases
are not reported. Reportlng of deaths
from these epidemics is. however,
somewhat more satisfactory. A state-
ment showing nvallable Information
regarding the number of deaths (State-
wise) on account of cholera. small-pox
and plafue for the years 1948 and
1850 ix placed on Table of the House.
|See Appendix V. annexure No. 28.)

The f(inal figures for 1851 are not
yet available for all the Stutes.

(d! As reliable flgures of Incidence
arc not available comparison is nnt
possible.
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TELEGRAPH AND TELEPHONE EXCHANGES

320, Shri H. G. Veaishnaw: (a) w;ll
tiie Minister Commuaications
leased to staté the number of new
elegraph Offices and Telephone Ex-
changes opened in Hywerabad State
together with their locationa jn the
years 1951 and 18527

(b} Are these offices self-supporting
and if not, what was the fotal extra

amount of expenditure that was lm

curred by Government in these years?

The Deputy Minister of Communi-
clﬁon.s [Shri Ra) nlhlllllr}. (n) A
sjatement dg-laid’ ori the Table of the
Nous; [See Appevidix V, annexure
[+

(b} All are self-supporting.

Tueg-WELLS

330. Dr. Amin: Will the Minister
o{ :"ood and Agrlealure be vieased to
state:

(a) the estimated cost of slnkingand
completing a tube well Indluding the
cost of pumplng installatlon for tube-
wells proposed to he coostfucted un-
der the Indo-US. Agrcement; and

(b) what i{tems can be of Indigenous
manufacture and whaf is ihe codt of
each itemn?

The Minisler of Food aad :Agekul-
ture (Shrl Kidwai): (a) The ecttmated
rost ot:sinking 8 standard tubewell of
Z00 ft depth under the Indo-U.S
Agreement. including the cost of pum
ping installation and the supply n!
transformer costing about Rs. 1,800 is
Rs. 20.000. The actual cost will, how-
cver. depend on the depth of the tube-
well.

(b} Pumping set and distrlbution
transformers can be of Indi@edous
manufacture. The estimated cosis of
these two items of Indigenous manu-
facture are Rs. 5700 and Rs. 2.000
respectively.

Deat RaTe
331. Shrl E 1yraml: Will the Minls-
ter of Health he pleased to stabe:
(a) the annual death rate per 1.000
of population in India: and
(h) whether it !s high ar low when
compared with the other countrles?

th (Eajimioart -

The Mlatster of Heal
Amrit Eaur): (a) and .(b). : A state-
ment, is placed on the.Table of the
‘steb]See Appendix V, annexure
MNo. 30.

It will be seen therefrom that death
rate In Indln is hlgher as compared to
the death rate in the US A, the UK,

297 PSD.
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and Ceylon. However. there has been
a gradual fuli in the death rate in
[ncﬁa during the last two decades, the
period 1941-1950 showing a sharp fall
ln the rates.

Post Owrices (S8avings Banx TRANS
ACTIONS)

332, Shri Sanganna: (a) Will the
Minlster of Communicatiotls he pleas-
ed o state the number of Dost offices
having Saving Bank transactions in
the State of Orissa?

(b) Is there any proposal to open
Savings Benk transactions in Post
Ofces having no such facilities be-
fore and if so, wben?

,The Deputy Minlster of Communl
cations (Shrl Raj Babador): (a) The
number of Post Offices doing Savings
Bank work in the State of Orissa
5 Head OfMices, 189 Sub Offices and
112 Branch Offices,

(b) Yes., the gupstion of authoslsing
32 Branch Offices to transact Saviugs
Bank business for which requests have
been received Is under consideration.

Savings Bank facilitles will be ex-
tended to these Post Offices when neces-
sary enquirie: are completed and when
suitable officials to do Savings bank
work become available.

B C. G. CenTRES

333. 8hri B. S Murshy: Wil the
Minister of Health be pleased to state:

(a) the number of BC.G. centres
in South India with the names of
places where they are working:

(b) the number of persons on an
average per month who get them-
selves treated in these centres; and

{¢) the number of cases ce¢ported to
have been benefited?

The Mintster of Health (Rajkumarl
Amrit Eszor): {a) BC.G. vacrination
programme is being carried out in the
following States of South Indln:—

Numeof Stato Name of Districta wlmo
the oampalan waos in
prgﬁﬂu lll‘lrllm

'2
1. Madres . Madras, i T
2. Hyderabad Hydersbsd, Madak,
Bider, arbhani,
Nandad, Kurims.
nagar.
3. Mysore Mysore, Bangalore,
7 Chito:ﬂmg.ny
4 Travanocore- Triohar, Triveadrum.
Cochin,

(b} and (c). B.C.G. Vaccinatlon i
not .& treatment but @ preventlve inp-
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culation. The average number of pir-
sons tuberculin tested in these States
is amout 1,00,000 per month. The total
number of persons B.C.G. vaccinated
.in these States up to Jist October.
k052, is 440,982 and it is hoped that
ull these persons have been benefited.

MNarLA Roap AND KanDEL Roap BTaTION
(BooxinGg FaCILITIES)

334. Sbrl R. N. & Deo: Will the
I‘{lirt:isler of Rallwaya be pleased to
state:

(a) whether Government have re-
relved any representation regarding
ihe opening of Passenger and Goods
Booking Offlce at Narla Road and
Kandel Road Stations on the Raipur-
Vizlonagaram section of the [Eastern
Railway: and

(b) if the answer to part (a) above
be in the affirmative, what action Gov-
ernment have taken In the matter?

The Deputy Minister o2 Rallways
and Traosport (Shrl Alagesan): (a)
Hepresentations have been received re-
garding the opening of Narla Road for
passenger and goods troffic but none
lIilassldheen recefved in respect of Kandel

oad.

(b) Investlgathons in respert of
Narla Road revealed that the é.\mposal
wis not financially justifed and it was,
thercfore. dropped. Although no
specific representation was received In
respect of Kandel Road. the proposal
to open It for passenger and goods
traflc is at present under investigatlon.

STATISTICAL DEPARTMENT

335 Shri- B. N. Eureek: WIill the
Minister of Food and Agricalture be
pleased to state the annual expendi-
ture incurred on the Siatistical De-
partment of the Ministry of Food and
Agriculture?

‘The Mialster of Food and Agricnl-
ture (Shrl Kidwal). There are two or-
ganisations viz., Dlrectorate of Econo-
mics and Statistics and Statistlcal Sec-
tion of the Indian Council of Agricul-
tural Research under the Ministry of
Food and Agriculture which respec~
tively deal with (a) comp'latlon ana-
tysis and publication of ARro-economic
Intelligence and Statlstles. and = (b)
statistical research. evolution of im-
proved techniques of collectlon of data,
assessment of the Grow More Food
Campaign. posit-graduate training of
students In agricultural and animal
husbiandry statistics and provision “of
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consultative und advisory services
research_ workers in agriculture ar
animal husbandry working In  th
States and Institutes of Research. The
annual expenditure during 1951-52 of
the Direcforate of Economlcs and Sta-
tistics of which the main work ls eco
nomic rather than stetistical was Rs.
5.15 lakhs and that of the Statistical
Section of the Indian Council of Agrl-
cultural Research which speclailses in
statistical work was Rs. 1-15 lakhs.

Rawway LINES

336. Shrl N. L. Joshl: (a) Will the
Minister of Rallwa¥a be pleased to
state which railway lines are stlll
maintained under privale hands?

(b) What Is the cost of these llnes?

The Deputy Mialater of Rallweys
and Transport (Shri Alagesan): (a)
and {b). The required informatinn is
given in the attached statement. [See
Appendix V, annexure No. 31.]

JuTk PropucTioN

337. Shei N. B. Chowdhary: (a)
Will the Minister of Food aad Agri-
culture be pleased to stote how many
acres of paddy-growing lands in West
Bengal were converted into jute-grow-
ing lands during the period from
January, 1949 to March 19527

(b) What quantity of additional
fute has been grown as a result of this
conversion?

The Minister of Food and .Agricul-
ture (Shri Kidwat): (a) In the absence
of exhaustive field to field surveys of
land it is not possible to arrive at any
firm estimated of the extent of land that
wis diverted from paddy to jute in
these two years, On the basis. how-
ever, of available date it is roughly
estimated that in West Bengal the
maximum amount of net Jiverslon of
land from paddy to }ute that muy have
taken place during these two ¥ears is
likely to be of the order of 2:25 lakh
acres. The actual diversion js, in
tact. likely to be appreclably less as
the above estimate i9 based or the ex-
treme assumption that all the addi-
tion to the acreaRe under lute was
at the e:ﬁense o‘f paddy and not by
way of utilizing follow or waste lands

nor due to double<ropping

{b)_ 5 to 6 lakh bales of 400 lba each.
This is, however, subject to the same
limitations as pointed out i reply to
part (a) of the @urestlon.
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HOUSE OF THE PEOPLE
Wednesday, 3rd Decml_ier. 1852

The House met at a Quarter to
Eleven of the Clock.

{MR. DzrUTY-SPEAKER ir the Chair}

QUESTIONS AND ANSWERS
(See Part I)

11-52 a.m.

Mr. Deputy-Speaker: I received a
notice of an adjournment motlon: It
was received only at eleven o’clock.
Under rule €1, the notice has to be
given before the sitting commences on
the day. I am sorry I cannot allow
this notice of Shri Trivedi.

Shri H. N. Mukerjee (Calcutta
North-East): Sir, last night we all got
a circular to the effect that an address

to be given by yourself has been post- °

ed and Parliamentary hospitality,
ncluding the provision of light refresh-
ments, is being made to a person of
the name of Dr. Frank Buchman.
Now, Sir, this person has a very un-
savoury record particularly because of
his “thank God for Hitler” speech and
his subservience to big money in
America and elsewhere.

Mr. Deputy-Speaker: Let us not go
into details. Order please. I do_not
think Parliament as such is committed
to any entertainment or refreshment
to any particular person. The Parlia-
mentary Group can always arrange it
It is open to any hon. Member to con-
vince them that it ought not to be
done. It is not on behalf of Parlia-
ment as a whole. Simply because
notices relating to the Parliamentary
Group are_sent along with other
notices of Parliament, it ought not to
be understood that any such function
is on behalf of Parliament as a whole,
nor even on behalf of the Government.
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It is the Parliamentary Group which
will be addressed by Dr. Frank Buch-
man. .

8hri Nambiar (Mayuram): Then
how did this come into our pockets,
Sir? Who circulated it?

Shri V. P. Nayar (Chirayinkil): May
I take it that notices and invitations
of other private institutions will be
circulated by the Parliament
tariat, Sir?

Mr. *Deputy-Speaker: The Parlia-
mentary Group is a distinct Group. It
is attached to Parliament.

Shri U. M. Trivedi (Chittor);: On a
point of information, Sir, The notice
of adjournment motion was given by
me at eleven o'clock today. -~ Will it
be taken up tomorrow?

Mr. Drcputy-Speaker: No. There
are precedents for it. It is brought
to the notice of the hon. Member .
that if he wishes to have discussion
thereon he shouid take the first avail-
ia{ble' opportunity to bring it before the

ouse.

LEAVE OF ABSENCE

Mr, Deputy-Speaker: I have to in-
form hon. Members that I have re-
ceived a lsotter from Shri S. G. Parikh
saying that he is suffering from an
attack of blood pressure and heart
trouble and that he is advised to take
rest. As such, he says that he will
not be able to attend the Parliament
during this session, He wants leave of
the House to be absent from this ses-
sion. Is it the pleasure of the House to
grant him leave?

Leave was granted.

INDUSTRIAL FINANCE CORPORA-
TION (AMENDMENT) BILL--contd.

Shrl Sarangadhar Das (Dhenkanal--
West Cuttack): _the_House ad-
journed yesterday evening, I was reply-
ing to the remark made by Shri Tridib
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Kumar Chaudhuri about Anglo-Ameri-
can imperialism, This question is
really not germane to the Bill under
consideration, but inasmuch as he had
mentioned it and some of our hon.
friends also refer in season and out of
season to Anglo-American imperialism,
I wish to take this opportunity to ex-
plain why it has become necessary for
those hon. friends to dwkll ¢n this
matter. II you will look * back a
couple of months and think of the 19th
Conference of the Comintern in Mos-
cow, you will remember that Comrade
Joseph Stalin in his long speech had
spoken about the support which the
Russian Communist Party must - give
to Communist parties anywhere in the
world. In other words, the Communist
parties in the countries outside the
Iron Curtain, whenever they rebel
against the Government established
by law in thelr respective countries,
will receive help from the Communist
Party of Russia. This is one thing.
The other thing is that Comrade Joseph
Stalin expects the Communisf Party of
Russia to receive the support of the
Communist parties in other countriea,
Therefore, although Russia has diplo-
matic relations with almost all the
countries in the world, it goes out of
its way and breaks new ground which
had not been broken by any other
nation prévious to now. It helps and
supports the parties of rebellion whom
we might call “Russian partisans” and
thereby it encourages certain groups
people to stab the patriots in the back.
These parties of rebels will not fight
for the freedom of their own country,
but they will rather fight those people
who are defending that freedom. In
other words, they will fight their own
kith and kin. is a very repre-
hensible creed and as far as I gather
from Press reports of Stalin's speech,
this is what he intended to convey
through it. Then again, we have it
on record that Shri A. K. Gopalan, the
leader ©f the Parliamentary Com-
munist Party in India. who attended
the Conference to which I have refer-
red just now said that “there Is not
the slightest doubt that the toiling and
oppressed people of the whole world
including India regard the path of the
Soviet people and their party and
great leader Comrade Stalin as the
only path leading to peace, freedom,
democracy and socialism”,

12 Noos .

Mr. Deputy-Speaker: How is all this
relevant?

Shri Sarangadhar Das: Inasmuch as
Shri Tridib Kumar Chaudhuri while
making an excellent speech on this
Bill had referred to Anglo-American
imperialism penetrating into India, and
inasmuch as this sort of thing has
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been said on many occasions before, I
felt that it should not go unchallenged.
That is why I am referring to other
imperialisms which are much more
dangerous, although as far as the 30-
called Anglo-American imperialism is
concerned, I would not call it *“im-
perialism”, I do not want to dwell on
this matter any more,

Skrt T. K. Chandhuorl (Berhampore):
On a point of personal eXplanation,
8ir, In order that there may not be
any misunderstanding on this point, I
must make it clear that I did not make
that statement about the World Bank
being controlled by Anglo-American
i {stn as a member of the Com-
munist Party. I am not a member of
the Communist Party. I belong to
another party. Still. I feel that the
World Bank is dominated by Anglo-
American imperialism,

Mr, Desputy-Speaker: Let the hon,
Member not deliver another speech,
Whether he belongs to the Communist
Party or to any other party, it is open
to one hon. Member to refute a state-
ment made by any other hon. Member.

Shri SBarasntadbar Das: 1 would now
like to go back for a moment to the
analysis that 1 had made of the Bill
and as to the reasondé why we are
handicapped in making any contribu-
tion to the discussions, unlegs the
names of the firms that apply for
loans and get them are disclosed to us,
In addition to what I had stated yester-
day, I want to refer now to clause 13
of the amending Bill which seeks to
amend section 24 of the parent Act
and raise the limit of Rs. 50 lakhs to
Rs. one crore. It is very necessary
for the Finance Minister to tell us why
it has become necessary to raise the
limit. T have a great apprehension
that this revised amount of Rs. one
crore will also be given away in the
same manner as the previous Rs. 50
lakhs have been given away to cono-
cerns that do not deserve help. If the
intention is to help a new industry, say
shipping, engineering workshops that
would produce machinery for indus-
trial use or some such thing. then I
would not mind it. For instance,
some enterprising firm in  Calcutta
started in 1940 the manufacture of
machinery for the sugar milis in India,
I do not know whether that firm ex-
ists now and whether it has been suc-
cessful. But if this amount of Rs.
one crore goes towards the building up
of new industries which produce not
consumer articles but some other
articles which are not at present being
produced for industrial uses, I would
anoreciate it. Ship bullding deserves
help, but if this money goes towards
textiles, sugar production or manu-
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facture of toilet articles, then it would
be a sheer waste of money.

Then. in granting loans, I do not
believe the regions have been taken
much into consideration. Such re-
gions, as one of my hon., friends said
yesterday, for instance Maharashtra
.and Gujerat and. I can say Orissa
also, which are extremely backward
industrially should be given priority
in granting loans and in the matter of
-starting various industries. That will
enable the Government to disperse the
industries all over the country which
dispersal policy, you will remember,
:Sir, became absolutely necessary dur-
ing the last war., If a bomb 1s drop-
ped in an industrial city where all the
industries of the nation are concentra-
ted, then the whole industries system
is put out of gear. while if the indus-
‘tries are dispersed then there is no
danger of the industrial system break-
ing down,

Mr. Deputy-Speaker: The House
fixed five o’clock today for completion
of this debate and putting the motion
‘to the vote of the House. That was
-done yesterday. A number of hon.
Members have passed chits to me, I
am only requesting hon. Members, if
‘possible. to confine their remarks to
fifteen minutes. so that a number of
"hon. Members may have an opportu-
nity to speak.

May I know what time the Minister
is likely to take for his reply?
The Deput, g Minister of Flnanee

(Sbri M, C. Shah): I will take about 45
‘to 50 minutes,

Mr, Deputy-Speaker: That is, nearly
an hour.

Sbri M. C. Shah: So much has been
'said about this subject that I would

like to reply to as many. of the points

.as possible,

Mr. Deputy-Speaker: Therefore, I
will call upon the hon. Minister at
about four o'clock, By that time hon.
Members must conclude. I would,
‘therefore, request hon. Members not to
take more than fifteen minutes, and if
possible to curtail it to ten minutes.

Sbri IL N, Mukerjee (Calcutta
North-East): Few Members belonging
to my party have spoken so far so that
a time-limit of 15 minutes would be
rather difficut for us to observe.
Otherwise, I would like to have some
kind of an assurance that more speak-
ers of our Party would get a chance to
-speak.

Mr. Deputy-Speaker: As far as pos-
sible, I would urge upon hon. Members
4o start as early as pessible in the
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besmmnﬁsor the debate. “What ususally
happens that the debate goes on fog€
two or three days. On the last day
the leaders of the various groups tiry
to answer the points made in the
course of the debate. Therefore, who-
ever wants to come in early will have
a better chance of being called. I am
not referring to Mr. Hiren Mukerjee.
But whoever wants to speak it is

ter if he tries to catch the eye of the
Chair as early as possible,

Severai Hon. Members: We have
been trying to catch your eye for a
long time.

Mr. Depntr-smg-. I will keep my
eyes open,

Shri Mobinddin (Hyderabad City):
This debate has now ranged for more
than two days. The general feeling
of the House in regard to the working
of the Industrial ¥inance Corporatiom
has been an expression, on the whole,
of dissatisfaction. Perhaps the dis-
satisfaction was due to the fact that
in India the Industrial Finamce Cor-
poration was established on such a
scale for the first time in 1948.
Industrial Finance Corporation that
came Into existence previously
had grieviously {failed and when
this Industrial Finance Corporation
was established under the auspices of
the Government and the Reserve Bank
of India it was started with aigh hopes
and great expectations. It was per~
haps due to these high expectations not
being fully fulfilled that the House
gave expression to the gengral feeling
of dissatisfaction.

The Industrial Finance Corporatlon
is a very risky business. It has got 0
be run with great precaution and with
great foresight The working of the
Corporation does deserve full scrutiny
and criticism in all its aspects from
all the Members of the House,

[SERI PATASKAR in the Chair]

But what we find is that the criti-
cism hag mainlvy centred on the fact
that the hon. Minister refused to dis-
close the names of the concerns to
whom loans were granted. I believe

this was rather an unfortunate turm

that the debate took. There is no
doubt that the House has full right to
know and have full information about
the activities of any corporation or
body in which Government is intereats
ed, financially or otherwise. But at
the same time we have got to be very
careful to see that the debate is kept
on a high plane and it does not come
down to personalltles involved in the
working of the Corporation,

I believe the easiest ‘way of satis-
tying the House would have been tm
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ce on the Table of the House all the
ce sheets .0of the companies to
whom loans had been advanced, be-
cause tbe balance sheets are public
property and their copies can be ob-
tained by any Member from the Regis-
trar of Joint Stock Companies in the
States. Anyhow, I do not wish to con-
tinue the discussion as to whether the
names should be disclosed or should

not be diaclosed.

The Industrial Finance Corporation
no doubt made a very small beginning
with a paid up capital of Rs. five
crores. But when the Corporation
was launched., itawas launched with
high hopes. It was expected that
when the Corporation approves of any
acheme for industrial expansion or for
starting new industries, its approval
by itself would be sufficient to raise the
prestige of the company whose scheme
had been approved, Mr. Krishnama-
chari, who at that time was a private
Member of the House, had said that
the stamp of approval by itself would
induce the financiers to subscribe to
the capital of the company. But un-
fortunately this -position has not yet
been achieved by the Industrial Fin-
nnce Corporation. The importance of
a Finance Corporation, especially an
Industrial Finance Corporation, does
not consist only in the menetary help it
can give. The importance of an indus-
trial Finance Carporation is much
more than the menetary help. That
importance congists of inspiring con-
fidence in the public mind in the pro-
%s:ed industry which is approved by

Corporation. ‘That importance has
not yet been realized. - I hope that the
Finance Corporation will realize that
importance, that its stamp of approval
will inspire confidence in the investing
public. This indirect benefit of in-
#piring confldence is of very great im-
portance, and I hope the Finance Minis-
'tt‘i!r will take that point into considera-

on.

The Industrial Finance Corporation
is one of the main instruments for the
establishment of industries in _ the
private sector. “According to the Plan-
bing Commission the requirements of
private sector of industry during the
next three or four years would be
about Rs, 250 to Rs. 300 crores. The
finances of the Industrial Finance Cor-
poration by themselves will not be
sufficient to cope with this demand.
But if the Industrial Finance Corpor-
ntion were to inspire confidence, as I
said earlier, it may help in bringing
dut the money that is required for in-
wvestment in the private sector,

We might also examine the reason
why the Finance Corporation has not
Tulfilled tbe high hopes and expecta-
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tions that were expected of it. I feel
there are two reasons. One is that
unfortunately the headquarters of the
Finance Corporation is in the official
atmosphere of Delhi., It is highly de-
sirable that any institution which
deals with business and industry
should be located in a place where
there is a commercial atmosphere, It
would increase in efficiency and in pub-
lic contact if its headquarters were in
a place like Bombay or Kanpur or
Calcutta. The other reason which I
could adduce from the annual reports
that were placed at our disposal was
that the Finance Corporation adopted
more or less a passive attitude to-
wards industrial development. It
adopted a policy of wait and see,
It waited for acceptable or good appli-
cations for giving them loans.

The duties of the Finance Corpora-
tion as were originally hoped were
that it would have on its staff a team
of experts that would check and
scrutinize the proposals that are sub-
mitted to it for flnancial sanction.
That team of staff has not yet beerz
developed in the Finance Corporation.
If the Finance Corporation is to per-
form its duties in the manner that it
was expected to, it is necessary that
it should have a certain number of
highly qualified experts, industrial,
chemical and business experts, with a
view to check up and scrutinize the
proposals submitted to the Corporation
for_ financial help, and also to guide.
and advise prospective applicants as
to the way in which their schemes
should he prepared. As we have de-
cided to have a planned economy,- the
same staff sliould be realy to prepare,
on its own initiative, schemes for the
establishment of new industries ' in
India. In addition to that, the ex-

rt staff could also be helpful in_giv-
ng advice and guidance to the State
Finance Corporations, From the re-
port we find that the Corporation is.
still thinking of employing a few ex-
perts. They have not yet employed
any, As far as we know. they refer
the applications only to the depart-
mental experts,

The Corporation bas so far accumu-
lated only a reserve of about Rs. three
lakhs, I think this is extremely in-
sufficient. The Bill provides that the
dividends or the interest payable to the
Reserve Bank and the Government will
be kept as a separate special reserve,
Even if the Reserve Bank and the
Government were to forego their part
of the dividend, I am afraid it will be
about fifteen or twenty years for the
reserve to be built up even to the ex-
tent of Rs, 50 br Rs. 60 lakhs. This
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situation seems to be rather very un-
satisfactory.. It is necessary that the
reserves of the Corporation should in-
«crease considerably, either by contri-
bution from the Government or other-
wise.

While the reserves are so very low
‘we propose to borrow money to a very
large extent from abroad and also to
increase the limit of loans to Rs. one
~¢crore instead of Rs. 50 lakhs., These
two proposals, I believe, are not in con-
formity with the canons of sound fin-
ance—increasing the limit of loans to
Rs. one crore and at the same time
%Porrowing heavily from abroad while
-our reserves are so very low. I hope
the Finance Minister will consider
these two points and examine whether
‘there are ways and means of increas-
ing the reserves of the Finance Cor-
poration.

Shri H. N. Mukerjee; We are discus-
8ing a Bill to prop up and strengthen
the Industrial Finance Corporation
‘whose object is to assist with finance
‘the development of industries in the
private sector of our economy. These
discussions have made it very clear
that if the working of the Industrial
Finance Corporation is to be taken as
-a criterion, Government has actually
thrown to the winds all real idea of
economic development in the country
and true to its role, it is befriending
Indian big business which again is
playing a role of a junior gartner to
the imperialist capitalism which stalks
our land today in spite of certain obh-
servations which have been made in
this House by my friend Mr. Saranga-
-dhar Das. So, we consider that the
Industrial Finance Corporation has
been essentlally a big business racket
.and that is why it is very imiportant
that in scrutinising the working of
this Corporation we should find out
how it has contributed to the develop-
ment of our industry. Now, it is be-
~-cause of this that considerable im-
portance attaches to the demand
which was made in this House for the
divulgence of all relevant information
regarding the working of this Cor-
poration. Now, after a great deal ef
-cajoling, we have got some little in-
formation but actually we have not
got anything like enough and #hat is
a matter against which I also, along
with so many Members, would like to
raise our voice, We find that at least
in one Bengali weekly called Yuga
Vani which is edited by the author of
that rather well-known book The
Mystery of Birla House, there appears
a list of those concerns to which ad-
vances had been made by the Indus-
trial Finance Corporation and this
paper alleges that most of those con-
<cerns were controlled directly or in-
-directly by people who were relatives
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of or financially subsidiary to two ime
portant industrial magnates in thia
country including the Chairman of the
Industrial Finance Corporation. [ am
sorry I have not got this paper
me at the moment but as soon as I
iet it, I will send a copy of it to the
inance Minister so that he might go
into it and find out whether it is true
or not. In any case this kind of allega-
tion is in the aid and that is a very
important reason why, in order to
allay suspicion regarding the working
of this Corporation, Govermnent
should have come forward with a full
disclosure of all the material at its

disposal.

There is also another matter o
which I want to draw the attention of
the House because.l consider it ig
rather serious. Over and over again
it has been mentioned in this House
on the high authority of the Prime
Mlnister himself that the Finan®
Minister had made certain
ments regarding this =~ matter and
therefore, in the absence of the Fin-
ance Minister, nothing could be done
about it. I think this argument mill-
tates against the whole idea of collec-
tive Cabinet responsibility. The
Cabinet has to shoulder responsibility
for a major legislation like the !ndua—
trial Finance .Corporation and
should not shove tbe responsibilit oll
to the shoulders of the Finance
ter alone, who is, besides, ably repre-
sented here. After lall; trunk tele-
phone communication is not so
cularly difficult or expensive. If the
Prime Minister wanted to get in touch
with Mr. Deshmukh, he could have
done so for the asking but he did not
choose to do so and that is why we
naturally feel rather suspicious about
the whole procedure,

And then again. as has already been
pointed out in the case of the World
Bank, we find that they publish full
details regarding loans given. I see,
for example, that in the latest annual
report for 1951.52 of the Internsational
Bank for Reconstruction and Develop-
ment, the loans are shown country by
country and with the specification ef
the names of parties and the amounts
lent to them. For examgle on page
24 of that report, Hollan men-
tioned and the K.L. .M., the Dutch Air
Comgany is mentioned as. a concern
which got assistance from the World
Bank. When this sort of thing is done
there, there is no reason why, in our
case, we should have been subjected to-
a kind of pestering, and a putting off
the demand which we made so urgent-
ly from time to time

As I have said before, we consider
the Industrial Finance Corporation to
have operated more or less -as a big
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business racket and Indian big busi-
ness has entered into such subsidiary
alliance with foreign big business

that the whole matter la now giviug-

rise to very grave anxiety on the score
of the future of our trade. We see
that on one side these capitalists are
making a lot of money. For example,
in the case of the Associated Cement
Company, we find that certaio figures
show that between 1946-47 and 1848-50,
the rate of dividend has incrensed from
five to B} per cent,, that is, the increase
fans been by more than 50 per cent. Now
this is a period alsc when we see from
the Government of India Labour
Gazette that the accidents in factories
have increased and from 1946-49
accidents per one thousand workers
employed have increased from
2468 to 31°06. This on
alc:ing witl;t_intensiﬂtigtiou o a!l,:gr
and impositions on the w c 3
If we look at the biggest mnwt
we have in this country—the Tata Iron
& Steel Co.—we find that between
1948-49 and 1950-51 the production of
saleable steel man-shift worked in-
creased from 0:085 tons %o 0-098 tons,
more than 15 per cent. The workers
did not gain anything. There was no
wage Increase. The cumsumers got no
advantage out of it. A higher price
had to be paid for steel and sbeel pro-
ducts but the net profits as far as
the coupon<clippers were concerned,
To0se from Rs. 424 croreg in 194748 to
Rs. 544 crores in 1949-50, that is by
28 per ceot, So labour bhas peen in-
tensified. The consumers’ interests
are being thrown to the winds. At the
same time we find that all these big-
wigs in the industrial wosld are try-
ing to take advantage of the working
of the Industrial Finance Carporation.
For instance, in the last year, we see
4tbat the n of new fmstallations
in our country added up to the grand
ﬁcgé'e of ﬁ} Allllkthese new -hcu:ies

uce things e woodscrews, hur-
ri;:ane 1 razor bladey and
meotors up to 50 HP. There 13 not
one single factory that has been set
up last year which is able to confribute

to the making of India t in
* yegard to capital goods, is the
cture of our industrial : cnt.

his is the context in which the InAus-
trial Finance Corporation la working.
How exactly is it worki It works
so Inefficiently that it requires subven-
tion from Government and other sour-
eces. We know that Government has
had to pay as subvention in four years
Rs. 26,81,126-4-0 just because a very
small percentage of dividend is
guaranteed. We see agam that under
the item "miscellaneous”, a very large
amount of money is spent by tbe

Industrial Finance tion.
Thaugh we see at the -nmthat
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establishment, Directors’ fees and.
expenses, rent, taxes, insurance, tele-
graph and telephone charges, sta‘ion-
ery, printing-—everything is shown
separately, yet miscellaneous expen-
ses for one year ended 30th June 1932.
come to Rs. 78,841-4-0. This is a rate
of expenditure which is very high aud
this goes along with the inability of
the Corporation ito justify its exis-
tence unless it could show that in the
sphere of industry, because of the
operation of the Industrial Finance
orporation, some very real and bene--
ficial results have ensued. I sere, also,
in the speech which the Chairman of
the Corporation made on 30th August,
1952, a very plain admission that the
Corporation has in some cases done
certain things which were beyond the
scope of its jurisdiction. He said:

“The Corporation has in some
cases gone to the aid of its clien-
tele even in respect of the provi-
sion of working capital though
normally that is outside the scope
of its activities.”

We would very much like to know
which are the instances where the Cor-
poration has gone beyond the ambit of
its normal activities and provided as-
sistance in regard to the provision of:
working capital. These are matters.
which naturally make us very chary
regarding the work which the Indus-
}rial Finance Corporation has done so
ar,

Government, as we all know, has:
been very loyal to Indian big business.
If I had the time, I could show how from:
1948-49 to the present day. industry
has got relief to a very large extent:
relief in regard to Income-tax, super--
tax, Business profits tax, export duties,
and all that sort of things. But. the
consumer, the average man, has had to
suffer increased postal charges, in-
creased railway fares, excize on ciga-
rettes, bidis and all sorts of things.
The policy of the Government has been.
to please Indian big business and at
the same time to fleece the Indian con-
sumer. And now, the provision of fin—
ance also is being added to the other
methods of helping big business, In
order to help big business, there is a
provision in this amending Bill that
our country will approach the World
Bank for assistance.

This matter of the World Bank,
which was also referred to by Mr. Das,
is a matter of which we take very
serious notice, because, we do consider
that the World Bank is absolutely an
agendy of American Imperialism.
There is no getting away from that.
Whoever knows anything about the
character and working of the World
Bank certainly knows that it is an
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agency of American Imperialism. 1
would like to tell you a few facts in
regard to this matter, and about the
charaeter of the World Bank. Every-
body knows that the U.S.A. owns the
largest block of shares in the World
Bank, Everybody ought to know that
the Bank borrows mainly from Wall
Street. The President of the Bank has
always been an American citizen.
Loans from the World Bank can never
be obtained without the sup of the
Government of the U.S. India has
got several loans from the World Bank,
amounting to perhaps 62§ million
dollars, since 1949. We pay an in-
terest rate of four per cent., which is
by no means low. Then, again, the
loans which we have taken a&re not
very large if we compare India's share
of 400 million dollars in the bank's
capital subscribed. These loans, gen-
erally, are for expenditure in the U.S.
This matter is extremely imgortant,
This World Bank has been against the
industriallsation of our country. It we
refer to _the speeches made by Mr,
Fugene Black, who was the Chairman
of this Bank, we see how this Bank
‘mt its foot down, so to speak, on the
dea of the building of a plant in this
country for locomotive = production.
This Bank really tries to he a sort of
a coinmlssion agent for U.S A. capita-
lists, and this Bank insists that what-
ever loan it gives is golnz to be Sﬁ‘fl
on the purchase of U.S.A. goods. is
can be well illustrated with reference
%0 certain matters which are of com-
mon knowledge. Some time back, the
Estimates Committee of this House
reported in regard to the Bokaro ther-
mal Plant. which is an auxiliary of
the Damodar Valley Project. am
gquoting from the Sth Report of the
Estimates Committee for 1951-52, page
31. The Committee reported:

“The Corporation in the first
phase of the project seemn to have
given preference to the generation
of e icity, and flood cqptrol and
irrigation measures were relegated
to the background. The scheme
was originally conceived as a flood -
control measure, but the Corpora-
tion have thought it fit to concen-
trate attention on the thermal
atation. There is an urgent need
for the supply of water to un a-
ted tracts of land and effective
steps should have been taken to
complete the barrage, The Com-
mittee note with concern that the
Central Government should have
overlooked the country’s need in the
matter of food and agricultural pro-
duce and given their attention to a
secondary matter, namely, the erec-
tion of a thermal station, The Com-
mittee feel that the work of flood
control and irrigation could have
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been completed at a far less cost
than that incurred on the thermal
station and the results would have
been more useful for the country’s
benefit.”

The construction of this thermal
station was due only to the fact that
it was at this point of time that the
World Bank came forward with some
assistance and the World Bank .insisted
that this thermal station should be
built, that the American giant com-
bine, the General Electric Company
should get the order so far as the cob-
struction of this plant was concerned,
and it also insisted that there shouid
be another American firm, the Kuljian
Corporation, which should be given the
ob of continuously operating, super-

tending and directing the affairs of
the Bokaro thermal plant. This is
also seen from the reports of the
D.V.C: In the speech, for example,
of Mr. Phulan Prasad Verma, it was
made clear that it was because of the
World Bank's insistence that the ther-
mal plant ought to be built first that
we gave it priority and we said ditto
to whatever the World Bank wanted
us to do. As a result of that, the
D.V.C. plan has been postponed, and
as the Estimates Committee has re-
marked, the production of food for this
country has been adjourned in order
to let our money to be sent into the
coffers of our American eapitalists of
Wall Street.

The Kuljian Corporation, for exam-
ple, which is running our Bokaro
thermal plant constriction, sends a
two-monthly report to the World Bank,
and as far as I know, our Government
does not know anything about it, what
it says and what it does not say. Our
Government has no idea as to how it is
done. The World Bank supervises
these things because the World Bank
bas other reasons for lending money
to countries including our own. In

to this I shall guote from an
authoritative journal of Wall Street,
which is comparable to the London
Economist, a journal called Business
Week, In its issuet of 10th February,
1951, the Business Week said:

“Today prospective customers of
both banks (World Bank and Im-
port-Export Bank) know that their
chances of getting loans will be
much better if their pet projects
have a defence angle, that stra-
tegic materials will be speciaily
favoured: included, of course, are
power and transportation projects
aimed at speeding up the output
of critical materials.”

Here is a Wall Street journal which
says very openly that the World Bank
only gives its loans on certain condi-
tions and these conditions have always
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an eye towarcln the strat
an e ategic needf.ﬁ

We find also that the World Bank
has always timed its loans in accord-
ance with the exigencies of American
foreign policy, at is the reason
why, yesterday, I was so perturbed
when my hon. friend Mr, Tyagi got
up and said that representatives of our
country were negotiating for a loan
with the representatives of the World
Bank. 1 want to know clearly why it
is that the World Bank should be in a
position to dictate to us the time table,
It should be left to us to find out
when, why and where we are going 1o
have an arranfement with the World
Bank. I say so, because, the World
Bank previously has timed its assis-
tance in a fashion which shows that it
is working always as a subsidiary of
the US.A,  Government. For example,
the first loan which the World Bank
gave us was approved only on the eve
of the visit of our Prime Minister to
the U.S. We all know the unsavoury
story of how efforts were made at that
time to woo our Prime Minister
and for some time to woo him
out of court, and how India
was tresled extremely badly in
those days and how the self-respect of
India was almost in the gutter. And
it was only in order to §ecure sorme
kind of friendly relationghip with
India, which would really mean effec-
tive subservience of Indian interests
to American interests, that the loan
was advanced on the eve of Pandit
Nehru's American visit. The last loan
was made in April, 1950, before India’s
policy in regard to China had begun
to irritate the United States. The
same policy is pursued in regard to
other countries also. Poland and
Czechoslovakia have never got a loan
from the World Bank. Yugoslavia got
a loan only after the State Departient
of the United States put out a state-
ment that the Yugoslavian Govern-
ment was approved by the Governmment
of the United States of America. 3o,
it is always a matter of timing as far
a3 the World Bank is concerned. and
their eyes are today on the United
Nations where very important ques-
tlons of intermational significance are
being discussed. Are we have to have
a suspicion on very reasonable grounds
that the World Bank's loan is heing
conditioned on India's behaviour in a
particular fashion in the national
sphere as well as in the international
sphere? Are we being hurried in the
course of legislation in this House be-
cause the World Bank has been glven

copy of whatever Bill Mr, Tyagi has
uced out of his hat, and told that
ese are the conditiopns which alone
are going to govern our relations with
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them? If that be the case, surely we
have every reason to be perturbed im
regard to the World Bank and it
relationship. Now..

Mr. Chalrman: May I make one n:r
gestion? The hon. Member bas
ready spoken for 20 minutes.
course, I know he is speaking on bo-
half of a group and deserves some col-
cession, but the Deputy-Speaker had
tixed hbout 15 minutes, and I think it
would be better if be finishes In
another flve minutes.

Shri H, N, Mubkerjee: May I submit
that in view of the fact that no otber
Member of the group which I repre-
alse:teés going to speak, I may be al-
owed...

Mr. Chalrman: The hon. Member
may take about flve minutes more,

Sbri H. N. Mokerjee: I shall &ry my
best to finish as soon as I can, but it
I cannot, I would like you to please
bear in mind that the time allotment
to our group would be taken only by
myself and nobody else.

Izr. Jaisoarym (Medak): What about
me?

8hrl H, N. Muketjee: I refer to the
World Bank at this length because 1
mow that this is a matter of Ereat
importance. We do not quite know
how much money we are going to get
out of the World Bank. The Times of
India reported some time back that we
are going to have ten iillion dollars,
Dr. Mookerjee said yesterday it would
be Rs, elgbt crores. In any case, we
do not know exactly how much money
we are going to have from the World
Bank. In any ‘case, this World Bank
is, to my mind, absolutely an instru-
ment of American Imperlalism and
we ought to be very c %enry in repard
tga o:r relationship with the Worid

n

1 will give you another examgle. and
that was a very recent one: the viait
of a World Bank Mission led by an
American. steel manufacturer, George
D. Woods. This Steel Mission assured
both the India Government and private
steel manufacturers in this country
that they would receive adequate assis-
tance from the World Bank to expand
existing steel plants, and establish new
and integrated iron and steel plants.
The Americans directly, and through
the Japanese indirectly, are going to
establish this new iron and steel plant,
and they come and say that the World
Bank will assist us only on condition
that we give them every facility for
penetrating into India, for controlliing
our resources and for dominating our
econom It is very interesting also
that this man Woods admitted to cor-
respondents that {n a pergonal caparity.
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.he was also taking interest, as the
head of a big steel firm, in the U.S.A,,
in the possibilities of investment in the
Indian steel business. This is hap-
Pening. As I said, in the guise of
Japanese capital, they are beginning to
enetrate, There was a so-called
~apanese steel delegation, which is
another name for American steel dele-
.8atlon, which came recently, It was
sent by a Company called Atena
(Japan) Company. This is a subsi-
-diary of the Atena Engineering Cor-
Poration of Pittsburg, US.A, This
delegation which was called a Japanese
-delegation was headed by an American
«capitalist called Swelter, This Atena
‘Company wants to build, in partership
with Indian capital, a blast furnace in
.Sembalpur in Orissa. The main con-
-dition sought to be imposed is that the
major part of the products of the new
joint concern will be sold at cheaper
than world rates to the Atena Com-
:pany of America. These are the opera-
tions going on, not behind the scenes,
‘but guite openly, unashamediy before
our eyes, by the agents of "American
apitalism; and the World Bank is ab-
utely their instrument and it is
with this World Bank that we are now
£oing to get into some kind of arrange-
-ment about which I want to warn the
‘House,

" T know that every time this guestion
-of foreign money, foreign loan, aid, in-
~vestment etc,, comes up, friends here
like Dr. Mookerjee and even Mr.
Ssrangadbar Das, who has come out as
a champion of Anglo-American Im-
perialism, all come up and say: “"Why
.are you afraid of foreign assistance?”,
And I am reminded of what my han,
Xriend the Minister of Finance said
some time ago, He shid in his own
-charining fashion that India would
follow the elephant in accepting fore-
ign assistance; that the elephant while
‘receiving its food, scares the giver. and
‘has almost to be cajoled into accepting
the assistance. Mr. Desbmukb forgot
that after cajoling and glving food to
the elephant, man uses she eleohant
as a beast of burden, and That is ex-
actly how we are going to be used by
these toreign capitalists., I say so not
because ‘of emotional fervour, Far
from it. There are absolutely material,
trangible facts before you which show
‘ihow these foreign capitalists are work-
ing.

I have already told you about the
Damodar Valley Corporation and the
Bokaro Thermal Plant and the acti-
vities of the Kuljian Corporation,
“Then, I was very perturbed when I
saw in Mr. Shah’s speech, a reference
to technical experts. He is going to
save these technical experts come to
this country and examine the worklng

-
3 DECEMBER 1852 Corporation (Amend- 1518

ment) Bill

of these plants which are going %o get
assistance from the Industrial Finanece
Corporation. And he is by no means
very clear in regard to the nauountr
of these experts, He said—I
reading from a report in the Slﬂhl-
man:

“The Corporation had already
got supervisory staff for the pur-
pose of inspection of all the con-
cerps to which it aflvanced loans.
In order to cope with its increasing
activities, it was proposed to
strengthen the staff, particularly
of technical experts, Thus, the
Corporation would be increasingly
in a better position to scrutinise
the entire schemes for which the
loans were to be required, It
would be in the fitness of things if
the agency of the Corporation”—
in regard to technlcal experts, I
expect—‘'was available botn to
the Central Goverument and th&
International Bank whenever either
of them advanced direct loans to
industry.”

That is to say, you are sending out
an open invitation to the International
Bank, saying: “Look here, you send ua
technical experts to examine our
schemes. You report on it.” Tbese
people come. They send reports.
The Kuljian Corporation sends reporis,
and we here know nothing about it
It you read about the Point Four Pro-
gramme, the different reports ¢f the
United States of America published hy
the United States Government, you
will see that on many occasions there

.are asterisks put “and the resi of It

are not for pub!icatlon There were
further reports, espionage reports, by
these American agencies which are not
put down in black and white, but they
are referred to because, atter all, these
are matters which, in the set-up which
they have there, they bave got at least
to refer to by name. So, these techni-
cal experts would create a great deal
of confusion and danger. and it is
here that we feel that the links bet-
ween Indian big business and foreign
big business are going to Elay a very

dangerous role. There is this Ilnk
there is no doubt about it. Even 'l‘atas,
the biggest industrial combine in this
country are forming links with McNeil
& Barry and so many other foreign
concerns. McLeod & Co., of Calcutta
is having an unholy wedlock  with
Surajmal Nagarmul. All sorts of
things are happening. By thuse har-
penings from day to day, Indign b

business. becoming clearly a subsidiat?
to foreign big business, would try to
belp the foreign interests, because they
are subservient. because they have
chosen deliberately, voluntarily, to be
the junior partners of imperialism.



1519 Industrial Fingnce 3 DECEMHER 1952 Corporation (Amend- 1520

{Shr: H. N. Mukerjee]

Therefore, they are going to play a
very dangerous role indeed,

There is another proposal in regard
to zhipping, that assistance is guing to
be given to shipping. I find in the
Indian Shipping which is the organ of
the ship-owners of this country. that
they are expecting money from Gov-
ernment. I am quoting from the
Indian Shipping of May, 1052, which
says:

“The ghipping industry had been
urging Government to come to
their aid with loans tn huy ships.”

Obviously it a a very good
thing if our Ind an shipping industry
buys new ships, But I would like to
make it very clear that before our
country goes forward to assist the ship-
ping industry or any other judustry,
we must make sure about the rele-
vance to the national interests, of the
work that particular industry is going
%0 take up. As far as the shipping
industry is concetned, we find tbat
there has been a very dangerous link-

of the shipping industry with a sub-
E.h.ry ot American capital, a French
This French compsany was
tek‘.rmd ‘to in this House this session
as well as in the last sesslon—*"Société
Anonyme des Atéliers”, etc. This
¥rench company has got into an ar-
cangement with the only ship-building
yard which -we have got. namely the
Hindustan Ship-building Yard, Vizaga-
patam, and in exchange of their tech-
mical know-how—Heaven knows what
it is—they are going to get four per
ceat. of the tu d you, not
of the profits, but of the turnover.
There is this !ink-up now between
Prench capitalism which is todsy an
utter subaidiary of American eapita-
» and Indian capitalism, We
ougbt to make sure ahout the position.
We ought to make sure that our ship-
rnlni.’ industr h not oing to be driven
to a subs alllance with foreign
capital Ir that assurance §s not fcrth-
coming, am sure we shall not be
able to oﬂer our shipping industry or
any other industry, any promise of as-
sistance from the Indusfrial Finance
Corporation.

1 have almost finished, but I would
like to refer again to the dan<ers that
are involved in an unthinking adoption
of the measure which is before us.
In this measure there have
gestlons that Parliamentary control
has been sought to be negatived. I
::leoge that the Cabinet does take a very

note of the objections strenu-
ously pu; forward in this House to the
procedure which it is sought
to adopt I find also that in this Bili,
the old character of the Industrial
Fidance Corp n as a big business

ment) Bill

racket still continues. I find that in.
the country there is very widespiead,
auspicion in regard to the operation of
the Industrial Finance Corporation. I
find again that Indla's link.up with
the World Bank and its svbsidiary
relationship with American imperia-
lism are going to undermine our eco-
nomy with results which are extremely
disastrous to the interests of our coun-
try. Astfar as the shipping industry is
concerned, we have to be clear in our
minds regarding the role which it is.
Roing to play in our national. life.
Then again, I would like to aav, as my
bon, friend Mr., Guha pointed out on
the first day of the discussion. that
no help bhas been rendered, as far as
we know, by the Industrial Finance
Corporation to genuine seekers after
industrial development. I am remind-
ed only of one instancee. We were
told yesterday that the Bengal Potter-
ies was one of the concerns which got
the assistance from the Industrial Fin-
amce Corporation. Y am sure Mr.
Guha felt so strongly about it, because
the Bengal Potteries was one vf those
concerns which came out as a result
of the first fine rapture of the Swadeshi
movement in Bengal And that con-
cern which was bullt with the patriotic
self-sacrifice of hundreds of people, has.
been taken over later on by one of
those who is now controlling the eco-
nomy of this country. And ]perhaps it.
was only for that reason, only because
of the relationahlp of Bengal Putter:es
Limited under a new dispensation with
the Chairman of the Industrial Fin-
ance Corporation, that it got assistance.
If the Bengal Potteries was being
managed by humble patriota like those-
who gtarted it in its early days, it is
possible the Industrial Finance Cor-
Foratlon would have looked askance at
and would not have taken any
notice of that kind of concern. That
sort of thing has gone on, the Swa-
cg:shi impuilse has gone out of the pic--
re...

The Minister of Bevenge and Ex-
penditure (Bhrl Tyagi): 1 believe it:
was transferred much earlier than the
ﬁommx into existence of the Corpora-

on

Shrl H. N. MaRetrjee: That I know,
but I take this as a symbolic instance.
Here was a company which was start--
ed as a result of a wonderful patriotic-
impulse, but here is a concern which
has been transformed inww one o¢f the
many instruments for the control of
Tndian economy by big business. and
because of the latter circumstance,
this concern has now got assistance.
The Swadeshl impulse has gone out rf
the picture altogether, Though we are:
independent, we now buy all sorts of
things produced by foreign capitalk



1831 Industrial Finance 3 DECEMBER 1952 Corporation (Amend-

operating on Indian soil. And that is
why I feel that as far as the basic eco-
nomic interests of our country are con-
cerned, the Industrial Finance Cor-
poration has failed egregiously. It
we are to prop it up and strengthen
its structure, then we must see that
it is going to change its direction, that
the policy of subservience to foreign
imperialism is going to be put an end
%0, and that really and truiy tbe in-
terests of our country will be Lhe first
consideration as far as this Corpora-
tion is concerned,

irm,
The House then adjourned for Lunch
¢ill Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock

[MR. DEPUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: Babu Ram-
narayan Singh. Hon. Members will
be short and sweet. There are a num-
ber of hon. Members who are anxious
%0 speak. 1 will call the hon. Minister
at four o'clock.

Ty vewoaw feg (rdaw
ofm) : wnfe @G, § 9§
andangaTe  AgA Wy &

*® WP W {1 AR At |

Ty temntaw fog o T 39
&V &1 A AT wam, S i
geirnf s o & qro 7 afqwzc g
T & Y wwmT s

FANE wERw, faw o 3 My
A WAl off s W@ § a7 A
oI 0% & I W § fr g & WY
" &g frar fo ok fag ag @, s
fmddao@g FTNTBFIEWH

owwl ) & &efr d w1 |y Al ¥

FAT E | IET WA ¥ Ay g AT &
war, A i & o few F arf
et NF g e wiw S &
FO &R ) g7 1 4T W BT T,
Y WA AT P 9gS § AgT @r

el wgvs, & % &Y maared
®feg mmrgm g A sE e
ogi W ATE § 4F wiw & W § fw

ment) Bill
wrfgss smde woikem ( Indus-
trial Finance Corporation) #
aw & feq fi5q o & wo fea
T, ITF AT IS I 1 &I HT AT
Fugwm &

JreqN TR : TA F A Al
fCaws ™ g+ Every hon..
Member ia referring to the
same thing I think itis a.
dead horse.

Y weeroraw fog o g, o
9 1 wrey # el g g e sz
ol &) Wi § @ A At g,
i swt &1 vg ar5w g wigd fe-
Y AT E I & 97 FW @
TERE T wW R ) Fw
T FH TR A G TR ET F§ AR
¥ fo Y g A7, gB WAl & fod
&7 & 1 wAWfT 7P, A9 A gAr
&P & €8 T aga @ fowi ot 9
] w7 AfeEar af foer 0 w@y ?
sifs 37 & T A48 foar gav ar,
femr g v R @i, o1 W& S
& ug qar A7 fegemm F agw fal &
) aeft § 6 agw A ferai v
§ war ok 37 w1 AW & qlyww
Fad M 1amacTTITHF AR
&0 Qg A WY A
&, 5T A4 w5t ) AW AT FB Y
M g4T M wiw QA WG o 7w qy
gwt wifgd dt fr @ a1 3w g fs M
¥ = g7 4 far § 7% ww g
¢ fir OR ol &1 fear € fe o) 9@ @
A= @A Wt B, 1afed 34 w1 oW
Tl ¥ &FT gL SfFT w W F e
ggaY amzrfegwd o = fear €
qg AT T ur A FON WY Bt § 4
6 & o N A G wRRw ¥ AT

1622
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[wg, cwenaan fag)
Mg ® BT I Y wgm fe
AT I T TH AW W | 43 F WM
dmgfrug ASMEaN e &
@i 2o g, A wrAmw s/ A
#g &% | A1UGAT A AR, 7 N
“dfew faa wram wE wer omn §
T ofs u fer Tawa) @ fear
T | A UG AW, LE AN W
S RAUERT R R O F AL C
H @A e, W A A wT T
&1 e 78 fem Y ot € frm Y
A &, ug & T AW g

qarafa '@W: “3‘"‘1"““
g a9 @ faw w1 ¥ afex
*q® 9B ALY, AT A% Wrew g & e
“frrare =fi sfeq, e wore
‘Tod, Wra T & fen, g SR
@ FE o & e fafor ==
(Sbipping industry) %t ¥ &¥i
fear g, g A fewr wRT AT
‘TW & 1T q19 el o 7 wgr & P
I @ AR ITrafe @
U & swEEr &y Ak Y ) N
JHrowfa ¥ e o® F19F 7 @
Tt At =w@mm 1 A A A
T e g ¢ 60T <4 o
A WY gEEr & fagr omar @
WHmeerg (@I K #
A FEAT WARH w0
Gﬁ? m'ﬁfﬂﬂifmﬂs'ﬂﬁfﬁ
FATAF! K16 FAWGIEA WA
AP & fF @7 v E AR A
e TETE 17 NfER | TR AT 78 A
7 gw wem g § WA @Ew
HTET FEA T A} ST W QAT £ |
F O TR gl FFN wfeq 1 q@ Ay
I w 98 faftiag N uw
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FeA ¥ foq s xaTd ) N Wi
T § A ewlod afi fogay T w
s Piage@ o7 wrr aff
g R WR 39 A T
a3 ¥ Frd wzar § weT g,
A 39 ®m & fog Fray sreqr wY
&% | @ e ¥ SA A 3T
afes ¥ qaety ¥ g fw aw s
gfre M R s g 138 ¥
fedsa an2ag, 3a¥ fod fevrddz
awWE, Raw 2WE, a3 T
Tq A P1age FIAE) @
*fed g eI g1 FA I ST
@ & 1 e wr feet dafwq
TR WY AFe@h ? JMr A @
FIORTA R 7T w9d Fas & 7 oy
SEEAL 1 T gArd N foas Ny
=warm ®) A Aoy & A foeys
Ifaahe seem § | 9T e &
foqeag ¥ weTd A ot | ¢ QX w-
T ¥ 72Z Y Nfed o) ¥ fe qw 2w
7 & ot | og v A1 A Qr wfeR
a1 fe ot g Iafrdrs § Idr
#1 gafa =3 1 A, dar A AW F
Fg1 §, T SErgR_ A Wt wer &
L7 Pt wda @ TR |w oW
Whhs ¥ P Ry aIEH N
g TEmAMm Y AT et €, wv
o dfr & arew -t 8, FF I e
N @ gag w5 SN & foR
T W & NAIT A AT a@r ¥%
e g fic | N am afl qoedqd)
far s ¥ W BT AUS ¥ AW
femg fs 98 & am o A
Frue arga | SaTaRy TRy, FW WY
E% 2 S qreT s A frd
WX &, Fgt a% A AT TR §,
TN IBAFQ § | IZTAIH AT AT
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g < FE avzr e T @, SrEw
e T fraraez, fsgferm
¥ @7 e R FTam qre ) @
it | a2 arr Wi qudrTer &7
ofer agl frm ot & o far €,
for oWl &) F4 BRI E, ITF AW
T TAOF AL T, YT AT A §
IR AR N 9. frm s g
AN NIRRT 758 a9
Qwd ok 7 @ W B W
Lo

N X Ffew @I § g dfew
AT FR 2T f FEaEmIA T &
TN s FF T E ¥ W I@ ¥ I
F¥ N AFfEm Ffega g oW
w3 ¥ fod 7 €1 1 O 7w Al F7
afed | OF wiw @ afgy N AR
A el ol fTak SWAE
w<g & I A werf Y AfeT g8
st #r w=f & fod w9 €@,
@I IAZ | A, FHF T ] ],
yfeamauegn ! wg farg fe aga
& ferea g1 wifed s e gy arfew,
# @ & vy & dfaw feg 2
# AT A W1gw v AT A FA
N §7 sfwF g v N
®rft oY &r ager edn fs F Ium
R FFT IF WL T A E | SfFT &
O FAR S 5 87 ag a0
T & > A, ey wgAT ST
TR AT FTE AT AT q@OT gy
aR R AA ga A AT A FIOT
0?1 fed s g q@ e s N
g g, ATFraATadTe, a8 W aEF
N wg & A safed | AT s ag N
A€ @RI @ AN F WRT W WA
fs a T N A I F E AW
g ¥ fed At audy nmA &

ment) Bill

ar &7 zﬁanmﬂmﬂgaﬁ
foqo ak sifwm ¢ 3In @

feg % sa fam w1 9= fae Far g

Shri S, 8. More (Sholapur): I pro-
pose to follow your direction and shall.
be short, but I do not know whether
I shall be sweet, But with all the
difidence I shall try to be short and-
sweet as well.

Before 1 proceed to make my re-
marks, on the present measure which
is under discussion, I may voice my
protest—though protests have been
voiced from so many quarters—regard-
ing the Government’s attitude on the
particular policy of suppressing facts
from the knowledge of the House. Sir, .
you were pleased to say that the pnint
is a dead horse. With due deference, [

disagree with you, Parliamentary demo-

cracy is of very recent growth in this.
country, Therefore, the sovereign
rights of Parliament have to be pre-
served and protected with all the assi-
duity and diligence at our command.
But, as I have stated on the first day
that I entered this House, some of the
Parliamentary conventions which have -
been developed in England duting the
last 500 years are becoming casuallies.
one after another. Under the sovere-
ign rights of Parliament no informa-
tion can be withheld from Parliamment.
That is one of the healthiest conven-
tions which the Parliament in England *
has developed after a very loag—I
may say bloody—struggle and that
very convention is being very blalant~
1y flouted by the present Government
in office. The Prime Minister was
pleased to say that the Finance Minis-
ter had entered inio a certain agree-
ment, had given certain assurinces to-
the loanees concerned, and he further
asked us to wait till the arrival of the
Finance Minister., And in spite of~
that fact Mr. Tyagi was . pleased"
yesterday to reveal the names of some-
of the loanees. because Mr. Shri Ram,
who happened to be the Chairman. peor--
mitted him to make that sort of dis-
closure. So, what is the necessary im--
plication, Sir? What inference can be
drawn regarding the sovereign rights
of Parliament? There is only one res- -
triction and it appears to be the sweet
will of Mr. Shri Ram, who havpens to.
be the Chairman of this Corporatuion,
If he says, 'divuige this information’-
then Mr. Tyagi will be very willing
and generous to give us that informa-
tion. But. if Mr. Shri Ram says, 'no’,
then we have to remain content with
whatever information is doled out to
us. I would refer to one of the rulings .
from the Chair given in 1950, on pege
29, when the Appropriation Bill was
beiore this House. He was pleased to-
say: :
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“It is hardly necessary to state
that, in the case of a large-scale and
country-wide administration, there¢
can hardly ever be too much of
parliamentary control on Govern-
ment expenditure.”

I would emphasise the
Swhich he has laid down.

“The administration being in
charge of numerous individuals. it
is difficult, almost impossible for
-every spending authority to have
an over-all picture of the financial
burden on the tax-payer and, con-
- sequently. any urge for economy.
. At the same time, it is necessary
to vest fairly wide discretion in
those to whom the administration
is entrusted. Parliamentary .on-
trol over finance is"—and here, Sir,
I emphasise it—*"intended for the
purpose of attaining maximum effi-
- ciency at the minimum cost to the
tax-payer. It essentially means a
thorough scrutiny of the accounts
with a view to avoid waste and sug-

1 get ways and means for economy
conslistent with efficiency and the
needs of the State in respect of all
branches of its activity”

My submission is that when this Bill
" is placed before the House with some
“important modifications or amend-
ments, this House is entitled to scrutl-
“nise the activities of this particular
Corporation as carefully as possible.
"The Government is assuming that a
certain section of the House is inimical
-to this Corporation, At least, as far
as I am concerned. I can very well say
that the industrial future of this rcoun-
“¢ry, the industrial development of this
country, is ari urgent necessity and we
should try to over-ride party feelings,
party slogans and try to help even the
~Government if it is really aiming at
industrial development of the country.
If this Industrial Finance Corporation
"is going to be one of our instruments
“for advancing the cause of industry,
‘ then it needs our help and it deserves
~all our sympathetic co-operation.
Therefore, we sought certain informa-
tion. Of course, I do understand that
those who are in charge of the aflairs
of this Corporation are human beings
“likely to err and human nature is, Sir,
we jnow what it is. I may repeat a
ﬂ!o" of Kabir. He has stated:

AAT AT FUR T F AT
qu e )
#R o= w1 Afg faor @ F=
o FT FoE

The meaning is that it is natural,
~whenever any individual is in charge
--0of any Corporation or any institution
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which Is dealing with crores of rupees,
for him to first see to his own interests,
then the interests of his relations,
particularly the interests of his sons-in-
law and brothers-in-law and other in-
laws. Then if something is left, to zee
to the other interests,

Bahu Ramaarayan Singh: Party men,

Shri 8, 8. More: So many umes,
complaints have been voiced on the
floor of this House that favouritism
and nepotism are the banes of our ad-
ministration. When the affairs of a
Corporation are belng placed Leyond
the close scrunity of this House, then,
Sir, it gives foundation to a super-
structure for suspicion. Therefore, it
would have been much more in the in-
terests of the Government themselves to
disclose this information. I would say
as a friend of the Government that
they have begn unwisze in denying the
information, In their unwise enthusi-
asm for securing the interests some
limited concerns, they have unneces-
sarily given ample ground for the op-
ponents of the Government to think
that everything is not as we expected
it to be and therefore Government is
interested in hiding something 'shady
behind a sort of purdah. OQOur ladies
are discarding purdah and our Govern-
ment is adopting the purdah abandon-
ed by them. Let all transactions be
in the open. If certain loans have
been advanced to corporations which
are undesirable, then let us have the
opportunity of going through these
things. The small dole of information
that has been gi#en to us speaks
volumes. We expected that the per-
son who had the charge of this will be
a man who would care less for his own
interest. If any one is asked to distri-
bute the amounts, he should be one
wt~ would say ‘let everybody else get
something and then if possible, if any-
thing remains. I will extend my hend
to get some thing for myself”. .

Shri B. Das (Jajpur-Keonjhar): Has
anybody that power which you are
enunclating?

Shri 8. 8§, 8ere: I think my friend
will have his own opportunity to raise
this question, My submission is that
the information that was disclosed to
this House shows that Mr. Shrl Ram,
who happened to be the Chairman had
substantial interests. as Managing
director, in some of the companies
which were given some loans. Now,
to justify his acts, be has advanced the
argument that his are the only come
panies which are prompt in paying the
instalments-and they are not default-
ing. Well, I pay them compllments
for that. but I am oblecting to the ini-
tial distribution of the loans them-
selves. I have a shrewd suspicion that
all the information has not been
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:given to us. Mr. Shri Ram only sayz
that he happens to be the managing
,parvtner in these three companies. but
there may be other companies to whicia
loans are advanced, in which ne may
&e only the chairman or one w»f the
directors. All that information is not
supplied to us. I do say that he has
not acted in the interests of tie coun-
try, He gives ample room for think-
ing that he has acted more in his 1ndi-
vidual interest and that he is hardly
the type of Chairman who would in-
spire confldence in the country at large
or the industrial int;rests concerned.

7te authority of Parliament has
teen flouted and it is being asked to
rush through with a measure without
placing at its disposal the necessary
mnaterial which may enable it to sub-
Jject all the transactions done by this
Corporation to close scrutiny. You,
Sir. were pleased to rule that Govern-
anent should disclose all the informa-
tion that is reasonably and justifiably
asked for by some sections of the
House. but Government did not even
respect your ruling. Therefore, Parlia-
mentary democracy even at the in-
<eption is assuming a sort of dictato-
rial tone, and this augurs ill for the
future.

With these preliminary remarks, I
do compliment the Government for
their efforts to finance industries, but
let me also subject their policy tu some
scrutiny. What is our objective? The
Congress Party, after it came to power,
issued a statement of tpolif:;r about the
depeliopment of indusfries on the 6ih
April 1948, It divided the industries
into different categories such as basic
industries. large scale industries and
cottage industries. Now. this Corpora-
tion is supposed to help big busiaess,
I do want to ask the Government and
particularly Mr, Tyagi what is meant
by this. I would expect Government
to concentrate on industries which are
not yet advanced, or industries which
have not yet started in this country.
In this connection, let me read to you
a few lines from the latest Fiscal
Commission Report. After referring
to the fact that our industrial progress
compared with our population, area
and material resources Is almost negli-
Zible, the Commission proceeds to
state in para. 36, page 33, as follows:

“But there are notable deficien-
cies. India has only a few heav{
capital goods industries. Machi-
nery and machine tools. non-fer-
rous metals, electrical engineering
goods, automobiles, tractors, prime
movers and heavy chemicals are
sume of the basic industries which
are non-exisient or still in their
infancy.” .
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My contention is that Government
should concentrate their fipancial re-
sources on these industries. instead
of doing that, this Corporation has
advanced huge loans to the textile in-
dustry, The textile industry has been
receiving protection for a long time,
and it has reached a stage where there
is over-production and we have to
hunt out foreign markets. The same
argument can be advanced as regards
the sugar Industry too, My suggestiom
is that instead of helping these indus=-
tries which can stand on their own legn,
Government should help others that
are unable to stand on their own legs.
That is the only right way in which
this Corporation ought to function.

Then there is another point which I
find is not being taken into account.
Why are the Government and this
Corporation not concentrating their
resources on the production of capital
goods? My fear is that we are ahll
being dominated world powers
Britain was one of our exploiterw.
America Is now seeking new markets
to serve as outlets for her extra pro-
duction. She is holding the economic
strings in its hands, We are seeking
a loan from the International Bank for
Reconstruction and Development. Mr.
Tyagi was pleased to say that we are
one ef the founder-members of- this
Bank and therefore it would not be
valid to contend that it is an imiperia-
list organisation. Let me give you
some filgures. According to the latest
report of this Bank for 1951-52, fifty-
one States are its constituents and the
total voting strength is 97,285. Out of
this total. the United Kingdom has
13,250 votes, that is, 13'62 per cent.
The United States has 32,000 votes that
is 3289 ver cent. France has 5,500
votes. The total votes of these three
imperialist countries put together come
to 5230 per cent. 'Thus, three coun-
tries combined together hold the cap-
trolling strings. They will see that
the funds at the disposal of the Warld
Bank are advarrced to any Asian or
backward country in such a manner
as will stifle the growth of key indus~
tries. A contradiction always pre-
vails between the industrial interests
of the imperial countries and the in-
terest of the struggling backward caun-
tries which are trying to get help
from this Bank. These imperial coun-
tries may not say it openly but they
will indirectly try to stifle the develop-
ment of capital industries. There-
fore. while I am not out against the
foreign loans—because 1 do know that
under certain circumstances we must
have them—my submission is that this
particular Bank gives room for this
kind of suspicion. 1 do not want to
condemn it, but one must concede that
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this intermational body can be an Im-
pediment in the way of our progress.
All these countries are inimical to us,
Since the 15th August 1947 when-Con-
gress came into power, perhaps a
traasformation has come over them.
You know the story of Ram. The
moment be touched a stone slab a
beautiful lady came out of that siab.
Does Mr. T'yagi contend that the mo-
ment Pandit Nehru touched the hlack
bearts of these Imperialist Powers
overnight they became white angels
and they now generously and without
any reservation are striving their best
%0 make India one of the foremost
industrialised countries of the world?
I have got my own doubts and there
are many hon., Members who enter-
tain these doubts with some justifica~

3 P :

Then, we wanted further infurma-
tion to find out whether the Industrial
Finance Corporation is striving for
even development of the different parts
of the country. You will concede, Sir,
and even the Treasury Benches will
concede that all parts of India are not
uniformly industrially developed, India
is a vast country with different condi-
tiaps prevailing in different parta.
Some parta are industrially advanced
and some parts are backward. Gov-
ermment will have to use their influ-
ence and use this particular instru-
ment in their hands for advancing the
cause of the backward “erritories.
Whetber the Corporation is discharg-
ing this responsibility is one of the
points which one can very well raise
imn this House. In this connection I
would like to quote some figures, which
Mr. Tyagi was very prompt in supply-
ing me, because the report of the Cor-
poration is very scrappy and does not
reveal any information.

Rupees four crores and 20 lakhs were
advanced as loans to the Bombay State.
Let us take the regional distribution of
these loans. Greater Bombay grt Rs.
two crores and 39 lakhs distributed
among eleven companies. In Maha-
rashtra nine companies among them

Ri. one crore and 32 lakks. In
Gujrerat flve companies among them
got Rs. 49 lakhs 50 thousand and Kar-
natak zero.

Shel M. C. Shah: Because thece is
no industry.

Skrl 8. 8. More: Therefore, my con-
teption would be that if you have got
shese funds, you must make an honest
eflort to start some companies in Kar-
matak because even Karnatak contains
some material resourcezs which can be
developed.

3 DECEMRBER 1052 Corporation {Amend-
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I may in this connection remind the.
House that when the Industrial Fin-.
ance Corporation Bill was fArst pre-
sented to this House in 1948 Mr.
Shanmukham Chetty happened to be
the Minister in charge of the Bill, He:
assured thie House that the formation
of this Corporation with its financial
resources would encourage and give an.
incentive to the formation of public
companies for the development of
industries. I should like to know from.
Governinent whether this hope expres-
sad on the floor of the House by Mr.
Shanmukham Chetty has come to be:
realised?” If Karnatak has no induse
tfies it is the respoasibility, I may zay
the first responsibility of Government,
:olsee that Karnatak gets some indus-

ries.

Shri Tyagl: May I here inform my
hon. friend that out of the tota! loans
advance of Rs, 15-23 crores, Rs, 579
crores represents loans sanctioned for
new types of industries—manufacture-

of new lines of industrial production
in India.

Sbri 8. S. More: That 13 no reply
to the point I am making. Théy may
be giving loans for new concerus, for
establishing industries where indus-
trialisation has already made some
progress. If Karnatak, as the [inister
was pleased to say, has no industries,
what have Government dorte to ad-
vance the industrial interests of Kar~
natak? o

An Hoa. Member: Is it the duty of
the Corporation to serve the industry?

Shri 8. 8. More: One learned Mem-
ber is pleased to ask me whether it is
the responsibility of the lorporation?
I would refer him to section 6. It is
said that it will be Government wi:ich

. will be giving insiructions regarding

its policy to the Corporatior:. Let Mr.
Tyagi or Mr. Shah say that Govern-
ment is not interested in ad+-ancing the
industrial interests of backward areas.
Let them say so for the satisfaction of
the hon. Member who interrupted me.

Taking into consideration the area
and population of Maharashtra sufii-
cient funds have not beer given to
Maharashtra. But compared with
Karnatak, I may say I am in a better
position. Then I would particularly
draw attention to loans granted to
Greater Bombay—Rs. two crorves snd
30 lakhs. I need not remind this
House of the saying that one shou'd
not place all his eggs in one basicet,
As a matter of fact, the industvial con-
centration in Bombay ought to be
relieved. Bombay capitalists must be
forced to decentralise, and take their
industries out of Bombay, But they
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are not doing it. The Corporation can
very well use its Infiuence ard it should
be one of the terms of accommodation,
= because the rules do provide tliat the
Corporation can fix some conditions
about the location of industries. I

do not know what will happen to so

much of loan given to Bombay, because
we are now in the midst of a depres-
glon and possibly the number of de-
faulting companies will be going on in-
creasing.

Now, I propose to make ovne or two
observations about the meusure that is
before the House, In clause 2 it is
proposed to add the words “or in ship-

ing”. May I ask whether a@griculture
s recognised as one of the industries?
It is not. Take for !nstance the dairy
industry. Supposing one starts a
dairy on a big scale for the purpose of
providing milk. Then what about
mechanised agriculture? Now we
must start looking upon agriculture as
an industry. The Fiscal Commission
has stated that there cannot te {adus-
trial development unless agriculture is
advanced.

Mr. Deputy-Speaker: I ain afrald
the hon. Member is going far borond
the scope of the amending Bill, The
Bill seeks to amend the Industria!
Finance Corporation Act bty the sddi-
tion of some provisions. But to go to
the root of the Act itself is not right.

Shri S. S. More: My only eoint is
that Government should widen the
scope of the definition of industrial
concern so as to Include agriculture.
Of course, it is only a suggestion for
Government to consider

Mr. Deputy-Speaker: The hon. Mem-
ber will kindly confine his remarks to
the Bill uhder discusslon.

Shri S§. 8. More: Now I come to
clause 3. The number of directors
who can be appoinced by Government
is heing increased from three to four.
When the Bill was-oresented in 1948,
‘the Bill provided for two directors to
be appointed by Government. When
it returned from the Select Committee
the number two was ralsed to three
and the managing direclior was the
fourth. Now another attempt is
being made to add to the number. The
explanatory note on page 11 suys:’

“In view of Government's res-
ponsibility on account of ithe gua-
rantees given by thc¢ Government
in terms of the Act and also to
enable pr:iJeg representstion being
given to all interests, provision is
being made for the nomination of
four Directors instead of three as

353 PSD
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at present. The Deputy Mannzinf

Director of the Corporaiion wil

be included in the Board of Direc-

tors of the Corporation without

voting rights.”

I wonder whether by adding one
member to the present number they
can think of representing all interests.
Either they are not disclosing ll the
facts or they are not giving us proper
explanation for this increase. Gov-
ernment, I very much regretl o state,
seem to be out to create posts, begpuse
different interests, not lndustrial or
bona fich: legitimate interests. but
other party and political interests have
to be satisfled, And every time we
are adding to the number ol posts that
are at the disposal of Government.
This we must deprecate because that
lends room for nepotism, favouritism
and jobbery.

An Hon, Member: All sorts of cross
currents.

Shri 8, 8, More: There is one more
provision. In clause 6 it is said that
the managing director shzll be remov-
ed only if there {s a two-thirds majo-
rity. We find a similar provision in
some of the Acts relating to the
management of local hodies. For in-
stance in the Bomhay Boroughs Act,
the Local Boards Act ete, it {s pro-
vided that the chief ¢¥icer or engineer
shall not be removed unless tliere is a
two-thirds majority Why that sort of
sinister provision should be enacted
here, I fail to understand, If the
capital is supplied by the Government,
if the whole organisation is under the
control of the Government, why should
not the Government have the power,
without this restriction of two-thirds
majority, of coming to a decisinn them-
selves about the removal of this man-
aging director. My submission is that
if this provislon is kept tharve, passibly
we shall be giving an instrument to
the managing directcr to play one
group in the Coroonration against
another and possibly a two-thirds

- majority will never be realized with

the result that a man who is un-
desirable possibly to the majority will
still continue to be hanpering the work
of the Cormoration. [ strrngiy abject
to this particular vrovision,

I wanted to say so marny other
things. but since you dcsire that |
should be very short I would rather
say that Government should take into
consideration the liferent construe-
tive suggestions which have been made
in this House, particularly by the Mem-
bers of the Opposition. It would have
been well if Government had accepted
the motion for referring ihe Bill to a
Select Committge. We are out to help
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the Government as far as this parti-
cular matter is conceined, provided
the ground for our reasonable dlatress
is removed by Goverament as early as
possible,

There is one morz point on which I
should like to conclude my specch, .1
have nothing to say arainst Mr. Shri
Ram, Mr. Shri Rua:n hagpéns to be
the Chairman of the Corpuratiin...
view of the revelations. waade 1 \uuuld
rather say that Government should in-
troduce a clause in this Bill just as we
have a section in the Tariff Commis-
sion Act that a person who happens to
‘be, or who is to be appointed, on the
Tariff Commuission shall not have uany
personal existing interest in any busi-
ness concern, That sort of proviso
would have been muth welcome to
this House. Then possibly ai! thesc
suspicions would not have auy ground
for existence. Of courre. it was con-
tended that when a loan was sanction-
ed in favour of a psrticular company
and if the man intercsted. in that
company happened to be a director,
he remainsd non-votiag. But we know
there are associations of persons whose
policy Is ‘I scratch y2ur back and yol
scratch mine’. That is the  policy
which governs such acsociations ol
cavialis s. Therefore, I would say
that if this Corporation is to remain,
like Caesar's wife. above susoicion,
Government have to sce to it tha! the
Chairman of the B-ard or the Direc-
tors. particularly the Cl.airman, shall
not be directly associated with any
‘particular concern in this country. I
believe that in this country even
amongst the big business there are diff-
erent sections. Sri Ram, - Ganshyam,
Ramkrishna—all these godly names
are monopolised by these monopolists
of difterent sections and they are fight-
ing with one another. It is one of the
contradictions of big pusiness. ‘lhere-
fore, I would ask: why one particular
section should be given this potent in-
strument in its hands and why #he
other section should nct get the chance
by rotation. Therefoze. it is time
for Government to *hink of replacing
the present Chairman by some other
person who may be equally competent,
Possibly, we may get swime opportunity
next time when we talk about this
measure. Why not a political worker
who has no present financial inierest
in any concern? Sir, a oan like you
would inspire confldence.

Mr, Dcputy-Speaker: I would re-
Wuest hon. Members not to draw in my
name. I do not want ‘o use any other
word than that. Then &nother hon.
Member will say ‘hat fam a bad
Yellow!

Cofporation (Amend- 71538
ment) Bill

" 8hri S. 8, More: I am sorry

Mr. Deputy-Speaker: I am not atir-
buting any motives. But it i3 rather
a delicate matter and l¢t not the Chair

. be brought in.

Bhri S, S. More: Sir, I did not refer
to you in your capacity as the Deputy-
Speaker. I have the pieasure to work
with you on different Committees and
I do know that you have the tvapacity
oY acting above parly ccnsiderations «r
party notions. And that is what prom-
pted me to make this observation.
But if you do not like it, I withdraw it;
and with no apologies, Sir.

Shri B. Das: It is gratifying to find
that exceot the feeble voice of my
{riend Babu Ramnarayau Singh the
House i3 unan:mous ihat there should
exist a Corporation like the Industrial
Finance Corporation. Even my friend
Babu Ramnarayan Singh in 1948 was
unanimous witn us that such a Cor-
poration should be established. I was
very pleased to know from my friend
Shri Gadgil that he is afraid that the
control of the Government of India
over the Industrial Finance Corpora-
tion and other State Corporations like
the Sindri Fertilizer Factory, the Peni-
cillin Factory, the Telerhone Company
and others. is not adequate, I find in
this Bill that the Finance Ministry has
introduced the Awuditor-General to
controfthe accounts of the Corporation.
My friend Mr. Gadri! kriows that this
was the first big Bill introduced in
1947 when we were in the infancy of
our Independence. Naturally at that
time the House did not suggest, could
not suggest that the Auditor-General
should come in. But Mr. Gadsizil may
recollect that when his next Bill, the
Damodar Valley Corporation Bill, was
Jintroduced some of us insisted that it
should not only pay income-tax but
that it should be subjected to the con-
trol of the Auditor-General I am
divulging no secret. but in the Publle
Accounts Committee this aspect of the
question—the authority of the Comp-
troller and Auditor-General cver State
Corporations and purchase of Govern-
ment shares In other Companies—we
have discussed very often. We have
discussed it with representatives of
the Finance Ministry and we have
tentatively come to the conclusion that
the Auditor-General must be associat-
ed. The Auditor-General has often
exoressed the view that whenever ths
Giovernment of Ind’a have a State
Corporation they should introduce a
Bill on the floor of the House, as in the
case of the Damodar Valley Corpora-
tion. and every such State Cprporation
should be governed by a statute of
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this House and the Auditor-General
should have full control, It is a
lacuna. If my friends. in the Finance
Ministry were alert and alive they
would have broughtearlier an amendinp
B:ll for having the Auditor-General's
control although I know the Auditor-
General occasionaily takes notice of
the accounts of the Corporation.

My friend Mr. Sarangadhar Das—I
find that he is not here—referred to
some textile mill named ‘A’ in Orissa.
I wish to tell the flouse that I hgppen
to be a director of one of those two
concerns. (An Hon. Member: Of A’
or ‘B'?) 'A'. ‘B’ is not {functioning.
Most of my friends know that I am a
strict observer of financial rules and
principles. When the Finance Cor-
poration sanctioncd some loan, of
course on mortgage of property—not
through the charity of Mr. Shri Ram
or throuzh the charity of the managing
director of the Finance Corporation—
I felt that all the conditions of the
Industrial Finance Corporation Act
were being fulfilled. I never felt at
that time—I am a very suspic'ous
man; the Chairman of the Public
Accounts Committeec has to be a very
suspicious man—and I never felt that
any underhand work was there. This
is bty the by. But I wish to tell the
House that at no stage, the Industrial
Finance Corporation has advanced
money in the air. A passage was
quoted from the Chairman's speech
that somewhere money had been
advanced without any security or
credit. It is for my friend Mr.
Tyagi to examine and see why it was
done. The whole Executive Com-
mittee of the Board or the Managing
Director should be punished if that has
been done so.

Sir, you and I, you were the Chair-
man of the Select Committee of the
Industrial Finance Corporation Bill,
made tremendous effort to see that the
country is developed industrially. We
were at the infancy of our Indepen-
dence. In the month of November
1947 we wanted rapid industrial deve-
lopment in the country while our
capitalist friends—some of them are in
this House went to America, went all
over and canvassed that the Govern-
ment of India, this sovereign Govern-
ment of India, will not be supported
financially by the capitalist group of
T.S.A. At that time we were depleted
of finances just . after partition. @We
demanded that the Industrial Finance
Corporation must be established. It
was established. Sir. you and I fought
hard for three months. The subject
‘was discussed. We wanted it to be a
State Corvoration. Mr, Tyagi was
not = member of that Committee, the
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Select Committee. This is the frst
Financlal Corporation we wese Sad-
lishing.s Mr. Shanmukham Cbetty
gave-us the assurance that it would
soon be converted into a State-owned
Corporation. :

Some of us are not~—at least I am
not—very fond of the capitalist group.
We know particularly of that treachery
in 194748 and how difficult it was %o
plan development of industries! But
since then what has happened? We
have established the Rehabilitation
Finance Administration with State
Finance of Rs. ten crores. Our finan-
ces are in a more iiquid state. If this
Bill is to be introduced today, no
Member of this House, not even the
Congress Party Members will support
this systemm of financing; Ouisiders
will not have to be brought in.

My friend Mr. Ramnarayan Singh
was always speaking against the Party
when he was a member but thisisnot a
Party Bill. 'This is a national Bill.
in the national interest, in the interest
of national economy. My friends, Dr.
Mookerjee and Mr. Hiren Mukerjee,
have pointed out certain defects. The
defects pointed out by many Speakers,
particularly by Dr. S. P. Mookerjee and
Mr. Hiren Mukerjee should be ana-
lysed and examined. Of course,
there were political observations. 1
respectfully differ in certain political
observations. Mr. Shanmukham
Chetty used to meet us constantly
and made us happy and contented.
He stated on the floor of the House that
within five years the Corporation
would be nationalised. @~ Why not ac-
quire the shares worth {hree crores
of rupees? Why give subvention for
depreciation reserve and for guaranteed
interest? Why are the charges rightly
or wrongly levied by various party
leaders, by promirent Members of
this House? I do not disagree with
some of their observations. I do agree
that. there may have been jobbery and
partiality in some cases. I exam’ned
now and then the list of directors in
the Industrial Finance Corporation.
My friend, Mr. Ramalingam Chettiar
was a director. He represented the
great Province which you reoresent.
After that it has all gone to Bnmbay.
I find only one renresentative of Bengal.
Mr. B. N. Mookerjee. Accidentally all
gg:ials have come from Bombay

e,

Mr. Deputy-8peaker: The hon. Fin-
ance Ministgt_' comes from Maharashtra.

S8hrl B, Das: I may say the hon.
Minister is domg a very thankless task,

8hrl Tyagl: There is also a ‘poesibility
of Indians rising above provincialism.
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Sbri B. Das: I am very glad Mr.
Tyagl says like that. My frlend haa
still too much of over provincialism. I
am a man who Is above provincialiam,

Mr. Depnty-Speaker: The hon. Mem-
ber will kindly address the Chair.

Shri B. Das: Yes, Sir. When we were
ruled by the foreighers we gave in
1934 Rs, five crores to the HReserve
Bank for its Reserve Fund. If today
this Industrial Finance Corporation is
made into a State Bank, whatever is
wanted, the Government of India
should easily sanction it as Reserve
Fund. When the Finance Corporation
become State-owned there must be
industrial advisers. Let there be a
paid Chairman., Today, the Chairrnan
and directors are getting perhaps Rs.
100 or 200 and travelling allowance,
etc. My hon, friend Mr. K. K. Desal
is here and he is a director. He may
tell you what little remuneration he
gets. It is better to have. a paid
Chairman, It is better to have a
managing director who is under the
control of the Reserve Bank of India,
the Finance Department and us, Parlia-
ment, rather than have the provision
that 2/3rds majority of the directors
and shareholders must pass a resolu-
tion and then the managing director
could be dismissed. @ Why this play?
After all, those capitalists who worked
against us in 1947-48 have got the
advantage: not the people of India.
Therefore, what 1 ask the Government
of India is this; Today, it is 1952 end.
The year 1953 will be the 5th year.
Why do not the Finance Ministry or
the advisers of the Finance Minister
advise hin®that the assurances which
Mr. Shanmukham Chetty gave—-he gave
these assurances here on thefloor of
the House, in the lobby, outside, in
the Select Committee--should be ful-
flled? The former Finance Minister
was ag keen a Congressman as my hon.
friend Mr. Deshmukh.” We took him
as a Congress Minister.

Shri K. K. Basu (Diamond Harbour):
That was the tragedy.

Shri R Das: I have noted that my
hon. friend Mr. Tyagi wants that this
Bill should be passed immediately in
this House, would have preferred
a two days' discussion of the Leaders
of Parties to settle points of difference.
This bac not been done, We cannot
delay th~ Rill. We will pass it.
I think the six months rule will not
arplv and hooe that thy hon. friend

Mr. Tyael will bring an amending Bill

In the next session to make this Indus-
trial Finance Corporation a State-own-
ed - Corporation. @ We have spent a

crore of rupees on that pre-fabricated
housing factory. It has gone (An
Hon. Member: to dogs) It doea not
exist. 8Some foreigners are going to
consider if it could function. Always
the foreigner will come to rescue or
advise! The first consideration should
be our honour, the honour of Parlia-
ment and the honour of the country.
The promise of the previous Finance
Minister that this Industrial Finance
Corporation would be made State-own-
ed, shonld be fulfllled. We do not
want any outside shareholders, be they
bankers or insurance men. The new
Banking Companies Act, gives Gov-
erument complete controj over bankers,
They cannot wriggle out of the hands
of the Finance Minister and the Re-
serve Bank. They will have to do
what the Finance Minister and the
Reserve Bank desire them to do. At
that time, we had no money. But,
now, we have become very well estab-
lished. Financially we are a success.
Thanks to Mr. Tyagi, Income-tax
evaders are paying up. I expect they
will pay more if he applies the Pre-
ventive Detention Act and puts the
evading capitalists in detention. For
that the Minister will have to take
courage and put them In detention
under the Act. so that tax evasion
could be eradicated.

Shrl Tyagi: Will there not be thre
danger of its being used by party Im
power for their party purposes, if it
were an absolutely governmental
affair? There would again be the diffi-
culty, with so much power and crores
of rupees and patronage, perhaos the
party in power might misuse that. 1t
may not be better.

Shri B. Das: I agree that the Finance
Minister must consider those aspects.

No State Government has applied
the Preventive Detention Act to arrest
corruptors except perhaps Bihar.

[SHRT PATaASKAR in the Chair]

It was repeatedly pointed out by Dr. ’
Katju that he would apply the Act
against black-marketers and corruptors.
But, this has not been done. Why
are Governments afraid? The whole
House—-I can_assure on behalf of Mr,
Hiren Mukerjee also that he will give
his full support—will support the Gov-
ernments ¥ they arrest black-mar-
keters. There will then be no black=~
marketing or corruption in India.

Babu Bamnarayan Singh: How will
you then fight election?

Shri B. Das; As if my¥ election Is in
my hon. friend’s hands! It will be
five Yeary hence.
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Some observations have been miade
about foreign financing from World
Bank, about limitation to one crore to
one party etz. Though I agree with
the limitation at one crore of rupees,
I suggest that there should be an
amendment that a crore of rupees
should be given only to the shipping
companies when the Finance Minister
aﬁproves ofitt I know very few
shipping companies who pay any divi-
dends. I want the Finance Minister
and particularly this Corporation not
to advance money as loans for ships,
unless there is any hope that shipping
companies will pay dividends. Some
shipping companies do not pay any
dividends. It is all eaten away by
the managing agents, or what happens,
God alone knows, That point should
be carefully considered. Apart from
the recommendations of the executive
committee of the Corporation, the
Finance Minister must examine the
question of advance to shipping com-
panies. We are all afraid of inflation.
We are going to increase inflation if
we go on advancing money through
this subsidiary bank the Industrial
Finance Corporation to concerns that
will not earn profits. Of course, 1
recognise that shipping, banking and
insurance are the three main items of
yardstick of our sovereignty, Without
these we cannot be a great nation. Let
us give it in one lump sum grant. Let
us purchase shios in addition to what
we build at Vizagapatam. India did
not buy in 1948-49 when good offers
came from Japan. Good offers came
from America also. Now, of course, we
will buy ships at higher prices, Let us
make a present of them and let us
make the country know that it is subsi-
dy to the shipping industry. Let us not
clothe it in the language of an Act and
make the Industrial Finance Corpora-
tion subject to the criticisms that I
am anticipating and that I am levelling
today. :

L]

1 support the Bill and 1 hope my
hon, friends Mr. Tyagi and Mr. Shah
will fulfil the assurance given by Mr.
Shanmukham Chetty and bring an
amending Bill in the next session to

make the Industrial Finance Corpora-.

tion a completely State-owned institu-
tion with a paid Chairman and not
with a plutocrat as g part-time Chair-
man,

Shrl V. B. Gandhi (Bombay Llty—
North): I wish to begln by saying a
ood word for the Industrial Finance
orporation. I think it is constitut-
ed on sound and enterprlsing lines.
On an impartial assessmient of it
functioning during the last four years

Shah in his speech.

of its existence, it will be found +that
it bas done exceedingly well It pro-
mises to do better in .the years to
come.

~In the debate that has been going
on here for ihe past few days, many
things have been said in criticism of
the working of this Corporation.
Some harsh words havz also been said
about the management of this Corpora-
tion, These are serious matters and they
ought to be considered, and I propose
to deal with a few of them before I
sit down, But, above all, let us re-
member one thing, that this Corpora-
tion is doing good work, that it is do-
ing necessary work and we ought to
help it in the manner proposed in
this apending Bill.

Now, I will have to be a little abrupt
in my approach for want of time.
Among the several ways in which we
wish to help this Corporation, there is
one way and that is to give it increased
finances, We are trying to do that by
amending section 27 of the original
Act, The amendment, or rather the
principal amendment that matters in
the amending Bill before this House is
sub-section (2) of the new section 27
which we wish to substitute for the
original section 27 of the principal
Act. Now, this sub-section provides
for power for the Central Government
to guarantee loans received by the
Industrial Finance Corporation from
the International Bank for Reconstruc=
tion and Development. With this pro-
vision in sub-section (2) of the new
section 27, the way will be open for
the International Bank for Reconstruc=
tion and Development to advance loans
to industries in India and for our
Corporation, the Industrial Finance
Corporation, to receive these loans.
The absence of such a provision in the
original Act has acted for all these

. Years as a barrier against this flow of

desired investment. The question that
therefore arises is: how is it that this
provision was not included in section
27 of the original Act? If we turn to
the Statement of Objects, we look In
vein fqr any explanction., However,
the Statement of Objects, in utter
frankness, makes one admission and
that is. that “this Act is being amend-
ed to authorise the Central Govern-
ment to guarantee the loans”. Now,
we are waking up to the need of this
provision at this late hour. The only
explanation we find §s the exolanation.
given by the hon. Minister Mr, M. C.
And he save:

“When this sectlon”—he . ia re-
ferring to section 27—"was dratted,
however, the exact mechanism and
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procedure which would be iavolv-
ed in such "borrowings were not
clear.”

Now, that is the explanation, and 1
want to suggest that this explanation
does not convince this House very
much because it is a thing that should
have been very plain from the very
beginning. Our country has been
an original participant in the Inter-
national Bank from its very inception.
We are an important member; we are
one of the flve powers that have the
right to appoint an executive director,
and qur executive directors are there
in Washington all these years, and
such a simple thing as the procedure,
or rather, the exact mechanism. and
procedure, as the hon. Minister calls
it, should be known. In the articles
of Agreement or the Constitution on
which the International Bank is based,
it is clearly stated that this Bank wiil
be empowered to advance loans only
to projects sponsored by Governments.
If. however, the Bank wishes to ad-
vance any loans to industries in any
country, those loans have to be gua-
ranteed by the Government of the
country or by the Central Bank of the
Country or by any institution equiva-
lent to the Central Bank. This fact is
there in the articles of Association, or
articles of Agreement. as they call them.
This fact has been repeated every year
in the annual report of the Internation-
al Bank for Reconstruction and Deve-
lopment. I shall just read here what
appears in the latest annual report of
the Internmatioonal Bank., It says here:

“In the first place, the articles
of Agreement require that all loans
to any non-governmental bor-
rowers must be guaranteed by
the Government or by the central
bank or its equivalent of the
country in which the project to be
financed is located.”

It has caused many of us to wonder
that our Ministry and our Secretariat
who are wusually so ciicumspect and so
well-informed should have allowed this
slip in the original Act and should have
put up this barrier that has withheld
the free flow of these investments
which would help otr industries.

1 shall not go further. But there is
another statement in the Minister’s
speech which also indicates a certain
amount of vagueness of understandjog
of the exact nature of the loans that
the International Bank advances and
which we would lke tn aceep! from
that Bank

- ment) Bill

In many of the notable speeches
during this debate, a lot of attention
has beeén concentrated on the distri-
bution or the way the funds were dis-
tributed by our Industrial Finance
Corporation among the applicants for
loans. ‘There is a risk, if we concen-
trate too much of our attention on
this aspect of the function of the
Industrial Finance Corporation, of our
taking a very one-sided view of the
real function of the Corporation.
After all. this Industrial. Finance Cor-
poration’s function is not similar to
that of the Postal Money Order peon
who goes out every morning and
distributes moneyY. No. It has to do
something else, perhaps a little more
important ‘than just this distribution
of funds; and that is, this Corporation
has to produce its own finance. This
Corporation has to ‘mobilise the sav-
ings of the community. This Cor-
poration has to direct these mobilised
savings for the use of industry. That
is precisely what it does. This is not
a Corporation like the Export Import
Bank of Washlngton which is com-
pletely owned by the Government of
the country. After all, in its Rs. five
crores of paid-up capital. the Govern-
ment has contributed only* Rs. one
crore.

Mr. Chairman: May I suggest to the
hon. Member to be rather brief so that
I can just accommodate another Mem-
ber for some minutes more.

8bri V. B. Gandhl: So. this Corpora-
tion is after all a credit institution,
and we are fortunate that we should
have here men—it is a big job—bilg
enough to handle that job. 1 shall
only come to the last point, and that
Is about this usual suggestion of there
being always some connection between
any investments that come out of
America, and imperialism. I am
referring to the speech of the hon. Mr.
T.HK. Chaudhuri, as also of the hon.
Mr. H. N. Mukerjee. Here we are
not dealing with the American Govern-
ment. We are only dealing with the
International Bank. And the Inter-
national Bank is not an American
Government Institution. It is owned
by 54 countries; there is so much talk
of American control, but let us not
forget the fact that so far as control of
this institution iIs concerned, 67 per
cent. of the voting is in non-American
hands. an] we are an important mem-
ber of the International Bank. Shri
Hiren Mukerjee gave the House an
impression that all these loans and
advances made by the International
Bank are what are generally known
as tled loans. that is to say. with a
condition attached that they shall be

A
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spent only in purchasing Arerican
materials in America. Now I shall
only have to quote a few figures Lo
prove that it is not so.

Pandit S, C. Mishra (Mongl."ayr
North-East): At least this one is.

Shri V. B. Gandhi: I am quoting
from the last annual report of the
International Bank. It says:

“The equivalent of 49 million
doliars was repayeble in Belgian
francs.”

Which means that purchases were
made in Belgiurn, and that the amounts
will go to Belgium. It further says:

......Belgian francs, Canadian dol-
lars, Danish kroners, French
francs......... ”

In all there are nine currencies in
which these loans are
meaning thereby that the amounts
were disbursed in those countries.

So far as the raising of the capital
Is concerned, this Bank issues bonds
not only in America. but recently it
issued loans- or bonds and raised 50
million Swiss francs in Switzerland, a
few million dollars in Canada. and in
other currencies in other countries.

Mr. Chairman: Is Mr. Jaisoorya
Ikely to finish within ten minutes? At
four o'clock, the hon. Minister is to he
called.

Dr. Jaisoorya (Medak): It is now
seven minutes to four, and I shall take
just ten minutes. not a second less nor
more.

The matter is very simple. Have
we in this House got any jurisdiction
over the Industrial Finance Corpora-
tion or not? Under sub-section (2) of
the proposed section 27. the Central
Government. may, where necessary,
guarantee all loans taken by the Cor-
poration under sub-section (1) as to
the repayment of the principal and the
payment of the interest. Again pro-
posed section 27 (4) reads:

“Any loss or profit accruing to
the Corporation in connection with
any borrowing of foreign currency
under sub-section (1) or’its repay-
ment on account of any fluctua-
tions in the rates of exchange shall
be re-imbursed by, or paid to, the
Central Government, as the case
may be.” £

In other wards, the Industrial Fin-
ance Corporation, according to Mr.
Tyagi, wants to eat its cake, and kqep
it at the same time. It wants us to

repayable,.
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help the publlc, but in case anything
goes wrong, we have to guarantee the
loans, we ‘have to stand guarantee for
all this, and make up the losses, and
yet this House is not entitled to any
relevant material. I submit that if
this House has to bear the responsibi-
lity=—I mean the Government, and the
Government is represented by this
House—then we have the right to get
any information we require as and
when necessary. Now, Mr. Tyagi is
making a very big show of it, and I
am surprised at it. Under section 39
of the Act,

“Every Director. auditor, officer-
or servant of the Corporation shall.
before entering upon his duties.
make a declaration of fidelity and
secrecy in the form set out in the
Schedule.”

So, if yesterdsy, he read out a state-
ment from the Chairman of the Indus-
trial Financ2 Corporation, then the
Chairman has broken that oath of
fidelity and secrecy.

Now I shall come to another point.
Here is the report of Industrial Trust
Fund of the Government of Hydera-
bad, 1950 and I claim that we have
some experience of industrial financ-
ing, since it began in 1929, when there
was no Government here. (Inter-
ruption) I meant that our Government
was not here, I think it is obvious that
it meant national Government. If
you will please see the report of that
Trust Fund, you will find that the
amount of money that has been ad-
vanced is there, the names of persons
7> whom they were advanced are there,
the total amounts given to them are
there. and the amounts returned are
also there, and there is mno secrecy
about it.

Shri S. S. More: The Nizam is more
progressive! )

Dr. Jaisoorya: Certainly. It has
been stated that the Industrial Finance
Corporation is not an altruistic body
and that it is not there for charity
purposes, but that hard-headed busi-
nessmen are going to get finance, and
are going to loan it out at 54 or six
per cent. interest. But I was sur-
prised to find that the profits were
only Rs. nine iakhs, and that is for an
investment of Rs. eleven crores; where-
as for our Industrial Finance Corpo-
ration ‘n Hyderabad, it was only Rs.
§.07 crores. and our profits were also
Rs. nine lmkhs for the Ist half year
1950. © That means, for exactly half
the amount of investment, we got the
same interest in'six months, and that
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is In what you call an inefficient Gov-
ernment, People say tbat private
capital is very etficient, and I am sur-
prised to bear that.

Secondly, we in Hyderabad never
said that we are nere only tor the pur-
pose ot shrewd business. This Corpo-
ration of ours was formed so that the
income could be utilised for the deve-
lopment of cottage industries, indus-
trial experimenis and exhibitions,
industrial investigations and survey,
grants to assist industrial and techni-
cal research and scholarships to young
men to obtain industrial training in
India and abroad.

Now there is another peculiar point,
In 1929 when we started, we bad an
investment of only Rs. 59,93,000, and
there were no further investments.
Today, from the income of the last

S0 many years, our capital is Rs.
5,76,81,303, I am really surprised at
the inefficiency of this Industrial

Finance Corporation at the Centre.

A great fetish has been made of the
fact that the names cannot be disclos-
ed, that they are secret. That is
something very funny, From the
report we find that cotton textiles baa
received Rs. 204 lakhs. We tried our
best and we looked up the balance-
sheets of almost all important textile
mills, but we could not find in theit
debit side, any mention of the fact
that they have taken loans from the
Industrial Finance Corporation. I do
not know which mills had received
them. They are not, at any rate, the
old established big mills that we
know. It is for my hon friend to
tell us where they are from. Secondly,
—he can correct me if I am wrong,
and he can deny my statement if I
am wrong—ceramics and glass had
received Rs. 119 lakhs. Out of that
the Glass Factory in Calcutta—please
correct me if I am wrong—has receiv-
ed Rs. 50 lakhs. Kindly tell me who
are the directors of that, and who were
the directors of that.

Dr. S. P. Mookerjee (Calcutta South-
East): I have got a telegram with me
here, Hon., Member might read it
out, without mentioning the name,

Dr. Jalsosrya: “Loan Forty Lakhs
to Sodepur Glass Works" Then,
Kirloskar—] did not want to mention
the name, but I know for a fact—has
received Rs, 50 lakhs. Kindly ask the
Gevernment to Inquire bow many oil
engines Kirloskar bas actually manu-
factured Only some outer shells they
have manufactured. and they are get-
ting unlimjted steel quota. These are
things that are happening.

3 DECEMBIR 1952 Corporation (Amend- 1548

ment) Bill

Shri Tyagk This glass works bas
been taken over by the Government.

Dr. Jaisoorya: I have told you what
I know,

Shri B. S."Murtby (Eluru): When
the loan has been swallowed.

Dr, Jalsoorya: It is surprising that
an oil mill has received Rs. ,50,000,
when there is a glut of oil mills.
Cotton textiles have received Rs. 205
lakhs, and once again it is the same
thing I am surprised at the lack of
business acumen that is evident here,
iney say: “You stand guarantee
for this, you stand guarantee for
that: but we will not tell you
what are going to do with
your money”. That is a rather sur-
prising position. I, therefore, think
that either we refuse to foot the
bill or that we have the right to ask
for information as and when we like.

4 PM.

Finally, one word about this ques-
tion of foreign loans. Opinions are
divided. @You may say what you
like. Mr. Hiren Mukerjee may quote
chapter and verse There i8 a whole
book which appeared yesterday:
Amierican Shadow over India. Any-
body can read it. All the facts are
there. But it seems to me that our
Government has made wup its mind.
It is Iike thal chasle young matron in
Byron's Don Juan:

“One hand she put ‘in his; she
thought it was her own."

Pandit S. C. Mishra: I want to
make a submission, Sirr I am not
spoiling for a fight, but [ want to make
a submission. The Deputy-Speaker
had said that if a Member wished to
speak, he should stand up. From
beginning to the end I have been
standing up and sitting down, Sir, I
find, that a monopoly ls being created
here in the House. This monopoly
should not be allowed to grow.

Mr. Chalrman: I sympathise with
the hon. Member, that he was not able
to catch the eye of the Chair, But I
think it is not proper to say that there
is a sort of monopoly. ‘There is no
corporation here. Of course, so far
as he is concerned; I sympathise with
him, but there might be many others
also like him.

Shrl M: C. Shah: I have heard for
the last few days the speeches on this
Bill of my hon friends with rapt
attention. I thought that thig was a
very simple Bill and pethaps it would
not evoke so much discusslion. I have
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found that the proposals in the amend-
ing #ill have not been toucned upon
except by two or .three-hon. friends,
but the whole discussion has been
centred round the names to be given
out to th_e House.

The working of the Industrial Fin-
ance Corporation has been discussed
and it 1s quite natural that when an
amending Bili comes before the House
Members should discuss the working
of the Corporation. But, I am sorry
to tind that insiead of discussing the
principles of the amending Bill, we
have discussed a good deal about this
matter. It would nave given me great
Dleasure to disclose the names ot all
the industrial concerns who had taken
loans from the Industrial Finance
Corporation, if it were possible for me
to do so. I had to follow the policy
that has been accepted by this House.
In 1949 a question was raised here on
the floor of the House and Dr. John
Matthai, the then Finance Min!ster,
observed in the same way in which
the Minister recently answered the
question on this subject. Reports
were published in 1951, The amend-
ing Bill was there and still this ques-
tion was never raised on the floor of
the House.

And so, it was very difficult for me
to deviate from the policy already
followed by the Finance Minister and
the Prime Minister has already as-
sured the House that after the return
of the Finance Minister this question
would be n up and in consultation
with the fepresentatives of the House
this matter would be decided.

I thought that the House would be
satisfied with the Prime Minister's
assurance and the assurance of my
colleague, Shri Tyagi, that if any
question was raised with regard to
favouritism or nepotism or partiality.
he was prepared to look into that and
to satisty the House on that subject.

I have been in office for only a short
period and since the time I have taken
over office I have been dealing with
this Industrial Finance Corporation.
The amending Bill was to be brought
in. I have looked into all the papers
that were absolutely necessary and
I have already told the House that I
am prepared to give all possible in-
formation, every piece of information
that they want. except the disclosure
of the names which may be held over
for sometime., (Interruptions).

Shri Bhegwat Jha (Purnea cum
Santal Parganas): On a point of
information, Sir.........
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Mr. Chairman: Order, order. The
hon. Minister is not prepared to yield.
Let lum proceed.

Shri M. C. Shah: 1 have found that
there has been some contusion of
thought with regard to the objectives
for wnich tne inaustrial tinance Cor-
poration was  estaolisnea, From
tne speech ot my nieaa, mr. lviore, §
can understand that tnere has been
some contusion of thougnt. Tne Inaus-
trial Finance (orporation was estab-
lished o help those industries wnich
were establisned or were in tne pro-
cess of being established. The inaus-
trial Finance Corporation never
thought inat it could cater to the
entire inaustrial needs ot industrial
finance of the country. ‘lneretore,
in the original Bl it was provided
that the loans were to be given to the
joint stock limited companies—com-
panies which had registered under an
Act of the Centrai Legislature or
under an Act of the Provincial Legis-
latures or under the Co-operative
Societies Act and engaged in the
manufacture or processing of goods,
for mining and for generation of
electricity or power.

Here much has been made about the
industries which were given help and
which were not given help. It has
been said that new Industries were
not given help. My hon. friend, Dr.
Lanka Sundaram, referred to the
remarks in my speech when I said
that this Industrial Finance Corpora-
tion had to supplement the capital
which was not available or when
accommodation could not be had from
commercial banks or from the capital
market. I maintain that this Indus-
trial Finance Corporation with its
I'mited resources—only five crores
paid up capital—has tried to serve
the economy of the country to the
best of its ability.

I shall come to the working of the
Corporation, to certain criteria and to
certain questions posed by my vener-
able friends, Dr. Syama Prasad
Mookerjee, Dr. Krishnaswamy and Dr,
Lanka Sundaram, very soon. But be-
fore that, I repeat what I said in the
beginning, that the Industrial Finance
Corporation is to supplement the
financeg rather than provide all the
finances of the industrial concerns.
In 1946, in the post-war period, so
many entrepreneurs had just estab-
lished certain concerns. They had
raised capital. Thev had ordered out
capital goods. They had  iust
purchased lands on which to con-
struct buildings, and because of cer-
tain circumstances, because of the
rise In the cost of capital goods as
well as the rise in the cost of putting
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up buiildings and ail those things, they
found that the capital was short and
they could not go along with their
industries. Therefore, at that time
the Industrial Finance Corporation
came 1n and just helped those indus-~
tries to complete their plang and
get running.

My learned friends have made so
much about the working of the
Industrial - Finance Corporation and
about the help given to the new indus-
tries and to the industries that are
established. I will give the figures,
which I have already given.
Corporation had up to the end of
October 1952 sanctioned 103 loans
aggregating Rs. 15.2‘70,000. Of these,
Rs. 5,78,70,000 were.for new types of
industries. The capital collected by
these new industrial concerns was
then 13,71,58,000,

Besides this, the Corporation has
sanctioned loans aggregating to four
crores and thirteen lakhs for new
industrial establishments to add to
the installed capacity in the country.
For those concerns which were estab-
lished and which had to change their
machinery or to add further machinery
or to modernise the machinery, the
Industrial Finance Corporation has
given flve crores and thirty-one lakhs,
All this, the paid up capital of all
these concerns you will see, Sir, has.
come to Rs. 30,81,92,000. It will be
seen that to the companies with an
aggregate paid up capital of Rs. 30
crores, the Industrial Finance Corpo-
ration has sanctioned Rs. 15,22,70,000
and this will bear me out when 1
say that the Industrial Finance Cor-
poration was meant to supplement the
capital of those industrial concerns.

There are certain suggestions made
by the hon. Members thal the report
should contain more detailed informa-
tion. I entirely agree with them and
the Government will issue "instructions
to the Industrial Finance Corporation
to give this information industry-wise,
State-wise and region-wise, new indus-
tries and old industries which require
certain more facilities to modernise
their machinery. I have got the
information region-wise, Some hon.
Members suggested that this helo
should be given to parts where it is
absolutely necessary, rather to back-
ward areas. It may be remembered
that this Industrial Finance. Corpora-
tion Act was passed in 1948 and at
that fime the Part B States were not
included therein. They integrated
onlv afterwsrds and so. by an Act of
1951, those Part B States became

eligible for this help. When I read out,
the statement, you will flnd ‘out that
the Industrisl Finance Corporatlon hes
tried Its level best to help those con-
cerns in the backward areas too. At
the same time I will read something,
from the report which will satisfy
the hon, Members about the criterion
or the policy followed by the Indus-
trial Fmance Corporation in consider-
iog the applications and granting the
loans. If my hon. friends will take
a clearer view of the whole thing.
then they will consider that the Indus-
trial Finance Corporation is working
on sound lines.

I am giving out the figures region-
wise. L Bombay gets Rs. 4,15,50,000,—
Textile machinery Rs. 14 lakhs,
mechanical engineering Rs. 26,50
lakhs, electrical engineering Rs. 69
lakhs, cotton textiles only Rs. 28.
lakhs. My friends have suggested
that no cotton textiles should be given.
loans in Bombay and Ahmedabad and
they must be located in other places
where it is absolutely necessary like
Bengal, Orissa and other places. So,
the cotton textilé industry is gétting
only Rs. 2B lakhs, rayon industry Rs.
50 lakhs, chemicals Rs. four lakhs.
ceramic and glass industry Rs. 20
lakhs, non-ferrous metals Rs. 30 lakhs,
iron and steel engineerinz Rs. 38 lakhs,
sugar industry Rs. 40 lakhs—this
amount has been passed on to Maha-
rashtra and that also given to the co-
operative societies of farmers. Then
paper industry Rs. 24 lakhs, automobile
tractor industry—about vwdch it has
been said that the Fiscal Commission
has already stated that it should be
supported—Rs. 50 lakhs......

Dr. S, P. Mookerfee: Are these
amounts paid or sanctioned?

Shri M. C. Shsh; I am reading the
sanctioned amounts. I will then come
to the point why all these sums have
not been availed of.

Then we come to Bihar. Bihar is
also an Industrially backward State.
There, for electrical engineering we
have given twelve lakhs of rupees, for
ceramic and glass Rs. 50 lakhs, for
iron and steel Rs. 12.50 lakhs ete.
Then comes Madhya Pradesh, There,
for cdtton textiles Rs. 23.75.000. for
ceramic and glass Rs, six lakhs. Pun-
jab also is given for woollen textiles
Rs. ten lakhs. chemicals Rs. ten lakhs,
Then for Madras textiles Rs. 11.50.000.
chemicals R¢. 30 lakhs. cement Rs. 40
lakhs. sugar industry Rs. 35 lakhs, My
friend Shri Sarangadhar Das made a
point that the sugar industry should
not be helped. He said that it it is in
the south he will be happy. I think
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he will be happy when he knows that
all thig is given to the south. Then,
U.P. Cotton textiles, Rs. 40.50 lakhs,
chemicals Rs. 4,50,000, oil mills Rs,
2,50,000, Orissa also gets for cotiom
textiles Rs. 50 lakhs, electric power
Rupees nine lalzhs.

A point has been made by my hon.
friend Mr. Guha that West Bengal was
not very much looked after. If you
just see this you will find that Bengal
is given Rs. 2,50,00,000. Cotton textile
machinery Rs. 50 lakbs, mechanical
engineering Rs, 38.50 lakhs.

Shri A, C. Guha (Santipur):May 1
krow, out of these amounts, what
amounts have gone to the concerns in
which some ot the big men of the
Corporation are interested?

Mr. Chalrman: Order, order. Let
the hon. Minister proceed. I find the
hon. Min:ster is giving some informa-
tion and some flgures. I find that
there is a sort of humming noise in the
House and that Members are not listen-
ing to it with interest. I would there-
fore request that when he is giving
facts and figures we should all be
rather patient and not talk amongst
ourselves. Let him proceed.

Dr. S. P. Mookerjee: He is reading
very fast. We have not got the figures.

Mr. Chairman: I will request the
hon. Minister to read slowly so far as
the figure portion is concerned.

Shri A. C. Guha: Moreover, I submit
that when some figures are given, we
may ask for some  clarification.

Mr, Chairman: I would make one
suggestion. I find that there are some
hon. Members who are very keen—and
naturally so—to obtain more clarifica-
tion. I do not object to it, but I am
trying to see that first of all we get
the fullest possible information from
the hon. Migister and we proceed in a
proper atmosphere. Instead of inter-
rupting the hon. Minister at this
stage when he is giving facts and
figures, let us wait till he finishes and
afterwards if any hon. Member wants
clarification he may put a question
and if the hon. Minister is able to
clarify, let him clarify. If he is not
prepared to do so, then let us proceed
without the clarification, I think that
that would be the correct procedure. '

‘Dr. S. P. Mookerjee: I suggest that
this statement may be laid on the

Table so that we may refer to it later

on.
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Shri M. C. Shah: To continue, the
figures for West Bengal are as follows:

Cotton textiles Rs. 31  lakhs,.
Chemicals Rs. 22:50 lakhs..
Ceramics and glass Rs. 34  lakhs.

Non-ferrous metals Rs. 5 lakhs.
Aluminium Rs. 50 lakhs.

Then I pass on to Rajasthan, which
is a very backward area and it came
into the sphere of the Corporation
only in 1951. The figures for this
State are as follows:

Cotton textiles
Mining Rs. 30 lakhs.

Then, take Saurashtra. It also came
within the purview of the Corporation
only in 1951. The figures for this
State are as follows:

Woollen textiles  Rs. 25 lakhs..
Chemicals Rs. 65 lakhs.
Cement Rs. 50 lakhs.

Then, Madhya Bharat got Rs. three-
lakhs and 50 thousand. Travancore-
Cochin got ahout Rs. 65.50 lakhs for
electrical, engineering, chemicals and

Rs. 20 lakhs.

cement. Mysore, although it is a
very much industrialised part, got
Rs. 71 lakhs. Hyderabad got Rs. 40

lakhs for the sugar industry. So,
incidentally + may say that all the loans
for the sugar industry have been given
for the southern States.

My learned friends Dr. S. P. Mooker-
jee, Dr. Krishnaswami and perhaps
Dr, Lanka Sundaram asked a number
of questions: what is the policy of
this Corporation? Hos aare the appli-
cations discussed? How are they
accepted? Is the overall economic
picture of the country borne in mind?
etc. etc. In reply, I would refer them,
to the first apnual report of the Indus-
trial Finance Corporation. I shall
read the relevant portloa from it, and
you will see that they have made it
absolutely clear how the loans are
granted, They say:

“When_considering appiications, the:
Corporation generally requires infor-
mation from the industrial concern
with regard to various aspects of the
anplication. It desire to know—

What the company has been pro-
ducing vr what it proposes to
produce?

What is the value of the security
offered and what is the amount
of loan usked for, and the
margin left in favour of the
Corporation?

What are the purposes for whicln
assistance js required by the
compm_!‘! g
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The industrial concern is required
to state its requirements under the
various heads, land, buildings, plant,
machinery etc.—

Is the company going to be pro-
perly equipped?

1s the factory located in a suitable
place?

Has the company enough land on

which it- is going to erect the
plant?

Has the company such title to the
land as will allow it to create
a charge on the land?............
etc. ete.”

There are about twelve or fourteen
conditions. Then they proceed to
set out the criteria for sanctioning the
applications.

“Applications are judged by the
following criteria:

Nati?nal importance of tﬁe indus-
ry.

Experience and competence of the
management.”

As you know, this is absolutely
necessary if we take a realistic view of
the whole thing. Then:

“Feasibility of the scheme.

Reputdtion enjoyed by the pro-
ducts of the company for
quality.

The cost of the scheme as compared
with the resources of the

company.

Security offered and its proportion
to the loan.

Whether the aid granted is llkely
to help the company to work
efficiently and comfortably.

Whether the industry iz one of
those whose production ex-
ceeds the country’s require-
ments.”

Whenever the country s self-suffi-
cient in a certain industry, then the
Corporation does not advance loans to
'tI!}:“ industry. So, that is also ther~.

en:

“Whether adequate supplies or
raw materials will be avail-
able over a period of years.”

Thereofter, the schemes are also
examined and scrutinlsed by experts
and only after all this the loan Is
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granted. =~ All these details will be
folind in the first report of the Indus-
trial Finance Corporation, You can
get it in the Parliament Library. 1
am sure the points raised by my hon.
friends Dr. S. P. Mookerjee and Dr,
Krishnaswami are met by the policy
enunciated therein in the very begin-
ning by the Corporation.

Then, my hon, frlend Dr S. P,
Mookerjee raised the question of equity
capital and he cited the example of
the Industrial and Commercial Fin-
ance Corporation of Great Britaln.
There too, I may point out that when
the parent Act was brought before
this House it was not envisaged to
have equity capital or risk capital or
enterprise capital—by whatever name
you may call it. Further, with the
limited resources of Rs. flve crores
paid-up capital, it was not sible to
do so. Besides, the Industrial Finance
Corporation cannot undertake this
risk. It is well-known that if the
Corporation were to organise itself for
rroviding equity capital, then natural-
¥ it would have to wait for five or six
years even to pay small dividends and
in the meanwhile it would have to pay
interest on the capital invested by the
Central Government, the Reserve Bank,
the scheduled banks, the insurance
companies, the co.operative societies
and other ‘nvastors. At the same time,
the Corporation would not be in a
position to get anything from these
new ventures even if they were to be
managed in the best fashion. I have
enquired about the Industrial and
Commercial Finance Corporation of
Great Britain, and there too I find that
they subscribe to equity capital only
in the case of very well established
and reputed firms. At the same time,
they do not subscribe to eauity capital
just for promoting the industry. In
this connection..I may also say that
the latest report of that Corporation
which I have got does not supply so
much jnformation as the report of
our Industrial Finance Corporation.
However, 1 do welcome the sugf-
gestions that have been made
with regard to the incorporation of
more details in the Corporation's
reports.

A point was made that there ought
to be a Development Bank. I think
Dr. Krishnaswami made {t. May I tell
him that In the latest Conference—
possibly in° Mexico—that point was
mooted. The varticivation by the
International Industrial Finance Cor-
poration to be formed in equity capital
was taken up there, and when the
proposal came to the Government of
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India, the Goverument of India accept-
ed it in principle, but I gather that the
United States of America bad opposed
that scheme. 8o, I do not think that
that scheme would be possible. There
is only one Development Bank, and
that in Canada, but there too all the
finances are provided by the Govern-
ment. The Development Bank can
be brought into existence provided
Government are prepared to finance it
without interest, because for some
time at least equity capital will not
bring snything by way of return. So,
I may say that it is not feasible for the
Government of India at this stage to
have this Development Bank.

A question was raised with regard
to the controlling authority by certain
capitalists. It was said that the finan-
ces are controlled by a certain group
of industrialists. 1 am afraid, that it
is an imaginary apprehension. If you
look to the constitution of the Indus-
trial Finance Corporation, it was from
the very beginning envisaged that
private capital should be associated
in the Corporation. In five crores
capital we have provided for 2,500
shares for scheduled banks, 2,500
shares for investment trusts and insu-
rance companies etc. and 1,000 shares

the co-operative societies. At
that time it was considered advisable
to associate people with business .ex-
perience and integrity in the manage-
ment of the Industrial Finance Cor-
poration. It requires certain technical
knowledge. @The Industrial Finance
Corporation has to advance loans to
industrial concerns and it is absolutely
necessary that certain persons know-
ing the technicue of business and
industry should be associated with it.
I shall presentlv read to the House the
names of the. Directors and the House
will find that there are only two indus-
trial’sts on the Bgard. The Board
consists of:

Shri K. G. Ambegaokar. Nominat-
ed by Government,

Shri Bhoothalingam.

Shrl Khandubhai Desai, (who was
then Member of the Consti-
tuent Assembly).

Mr. Shri Ram, nominated by the
Reserve Bank.

Prof. D. R. Gadgll, (It was said by
some hon. Members, that
economists should be assoclat-
ed with the management of
the Industrial Finance Cor-
poration. Prof. D. R. Gadgil
1s a well known economist of
India).
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Sir Birendra Nath Mookerjee,
elected by the Scheduled
Banks.

Shri H. C. Captain, Managing
Director, Central Banils of
India.

Shri B. K. Shah, General Manager,
New India Insurance Com-

pany.

Shri L. S, Vaidhyanathan, Manager
of the Oriental Government
Security and Life Assurance
Company.

Shri R. G. Saralya, President of
the Bombay Provincial Co-

operative Bank, and
Shri V. P, Varde.

Mr. Sonalkar is the Managing
Director.

If you see the directorate, it.will be
very clear and apparent that the
management is not controlled by one
or a fraction of thé industrialists or
capitalists as was alleged by certain
hon. Membezs.

My hon. {riend Mr. Sarangadhar
Das spoke the other day about the
Orissa Textiles. As has already been
assured by my hon. colleague Shri
Tyagi, if there is anything wrong we
shall enquire into it and let the House
have full information. It will be seen
that the nett value of the fixed assets
of the Orissa Textiles on the 3l1st
March 1952 was of the value of Rupees
one crore 52 lakhs and 15 thousand.
The book value was Rupees one crore 66
lakhs and 50,000, less depreciation of
Rs. 14 lakhs. As against that a loan
of Rs. 50 lakhs has been given. Mr.
Das was speaking about an A company
and about a B company. No B
company ever approached the Corpora-
tion for any assistance. So far as the
A company—the Orissa Textiles—is
concerned, the value of its assets was
Rupees one crore and 52 lakhs. At the
same time it was asked, because the
Orissa Government had already givenr
a loan. how can the first charge be
with the Industrial Finance Corpora-
tion. Whenever the Corporation ad-
vances a loan, it takes a mortgage of
all the assets. In this case the Orissa
Government, waived their right. They
had advanced.a certain loan. but they
waived their right aud the first charge
was given to the Industris? Finance

" Corooration. So I submit that there

is always some Imaginary misaoore-
hension based on certain Informationr
given to hon. Members. I do concede
that Parllament Is entitled and the
Membels of the House are entitled to
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get all possible information from the
Mipistry of Finance. Ag a matter of
fact, under the Industrial Finance Cor-
poration Act, the Government of India
have got ample powers to control the
4activities of the Corporation, as was
shown by Dr. Mookerjee himself. He
ig absolutely right and we get.all the
information., When the State Finance
Corporations Act was discussed here
.some time back, the same points were
raised and then Sbri Deshmukb said
that if there is any instance of favourit-
ism or nepotism or anything of that
.sort, it was open to any Member of
this House to go to him and just tell
him and he was prepared to enquire
into it. My hon. colleague Shri Tyagi
has already categorically stated that
if any hon. Member has got any infor-
mation in his possession, we are pre-
pared to enquire into all those allega-
tions and to satisfy the Members.

My hon. friend Dr. Lanka Sundaram
raised a point about Rs. 15 lakhs capi-
tal and Rs. 50 lakbs loans advanced.
I have already enguirél into all those
eight cases which have been advanced
Rs. 50 lakhs or more loans, but I have
not come across a single concern which
has got a paid up capital of Rs. 15
lakhs as was stated. If he has got
any further information, 1 am pre-
gaiired to enquire into it and satisfy

m.

So, what I was telling tbe House was
that there is some imaginary misappre-
hension that because a certain indus-
‘trialist is there, he controls the acti-
vities of the Corporation. I may be
pardoned if I say that it will be an
insult to the intelligence and integrity
‘of the eleven Directors who are there
if they are just ruled by one Chairman.
After all what are the powers of the
‘Chairman? In the Act it has been
provided that all the loan applicatons
bave to be considered by the Executive
‘Committee. And who are on the Exe-
cutive Committee? I will give you
:the names of the members of the Exe-
-cutive Committee, In the Executive
Committee the Chairman is not the
Chsigman of the Industrial Finance
‘Cor~nration. - The Chairman is the
‘Mza~aging Directrr of the Industrial
Firance Corporatian, All the apoli-
catinns come before this Executive
‘Committee. Thev enquire into all
mat*ers and send thesp applications to
the various Ministries concerned, to
obtain their comments, If it concerns
‘the Commerce and Industry Ministry
it is sent to that Minlstrv. If it is
with repard to sugfar or other thines.
It Roes to the Food and ulture
Winistry and so forth. So. it i only
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after full enquiry that these loans are
sanctioned. © As a matter of-fact I
have yet to come &cross an instance
where a ilember has said that a cer-
tain concern was refused loan on cer-
tain grounds. I have not heard of
any such instance. If there is nepotism
or tavouritism, I am prepared to
assure the House categorically, that
we are prepared to enquire into it.
We have got full control over the
working of the Corporation. But un-
fortunately we cannot disclose certain
information; othetwise, there is noth-
ing to be kept back from Members of
the House of the People. We know
that this House is a sovereign body.

[MR. Depury-SrEAKER in the Chair]

The Members of the House are
entitled to ask for any information
they require. But there are certain
limitations. The control of this House
is no doubt there. But that control
has also to be exercised through a
governmental agency. The Finance
Minister, who can look into the affairs
of this Corporation, is responsible to
this House.

Much was spoken about personali-
ties. 1 am sorry to say that harsh
words were also used, because ot this
imaginary apprehension. 1 am glad
that my hon. friend Dr. Syama
Prasad Mookerjee spoke rather in
glowing terms about the Chairman,
Mr. Shri Ram. And I must say that
Mr. Shri Ram, when he heard about
these things, immediately wrote to
Tyagiji and asked him to disclose the
interests concerned. ., As a matter of
fact, under the Act all these apvlica-
tions are to be considered on merits
and, as I said, yesterday, there is re-
gulation 37, The Firance Minister
has already replied to this point when
the State Finance Corporations Bill
was discussed. He said: “I am satis-
fled with this regulation 37 which
imposes the condition that a director
who is interested there is not allowed
to be present”. As a matter of fact, in
the Industrial and Commercial Finance
Corporation of Great Britain there
are regulations. 1 have got those
regulations, and there is no bar. If
a director is there he is not barred
from applying for a loan. - That loan
ought to be considered on merits. Yes.
it is true. Perhaps that may give
rise to some misgivings. But at the
s@ine time. to run down oeople who
come forward to give public service Is
not fair. That js the only thing that
I can say. And it will not be proper
for us td say that the whole manage-
ment is run bv one Chairman whereas
there are twelve Directors. And In
this BIill, as the Government guarantees
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the capital and dividend as well as
the borrowed peincipal and interest,

'we want te have more of our Directors.:

We .have therefore moved that ingtead
-of three we ought to have fgur,

I wag just telling about the Executive
‘Committee, And who are those in
the Executive Committee which con-
sider the applications? "Mr., Ambegao-
kar, Mr. Shri Ram, Mr. H. C. Captain,
Mr, B. K. Shah and Mr, Sonalkar,
And Mr, Sonalkar s the Chairman of
the Executive Committee, So I sub-

Mr. Dejuty-Speaker: Is there any
provision in thg Act that when any
one of the Directors borrows, the mat-
ter may be reported to the Govern-
ment and the Government may scru-
tinize it independently?

Shri M. C. Shah: It is not so in the
Act. but that is the convention. Tyagiji
explained it. When Mr. Shri- Ram
applied, the Managing Director refer-
red the application to the Finange
Minister. So it is a well established
convention. And as a matter of fact,
as I said, all these applications are
considered on merits. I have got with
me the clauses of the Industrial and
Commercial Financial Corporation of
‘Great Britain on which there was so
much emphasis laid, and if you want
1 can read those clauses.

So I submit that the hon. Members
of this House are entitled to criticise
the working of the Corporation, and
‘we are grateful to them for certain
suggestions which they have made.
Government are bound to consider
those suggestions and to make improve-
ments with regard to the working. It
will also help Government to be more
vigilant.

As I said from the beginning, this
was a very simple measure. It came
before the House because there was
section 27. And section 27 provided
for foreign exchange borrowings.
We wanted to borrow from the Inter-
‘r:ational Bank. There was that lacuna,
because these borrowings cannot be
had unless they are guaranteed by the
Government of the country to which
that corporation or that concern be-
longs. So we had to bring in this
amending Bill. And when we brought
this amending Bill we considered that
we might just improve upon certain
things. If you look from clauses 3
to 9. they concern the administrative
set-up of the Industrial Finance Cor-
poration. Then there is sectfon 2.
‘We wanted to include shipplng, As a
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matter of fact, the manufacture of
ships is included already, but the ship-
ping concerns are not included, We
all know that we want to have more
and more shipping tonnage. We are
very short of tonnage and so we were
advised that we should have this ship-
ping. The amount of shipping capital
during the last flve years has been
Rs. 50 lakhs, and one ship costs Rs. 58
to Rs. 60 lakhs. So we wanted to
include shipping. Shipping is a key
industry so far as the economy of the
country s concerned., We had to
pay Rs. 50 crores in freight alone dur-
ing last year. If we have our own
shipping we can save so much. And
the tonnage can be increased only if
they get flnancial assistance.

if we include shipping and the steel
and chemical and other big industries
which may require more money, we
kave to raise the limit. My friend
Dr. Lanka Sungdaram said that if we
raise the limit then the meagre re-
sources of the Corporation will be
devoted to those big concerns only.
His fears are without foundation. If
he looks to the report, there were only
ejght industrial concerns which have
got accommodation to the extent of
Rs. 50 lakhs. There may be some.
But we wanted ta jncrease the- limit
of the accommodation because we
thought that if there is-a case then
it mav be difficult to accommodate it.
ﬁnd therefore we have raised the
mit,

Now comes the International Bank
borrowing. Much has been made by
my friends opposite that there is going
to be the rule of imperialism, that we
are just going to let down the economy
of the country, that the American
capitalists will rule the economy of
this country, and all these things. It
has become a fashion now-a-days to
talk like that. If we believe in the
industr:alisation of the country, if we
believe that the private sector must
b> encouraged, and if we find that
we cannot get enough capital from
the cavital market in India it is but

ssary that we should have foreign
~=rowing. There are no conditions
attached to the foreign borrowing. I
may say that at present the limit s
eight million dollars only. It is a
small sum. But we want to opea
up the way. If the World Bank is
just in a position to give more and
more loans to the private sector, then
the Industrial Finance Corporation
wants to help the private sector
through the World Bank, I am
glad that my hon, friend Dr. S. P.
Mookeriee has spoken about ‘this
World Bank loan. The reply to the
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critics on this matter has been given
by him, Dr. Lanka Sundaram and
Dr. Krishnaswami. And with a few
exceptions on that side who make it
a fashion now-a-days to decry foreign
help from America, all are practically
unanimous on this question.

At the same time, about the rates,
that has to be discussed. As a mat-
ter of fact, everybody knows that the
rates of interest go up now-a-days.
The bank rate of England has been
taken up to four per cent. For the
borrowings of the World Bank they
have to pay more than 3.38 per cent.
or so. And one does not know what
will be the position of the market.
S0 we are going to secure this loan
as early as possible, and therefore we
have brought this amending Bill.

Mr. Deputy-Speaker: Hon. Members
on the Congress side are more anxious
that the Ministgr should sit down
rather than that he should explain. I
do not want thosé people to carry on
any conversation. I said humorously.
It is improper. Hon. Members cannot
go on making gesticulations when an
hon. Minister is replying. It is strange
that this should come from this side,

Shri M. C. Shah: When the negotia-
tions are finalised that document will
be placed before the House for the
information of the House. There is
nothing to be kept secret about this
and as a matter of fact I do not fight
shy of borrowing from the World Bank.
We have contributed about 82 million
dollers, I mean some eight million
dollars in dollars and the rest we have
already deposited with the Reserve
Bank of India in rupee coin as well
as in our own non-negotiable and
non-interest bearing securities, Wa
are a member country. There are
51. Germany and Jaoan have Joined
recently and even the Communist
country of Czechoslovakia is a mem-
ber country of the International
World Bank and if the International
World Bank gives on terms which are
not in any way less favourable than
the terms which are granted to other
countries, I do not think there can be
any objection to taking loans from the
World Bank to help our private sector,
There are no conditions attached. I
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' new sections 30A to 30E.
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say categorically that there ias no inter-
ference in the working of the Industrial
Finance Corporation when this loan is
given. That loan wili be tsken not
all of a sudden in a lump sum, but
slowly and slowly. As we require
foreign currency, as our industrial
concerns require foreign currency to
purchase capital goods, they will be
accommodated and they will be given
these loans. 8o, I do not think that
there is any objection whatsoever
with regard to the loan that is going
to be raised.

About the Select Committee business,
we would have certaiply agreed if the
matter was not urgent but, as a mat-
ter of fact, as I told you, this is a
very simple measure. If you look to
the provisions .of the amending Bill,
clauses 3 to 9 are simply about ad-
ministrative set up. ‘Then there is
clause 2 which includes shipping and
then there are clauses 10, 11, 12, and
13. My hon. friend, Mr. Lanka

undaram, was klnd enough to support
us in clauses 10, 11, avi 12, He had
some misgivings about clause 13, My
friend, Mr. Ramaswamy, also has got
some misgivings about the raising of
the limit, I may say the matter was
discussed by the Finance Minister with
the Reserve Bank and after long dis-
cussions, we came to the conclusion
that as the cost of the capital goods,
of the buildings, of the lands have all
gone up, it is absolutely necessary to
raise this limit in case it becomes
necessary to advance a loan uvto a
crore of rupees to an industrial con-
cern. I submit that those clauses
are fundamental in character but they
are very simple. About other clauses
also 14, 18, 19 and 20—they have
followed the State Financial Coroora-
tions Act. Though the State Finarr-
cial Corporations Act was based on
the 1ndustrial Finance Corporation
Act, the Select Committee made cer-

in c¢hanges in thnse clauses and we
have copied from that. The other few
clauses we have taken from the Shnla-
pur Spinning and Weaving Mills
(Soecial Provisions) Act. We have
taken powers that if there is any de-
fault in paying instalments or if it is
not in the interests of the Industrial
Corooration to wait any longer, and if
necessary, that Industrial concern
should be taken over by the Industrial
Finance Corporation: that was there
in section 28. but how to run that and
in what way? That should be rather
done in a very efficient way. We have
They are
in suoersesrion of certain sectionis of
the Companies Act, because, after all,
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the moneys that the Industrial Cor-

ration will advance are guaranteed

the Government .of India and the
Government of India are very keen
to see that not a pie is lost in these
loans and that is the reason why we
have introduced these. If any verbal
changes are required here and there
or if any addition or alteration 1is
necegsary ‘we are prepared to consider
that. I submit to the House that we
are thankful to the Members for mak-
ing so many suggestions. We have
learnt so much but, as I said before,
this is a simple measure and I hope
that the House will extend its fullest
co-operatiop In just accepting this
motion for consideration.

An Hon. Member: There are other
clauses also,

Mr. Deputy-Speaker: There is enough
time. The Bill is not closed now.
There is an amendment by Mr. Guru-
padaswamy that the Bill be referred

ment) Bill

The question is:

“That the Bill be referred to a
Select Committee consisting of
Dr. Syama Prasad Mooke®eé, Shri
Umashanker Muljibhai Trivedi,
Kumari Annie Mascarene, Shri 8.

. V. Ramaswamy, Shri C. R. Basappa,

Pandit Thakur Das Bhargava, Shri
Arun Chandra Guba, Shri A. V,
Thomas, Shrimati Renu Chakra-
vartty, Dr. Lanka Sundaram, Shri
Sarangadhar Das, Shri Radhelal
Vyas, Shri Daulat Mal Bhandari,
Shri M. Ananthasayanam Ayyan-
gar, Shri Hari Vinayak Pataskar,
Shri T. R. Neswi, Shri K. M.
Vallatharas, Shri Jaipal Singh, Shri
Hirendra Nath Mukerjee, Shri N.
C. Chatterjee, Shri M. C. Shah,
Shri P. N. Rajabhoj, Shri Siva-
murthi Swami and the Mover, with
instructions to report by the 30th
January, 1953."

. eT!:e House dinided: Aués. 51: Noes,

to a Select Committee.

353 PSD.

AYER
Division No. 8] [6 P
Achalu, 8brl Girdhari Bhol, Shri Rafabhof, Stri
Afit Singh, Rbrl Gurupedaswamy, Shri Ramngrayan Bingh, Babo
Amie, Dr. Hukam Singh, Sarder Ranidaman Riogh, Shrl
Balwadaor 8ingh, 8hri Jaisnorys, Dr. Baon, I'r. Rama &
" Basu, Shri £ K. Krishoa, 8hri M. B, Ran, 8hi P. B.
Puchhlacistah, 8hri Mookerjoe, Dr.8.P, Rco, Bbrl P, Bubbs
Chalkravarity, Birimati Rent Mukerjes, S8hri H. N, Rao, Shrt Mohana
Chatterjea, 8hri Tushaz More, Shrl 8. 8, Rao, 8bri Vittel
Chaudburi, 8bri T. K. Munlswamy, 8hri Reddi, 8hr! Ramachandm
Chowdhary, 8hrl N. B. Murtby, 6bri B. 8, Submhmanyam, Shrl E.
Das, 8hriB. O, Namitar, 8hri Rundaram, Dr. Lanka
Das, Bhri Barangadhar Neansdas, 8hrl Swami, 8l Biemmarthi
Dusare ths Deb, 8brl Nayaz, 8bri V. P. fwamy, 8bri N, B, M.
Deo, 8hri B, N. 8. Pandey, Dr. Nalabar Trivedi, 8hri U. M.
Deogam, Bbri : Punongee,8bri Veeraswam),8hri
Deabpande, 8bri V. G. Raghabacharl, Shel Verma, Sbrl Bami
@ldwnnd, 8bri Raghavaliab, 8hrt ‘Waghruare, 8hri
Abdus Sattar, Shri Brajeshwar Praaad, 8hrl Datar, 8bri
Achuthan, Shri Buragohatn , Bhrt Deb, 8hei 8. 0.
Axarpari, Bardas Charak, 8hri Dholakia, 8hri
Allskar, Shal Chattorfes, Dr, Soalkmnlan Dholekar, Bbri
Awmrlt Kgur, Rajkumar Chavdhary, Bhri G. L. Dhuslya, Shri
Asad, Manians Chinaria, Bbri Digambar 8ingh, Fanl
Balasobromaniam, 8bri Choudhri, 8hri M, Bhaffer Dube, 8hri U, 8,
Barman, Shrl Dabhy, 8hri Dutts, 8hri 8, K,
Barupa), Shrl Demar, Bbri Dwivedi, 8bri D, P,
Bhagat, BbriB. B. Damadaran, Shrl G, B, Rlayaperuma), Shr{
Bhatt, 8hri 0. 8. Das, Dr. M. M, Gadgl!, Shrl
Bhonste, Major. Genierai Daas, 8hri B, Gandhy, 8k Faross
Bidari, 8hri Das,8briB.K. Gandhi, Bhrt M. M,
Birtel 8ingh, Bhsi Daas, Bhri Beli Ram Qandhi, 8bri V. B,
Bogawat,Bhri Daa, 8bri 8. W. Qirl,Bbri V. V,
Boso.ShriP. 0, Daa 8bYi N, T. Gop! Bam, 8hri
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Gouader, 8hri K. P,
Gounder, Ehri K. 8.
Guha, BhiA. C.
Gupta, Sort Badshah
Hasarfka, BhriJ, X.
Homtrom, Shri
Iyysal, 8hei B.
Jalware, Abri
Jangde, 8hrd

Jesa, BhA K. C.
Jens, Shyl Nimnnjsn
Jethan, Bl

Jha, Bhri Bhagwa t
Jhmfanwals, Bhrt
Joah, Bbyj Jethulal
Josbl, 8hr! K chinmsoharys
Jwala Prasbad, anr
Eakkan, Bhrj
Kavuapo, 8hri
EasBww), 8hrl
Emkar, Dr.

Ehan, Bhrl 8.°A.
EKuongmev, Bhrtmats
Kirollmy, Shyj
Kureel, 8hei B, N,
lal, 21 B. 8,
Lallanl, 8hei
laskar prof.
Lottan Ram, Bhri
Madizh Ogpwds, Shel
Mahaisys, Bhei .
Ml , ShHR.C.
Malaxiya, Bhri K. D,
Maiixh fhri U. 8.
Masoodi, Masohsa
Mangiya Din, Bhyl

Mr. Deputy-8pesker: 1 shall now put
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Mebia, Bhei Balwant Ginba
Mishry, 8hri Bohot
Migra, Pandit Lingara)
Mian, 8hrl B. D,
Mobd. Akbar, So8
Mohluddin, Shri
Moraria, 8hri
Move ,BhH E. L.
Mudaliar, Shri 0. R.
Mukne , Shel
Mothukrisbnan, Bhr|
Nalr, 8hrl C. K.
Naakar, Bhni P. B,
Natawadksr, Bhri -
Natman 8hel
Webiry, Bhri Jawsharial
Panda, 31i C. D.
Pannalal 8hri
Pant, 8hri D, D,
Paruas, 8bri B. B.
Pataskar, 8hri
Patel, 8hriB. K.
Patel, Sbrima ti Manftep
Putll, Bhri Bhankaryands
Rachiah , 8hri N,
Raghobir Bahat, 8hrj
Ba) Babadur, Shej
Bamanand Stastri, Swami
Ramaswamy, Bhr| P.

_ Banbir Singh, Oh,

The motion wWas negatived

the main motion to the vote of the tion.”

House.
The question is:

“That the Bill further to amend
the Industrial Finance Corporation

Upadhyay, Pandi Munishwar Dutt
Vatshnav, 8hri H. Q.

Valhya, Shri M. B,

Varma, 8hri B. E.

Vidyalankar, 8hr

Act, 1948, be taken into considera-

: The motion was™ adopted.

The House then adjourned till o
Quarter to Edleven of the Clock on
Thursday the 4th December, 1952,



